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LOK SABHA
Thursday, 28th August, 1958,

The Lok Sabha met at Eleven of the
Clock

[Mr Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS
Steel Reguirements by Railways

*630. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) the quantity of steel received by
the Railways for 1957-58 against their
requirements of 10,00,000 tons;

(b) whether the short-fall has
impeded the laying of any new Rail-
way lines; and

(e) if so, which are those rail links?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The
receipts during this year were 9,28,000
tons.

(b) Yes Khandwa-Hingoli section
of the Central Railway and Rourkela-
Manoharpur section of the South
Eastern Railway were affected.

(c) At present only Khandwa-
Hingoli is affected
Shri T. B. Vittal Rao: Durmg the

Second Plan period, we have to lay
new railways to the extent of 842
miles but so far except for 30 or 40
miles we have not made any new
railway track. In order to fulfil the
target, what additional steps are being
taken by the Railway Board;

Shri 8. V. Ramaswamy: The ques-
tion is about the receipt of steel; not
about the laying of additional track.

145 LSD.—1
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Shri T. B. Vittal Rao: In the ques-
tion, I have asked whether the short-
fall has impeded the laying of any
new Railway line. So, it is there and
my question exactly arises out of it.

Shri 8. V. Ramaswamy: [ submit
this shortage is affecting only
Khandwa-Hingoli line Even with

regard to that, out of a total require-
ment of 1,700 tons, 1,050 tons have
been received and attempts are being
made to get more so that girders may
be fabricated and the line laid accord-
mg to the schedule.

Shri T. B. Vittal Rao: May [ know
whether it is a fact that a well-known
metallurgist has suggested to the Rail-
way Board that instead of selling away
this rail as serap it could be converted
into steel rails?

Shri 8. V. Ramaswamy: The main
question is about the import and the
requirements of steel. With regard to
the conversion of scraps into steel, I
submit a separate question may be put.

Shri Tangamani: The point is whe-
ther there was any offer by the well-
known metallurgist that this scrap iron
which is available from the waste
rails would be converted into steel?
If there was such an offer, is that offer
being considered by the Railway
Board?

The Deputy Minister of Railways
(8Bhri Shahnawaz Khan): It 1s now the
common practice on the railways that
under instructions of the Steel Con-
troller we give out all our scrap steel
to various foundries. It is the practice;
the practice suggested by you is
actually being carried out

Shri Jaipal Singh: Sir, here 15 a
question. Because of the foreign
exchange difficulties and the like, we
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are unable to get what we require.
Here is a new process offered by a
metallurgist who was a member of the
Railway Ministry once upon a time,
a very famous and well-known metal-
lurgist, and he says that by his latest
process he can convert rail scrap into
steel that 1s badly required by the
railways.

Shri Shahnawaz Khan: As I just
replied, under the direction of the
Steel Controller, we give all our sur-
plus steel scrap to various foundries,
whichever ask us., That process is
being carried out.

Shri S, V., Ramaswamy: 1 submit
that this question may be put sepa-
rately instead of this indirect course
being adopted.

Shri Jaipal Singh: Am I to under-
stand that the process is already being
worked out i1n the country? Is that
the answer we have been given?

Shri Shahnawaz Khan: We are util-
ising all our scrap within the country
for the use of the railways.

Mr. Speaker: What 15 the difficulty?
We understand the question: is that
process being adopted? Yes or no, is
the answer. That process suggested by
the metallurgist, he may say he is not
aware.

Shri Shahnawaz Khan: 1 am not
aware. . .. (Interruptions.)

Mr. Speaker: Why should there be
an impression created that something
1s withheld by the hon. Minister here?
1 follow the question; the hon. Minis-
ter must be able to follow better.

Shri Dasappa: Sir, we are now
giving the scrap under the direction of
the Steel Controller so that it may be
forged into steel. Is there any quota
fixed to be returned In the shape of
rails?

Shri Shahnawaz Kbhan: No, Sir, not
in the shape of rails but there are
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other parts required by the railways.
Recently, we have agreed to supply a
large quantity of steel scrap to Bhilai
steel plant. We are not wasting our
steel scrap at all,

Gramdan Movement

*m{Shn D. C Sharma:
Shri Bibhuti Mishra:

Will the Minister of Community
Development be pleased to refer to the
reply given to Starred Question No.
356 on the 20th February, 1958, and
state:

(a) the efforts that have since been
made regarding integration of Gram
dan and Community Projects; and

(b) the result of those efforts?

The Minister of Community Devel-
opment (Shri S. K. Dey): (a) and
(b). A further meeting held on 17th
and 18th of March, 1958, between the
representatives of Sarva Seva Sangh
and the concerned Central Ministries
and the Planning Commission decided
to form two working groups to con-
sider the subjects of Panchayats, Co-
operatives and  Village Development,
and programme of training and col-
laboration between the two move-
ments. Accordingly, the two working
groups met from 6th to 8th May, 1958,
and prepared a memorandum which
was considered by the Annual Con-
ference on Community Development
at Abu Copies of the memorandum
and the recommendations of the
Annual Conferepce are lafd  on  the
Table of the House. [Placed in
Library See No. LT-871/58.]

Recommendations of the Annual
Conference have been communicated
to all State Governments. The sub-
ject has also been under examination
by the Sarva Seva Sangh. In the mean-
time, coordinated action has been pro-
ceeding in the fleld in some limited
areas.

Shri D. C. Sharma: May I know in
what parts of the country co-ordinat-
ed action has been going on  and
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what have been the results of that
co-ordinated action so far?

Shri 8. K. Dey: The work 1s pro-
ceeding in some limited measure in
Koraput district of Orissa, in Tiru-
mangalam firka in Madras, in some
villages in Kerala State. Some work
on & co-ordinated pattern is now
being planned in Dongarpur in
Orissa, Chattisgarh in Madhya Pra-
desh and Lakshmipur in Assam

Shri D. C. Sharma: How long will
it take the Ministry to cover all
the gramdan villages that are found
now?

Shri 8. K. Dey: The gramdan vill-
ages are expending and so It is very
difficult to answer this question They
will certainly be covered by 1963
when the whole country is covered hy
the community development pro-
gramme.

Bhri Tyagi: How is gramdan land
distributed or disposed of? Is thore
any safeguard against the creation of
uneconomic heoldings?

Shri S. K. Dey: (iramduan land is
distributed according to the population
of  the families; the land 1n the
village is supposed to constitute a
pool for the willage a- a whole.

Shri Tyagi: May I take 1t that it
1s a co-operauve? Or, arc there se-
parate holdings created? Doces it
remain still in a co-operative pool”

Shri §. K. Dey: According to the
preSent understanding it is only a
right to cultivation and neot the right
to sell or transfer, that is conferred
on the people.

Shri Tyagi: This is no answer

Mr. Bpeaker: The answer is  in-
dividual cultivation.

Shri Tyagi: Is it had from one
and given to another? Is that the pro-
cess of gramdan or is it pooled into
a co-operative effort?
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Mr. Speaker: That is what he said.

(Interruptions.) According to the

needs of each family it is given for
the purposes of cultivation only.

¥ mfe W : wa aF faos
AT T4 BT &, IT A G aqr g A
#Y 37 IAH swAEqT P OAAY §,
fora & arr 7 wft gAY St 7 ¥y E,
YT T A1 qET E, A frad A &Y
& T¥ N 97 A qw aw fealy
§?

Shri S K. Dey: So far as I under-
stand, 4,000 villages have come under
the orbit of the gramdan movement.
Out of these, in a very selected num-
ber of villages the co-ordinated pro-
gramme is in progress. 1 have my-
selt seen gquite u number of villages
where there seems to be a tremendous
amount of enthusiasm amongst the
villagers who are trying to own the
land as a common pool and all the
facidities that they arc creating in the
villages.

st frafar feew - gTETT ARt @
& &gl O o & moht S A e
faraa faer 13 § W17 w8 F5afqeY wdwe
sam § faafega oz 1 $r€ I
g A AR F AT F
For dA dz0 ¥ 7

Shri S. K. Dey: Sir, an effort is
being made to arrive at a point
midway between the two.

it fntfer foom - g o e B
ag WIEAT WYLl Y AN £ 1 5w ®
farfta arve™ &1 9@ o T 2,

39 # Wz WL #7 # gaver AE &1
WMoy fafega 2. ...
Mr. Speaker g FTAAT E’ !

The hon. Membcr 15 only repcating the
question; possibly, the Mimster also
will repeat the answer He zays that
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there is going to be a midway after
some discussion,

Shrl A. C. Guha: May I know the
reason why Government has not pro-
ceeded on the basis of co-operative
farming, and whether there 15 any
idea to start utilising the land on a
co-operative farming basis at least as
an experimental measure?

Shri 8. K. Dey: That also is intend-
ed to go ahead alongside the gram-
dan work.

Shri Ranga: Is it not a fact that in
most of the villages which are sup-
posed to have been given over to
gramdan—in KXoraput District, for
instance, from which my hon. friend,
Shri Jaganatha Rao hails—the ques-
tion of distribution or the question
of co-operative or collective cultivat-
ion has not been taken up and the
lands are still in the possession of
people who are supposed to be
pattedars?

Shri 8. K. Dey: There 1s no insis-
tence on the part of the Sarva Sewak
Sangh that there should be co-operat-
ive cultivation. Where people decide
to cultivate in co-operation, they are
free to do so, and where they wish
to cultivate on individual holdings,
purely for the matter of cultivation,
they are allowed to do so

Shri Tyagi: May I know whether it
is seen that the distribution is done
on such a basis that each holding is
at least economic?

Shri 8. K. Dey: The distribution is
done by the village people them-
selves, and no pressure 1s exercised
on them.

Shri B. XK. Gaikwad: May I know
to whom these gramdan lands are
distributed?

Shri 8, K. Dey: To the actual culti-
vators in the villages who are pre-
pared to cultivate the land and not
earn a rental.
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Shri Tangamani: In reply to an
eariier supplementary thé hona.
Minister stated that gramdan is being
done in Thirumangalam Firka in
Madras State. May I know whethar
directions will be issued to the Block
Development Officer not to take up
only this gramdan work which will
affect the wusual developmental work
which has to be attended to by him?

Shri 8. K. Dey: It is perfectly im-
plicit that the Block Development
Officer should work not merely in the
gramdan areas but also in other areas
in the Block.

Some Hon. Members rose—

Mr. Speaker: We will go to the next
question. Gramdan won't be exhaust-
ed in less than ten minutes.

ferert witre st grar weree W v

*grY. oft fisgf frst o e
st ffefes s 233 amn
uw faacor @ar 9Tw g3 @R ¥ v
st fF

(%) feami ik sfae) & feed
T LENK=Y o WYX QEUE H wiar o Wy
& §HT w49 ¢ ;

(@) =& 7 sve\w & oy
& §; Wi

(7) "wTe R I vt & fed
feft enfae wgraar & § 7

Tk gust  (oft wrgwew wt):
(%) texs—xo Wi texs F (oqerk
av) ¥} Wuw wmfeqt werfy a4y
foer & frari ¥R Afedi 3 wrear
W &Y 1 Furd & fed W Que
arfy Y wark 7€ |



33az Oral Answers 28 AUGUST 1958 Oral Answers 3322

(w) feunf & wf Qfemfes
WYC. wifa®  (Historical and religious )
wl & warn fesmateEmst &
ford o< oo N AW 1 @ F ¥y
R ) Y gt Fraew T W &
o ¥ 1 [Rfed aficfre }, wqew
Wt 4]

(7) =% dwreg @ armed
& g W wrfes wgrmer & =5 4@,
¥fire X w1 fircran Faaradt < 9 faran
T )

& e § e feum & fod
faeelt & AT b W ATt & ford Wi
tans & voo frarAl & fod faeelt &
are W, afegren WA & fad
I N g miear saefy Y 9 3=
9T ¢ TE ¥E A0 | ;W
AR A F ¥ AT QR TR F7A799
(Ministry of Information & Broadcasting )
A faar | g atg, teys # soo framl
% fog faeely & a9 &0 WX qoe &
fod Sgrer Iy swTdY Y | 9w eI
A AT IE A § E¥yE @ 3o AW
& St g O v " A g
Shri B. K. Galkwad: Sir, we could

not follow the answer.
Mr. Speaker: The answer may be
given in English.

Shri Shahnawaz Ehan: (a) During
1856, 1857 and 1858 (upto July) 42
batches of farmerg (kisans) toured
India by rail in 42 special trains. No
special trains were run for labourers.

(b) Many places of historical, reli-
gioug and developmental interest. A
list of the more important among these
has been laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 68.]

{c) No direct financial assistance was
given by the Ministry of Railways for
thesc tours, but concessional fares
were charged.

The Ministry of Information and
Broadcasting, however, incurred the
entire expenditure of Rs. 21817-48 for
two special trains—one for 693 farmers
run in 1956 from Delhi to Nangal Dam
and back and another special train for
700 farmers run in 1857 from Delhi
to Nanga! Dam, Patiala and back to
Delhi—and part of the expenditure to
the extent of Rs. 9456'30 on one special
train of 800 farmers run in 1958 from
Delhi to Nangal Dam and back.

it fagfay frw : & o g
fF & & feem fame Srommsii Y
@R 2, & fod @ W A |
w7 Fgfead dur & s @ & fad
v ez fY faar mar A ?

oft vy wt g A 0 @
TeE A fear g e ot
I % AT & §T9 I FTE A% TEATH
# Y ¥R g A ITHY IT IT L aF
qg=r fzar

ot fogfer fesyr : & o s
g 5 9 srem 7 = o @Y Fraw
T ¥ fr afz = ¥ feaw fedt
forrer QYOrAT Y T W 4T AW ST
g & 37 % fEad F e W 0 o
afy @i, @1 feadt gz & v & ?

st STgerTe Wi § W A 41 g¢
SRR L EsucE el Snif R
gL o ®1 wrar fer I Y
qEaT § W F d3F ¥ g A | WA
A A g A & A w6
g fetar Fvawar 1+ 9y St
argw W

Shri Venkatasubbaiah: In view of
the fact that in the special trains that
are run for farmers many people who
are not farmers are taking advantage
of the concession, may I know whe-
ther Government contemplate setting
up a sort of a selection committee in
order to see that only genuine farmers
are allowed to travel in these trains
taking advantage of the concession
allowed to them?
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Shri SBhahnawaz Khan: Government
does not propose to set up any select-
ion committee for selecting farmers
to go on tour, but we have one rule
that any special train that is provided
for farmers must be sponsored by the
8tate Government with a view to
ensure that the people for whom it is
intended are bona fide farmers.

sft 7w e ol AT -
ot wgvey 7 waman s faeelt & o Saer
9T @Y, IW w AR FT Qrey @<’
AT Q4T W@ WAy A famm o &
AT 9gen § fe v fed s
T £ aE N gEarwt g fF w gmd
gt F feam W wae et fasw
NI B WA FAT qE A I FT
/I T T AT GHAT U7 FHTL WATAT
Lol

St SEAATY ot - 98 FATA a1 gEAT
T ST qATEE ¥ fHar 9@ & surar

Jgaedmn | SfFragiaw W oW

! AW THTHT WY F 99 FE

EAT R ag e wg g 7

ot mgwrey i ;o gETR 9T A

g OAE R\

Pandit J. P. Jyotishi: Does the
Government intend to extend this
facility to other classes of people also
who are as poor as farmers?

Shri Shahnawaz Bhan: This facility

is already there for students, tcachers,
etc.

Pandit J. P. Jyotishi: 1 mean,
besides students and teachers.

(No answer was given)

Shri 8. M. Banerj€e: May I know
whether similar concession will be
given to industrial workers for under-
taking this educative tour?

Shri Shahnawar Khan; It may be
extended to industrial as well as
agricultural workers.

Shri Rajendra Singh: If certain far-
mers want to visit the Congress Con-
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ference, may 1 know whether they
will be extended the same facilities?

An Hon, Member: It is being done.

Shri Shahnawasz EKhan: No, 8ir;
they will not be given.

Shri Thimmalah: May 1 know
whether the word ‘farmer’ includes
agricultural labour also?

Mr. Speaker: He said so. He said
that it includes industrial and agri-
cultural labour also.

Shri B. K. Gaikwad: May I know
from what States farmers participated
in this tour, and how many farmers
there were from Bombay State?

Shri Shahnawaz Khan: I have got a
detailed list here.

Mr. Speaker: The hon. Member will
learn it from him. There are 14 States
i India.

Shri N. R. Munisamy: The hon.
Deputy Mimnister has said that the spe-
ci1al trains were run for farmers and
not for labourers. May I know wheth-
er no labourers have sought the
assistance of the Government for their
taking a tour, or, was their request
denled?

Shri Shahnawaz Khan: The parties
organise themselves and they apply to
the railway for this concession. No
such party of labourers came forward.

Late-running of Local Trains in
Sealdah Division of Eastern Raillway

+
((Shri Tridib Kumar
Chaudhuri:
Shrimati Mafida Ahmed:
Shri H. N. Mukerjee:
Shri Ghosal:
Shri Halder:
*635. { Shri Bimal Ghose:
J\[ Shri Mohan Swarup:
Shri Narayanankntty
Menon:
* Shri Warior:
L Shri B. Das Gnpta:

Will the Minister of Raillways be
pleased to state:

(a) the number of times in May and
June, 1958 when local trains in the
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Sealdah Division of Eastern Railway
ran late;

(b) what were the reasons for such
irregularity;

{c) whether it was mainly due to
the high saline content in the water
from Hoogly used for feeding loco-
motive boilers;

(d) if so, the number of goods and
passenger engines which developed
defects on the above account;

(e) the total estimated amount of
loss involved; and

(f) the steps taken to remedy the
situation?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (f). A
statement is laid on the Table of the
Lok Sabha. .[See Appendix III,
annexure No. 64.]

Shrl Halder: Sir, on a point of
order. I want to know whether the
Railway Minister can be allowed to
place a false or incorrect statement in
the House. 1 am referring to Ques-
tion No. 635, and the answer to part
(b) of the question (ii) and (iii) of
the answer parts “Public interference
to train operation” and ‘“excessive
alarm chain pulling and custom
checks".

Mr. Speaker: The hon. Member will
put a question if he is not satisfied
with the answer and ask the hon.
Minister whether it is not a fact, etc.

Shri Halder: My question 1s, wheth-
er the hon. Minister can place an in-
correct statement in the House.

Mr. Speaker: The hon. Minister feels
that it is correct. 1 will allow the
hon. Member an opportunity to put a
question. Indirectly, the hgn. Member
ought not to get up and say that the
answer is incorrect and that the hon.
Minister should correct it. He may
put a supplementary question if he
catches my aye, and not before that,
indirectly,
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Shri Tridib Kumar Chaudhurl: The
Minister has replied in his statement,
in answer {o parts (b) and (c) of the
question, that the delays were mainly
due to an increase in the percentage
of salinity in water. May I know to
what extent the engine trouble, aris-
ing out of high percentage of salinity
in water is also due to a large per-
centage of over-aged engines being
commissioned in the Sealdah Division?

Shri Shahnawaz Khan: The recent
irouble in Sealdah Division waa due
almost entirely to the high percentage
of salinity in the water. There were
u few cngine failures due to mechani-
cal trouble, but most of the engines
failed because of the trouble which
was due to salinity.

Shri Tridib Kumar Chaudhuri: To
what extent....

Mr. Bpeaker: There is no extent.
The hon, Minister says that it is pure-
ly due to salinity in water and not due
to old machines being brought in. He
says so. I understand it. I do not
know why the hon. Member does not
understand it.

Shri H. N. Mukerjee: In view of the
report that i1n the other divisions of the
Eastern Railway which use the same
kind of water and are suffering from
the same kind of salinity, the same
variety of late running did not take
place, may 1 take it that there was
something wrong and that actually the
use of over-aged engines alone was
responsible for this defect?

Shri Shahnawaz Khan: As far as I
am aware, the only other railway that
uses the Hooghly water is the Port
Trust Railway. They have plenty of
trouble. The other divisions do not
use the Hooghly water.

Shrimati Renu Chakravartty: In
view of the fact that this is one of the
areas where there is heaviest train
traffic and also in view of the fact
that the salinity of water will continue
year after year until the Ganga Bar-
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rage work is completed, may I know
whether the electrification of Sealdah
Division is going to be taken in hand
immediately?

The Minister of Rallways (Shri
Jagjivan Ram): The Sealdah Division
is very important from traffic point of
view, and the traffic during recent
years has tremendously increased. We
have taken steps to overcome this
difficulty of high percentage of salinity
in water, and with that end in view,
we are sinking tube-wells for that
purpose. I may assure the hon. Mem-
ber that electrification of Sealdah
Division will also be taken up.

Casualty in Irwin Hospital, New Delhi

*836. Shri Tangamani: Will the Min-
ister of Health be pleased to state:

(a) whether the prosecution launch-
ed against Dr. Gaitonde of the Irwin
Hospital for alleged indifference in the
conduct of operation of a girl has been
withdrawn,; and

(b) if so, the reasons for the with-
drawal?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) From the evidence available, it
was extremely doubtful if the prose-
cution was sustainable.

Shri Tangamani: This prosecution
against Dr. Gaitonde was started
under section 336 ILP.C. for endanger-
ing human life and for the act of
negligence, because, after the death of
the girl after the abdominal operation
took place, forceps was found, after
the cremation took place, in the
abdomen.

Mr. Bpeaker: He gives information.
‘What is it that he wants to ask? The
whole case is, the forceps was not
remeved after the operation from the
body of the patient, and that, there-
fore, forceps was discovered after
cremation.

Bhri Karmarkar: The Home Minis-
try, after considering all the evidence
that was available, came to the con-
clusion that it was doubtful whether
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the case was sustainable, and in their
discretion, they asked the Delhi
Administration to withdraw the case.

Shri Tangamani: The prosecution?

Shri Karmarkar: Am ] expected to
discuss the evidence and place the evi-
dence before the House, Sir?

Shri Tangamani: It is a case of with-
drawal. May I know whether, when
the case was pending before the court
of the magistrate, Shri K. P. Gupta,
any evidence was adduced before the
magistrate?

Shri Karmarkar: My information is
that the case was under section 304-A,
[.P.C. 1n the Faiz Bazar police station.
It was under their investigation, and
like in every other case, it went to the
magistrate also—I have not got that
particular piece in my notes—and at
this stage, the Home Ministry went
into the matter, looked into the whole
matter, and from the evidence, they
came to the conclusion, after giving all
consideration, that the evidence did
not justify a prosecution. That is the
case.

Shri Tangamani: My point was this.
The case was pending before the
magistrate when the prosecution was
proceeding with the case, What I
would like to know is whether wit-
nesses were examined before the with-
drawal order of the District Magistrate
was filed before the wmagistrate's
court?

Shrl Karmarkar: During the course
of the investigation of the case, they
recorded the statements of different
persons. No witnesses were examined
in the court. That is exactly so.

Shri Dasappa: May I know whether
there was any reference to the Gov-
ernment from the prosecutor, whoever
1t may be, that the evidence was not
sufficient to justify further proceed-
ings?

Shri Karmarkar: It would not be In
the public interest to tell the House as
to what transpired between the pro-
secutor and the police and the Homas
Ministry. (Interruptions). Otherwise,
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it & very obvious that the whole
statement before the police, the whole
evidence, how the Home Ministry came
to the conclusion and all that, will
have to be placed before the House
and not plecemeal.

Shri Dasappa: I wanted a reply to
my question. As I understand, it is
only when the prosecutor finds that
the evidence would not justify a con-
viction, that it is too poor, that a
reference is made to Government. I
would like to know whether the Home
Ministry acted suo motu or on refer-
ence made by the prosecutor,

Shri Karmarkar: As I said earlier,
my information at present shows that
tha case was registered by the Faiz
Bazar police station and was under
investigation, at which stage, the Delhi
Administration was asked not to pro-
ceed with the case.

Several Hon. Members rose—

Mr. Speaker: Order, order. Shri
Tangamani assumed, or at any rate
put the guestion whether the police
had not launched a prosecution in the
magistrate’s court, and he wanted to
know whether any witnesses had been
examined before the withdrawal of
the case took place. He assumes that
a case had been launched in the
magistrate’s court and that it was
under investigation. If the hon. Min-
ister wants to say that the police were
inveatigating and that, at that

Shri Karmarkar: That is my infor-
mation. That is in my possession at
present. In any case, the case was not
proceeded with in the magistrate’s
court. I do not want to shut out any
answer. I can only give the House
what my present information shows.
If further information is required, I
wish a proper question is tabled to the
Home Ministry who are in possession
of the matter. I come in here because
it related to a case connected with the
Irwin Hospital. Otherwise, the Home
Ministry is the proper authority.

Mr. Speaker: Mr. Dasappa only
wanted to know at whose instance the
withdrawal took place. The hon. Min-
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ister is the Minister for Health. Of
course, he may not be conversant with
what happened so far as the Home
Ministry is concerned. So far as his
own Ministry is concerned, evidently
hon. Members want to know, barring
the conviction, what has happened to
the doctor who kept the forcepa?

Shri Karmarkar: At this stage, the
Delhi Administration withdrew the
case on the advice of the Home Min-
istry of the Government of India and
the case was not proceeded with.

Shri Tyagi: Was any departmental
action taken?

Mr, Speaker: They want to know
what departmental action has been
taken against the doctor.

Shri Karmarkar: I very respectfully
submit that a proper question may be
tabled to the Home Ministry in the
matter.

Shri Tyagi: Is the Home Ministry
running the Health Department, Sir?

Shri Karmarkar: If you order me,
Sir, I shall give the information. I
would not like to trespass into what
belongs to some other Ministry, name-
ly, the Home Ministry. So far as the
Irwin Hospital is concerned, I have
given the information I had as to
whether the case was actually register-
ed in the Magistrate’s court and then
withdrawn. (Interruptions).

Mr. Speaker: The hon. Minister has
said that he has given whatever facts
he has in his possession, but he would
like to know something more from the
Home Ministry and then place it
before the House if a suitable question
is put.

Shrl Tyagi: May I know if it is a
fact that forceps was found or not, and
whether the girl was operated by this
particular doctor or not? This is
factual information.

Shri A. C. Guha rose—

Mr. Speaker: Both hon. Members are
ex-Ministers and they ought not to put
questions along with another hon.
Member. Let there be some order.



3331 Oral Answers

Hon Members are anxious to know
whether as a matter of fact, the for-
ceps was discovered in the body after

cremation

Shri Karmarkar: May I make a sub-
nussion that this question may be put
to another responsible Ministry, as to
whether 1t 15 in the public interest to
disclose this inforination or not

Mr. Speaker: May I assume that
the hon Mimste: does not know whe-
ther any forceps were discovered 1n
the body of the patient who was ope
rated upon in the hospital over which
the hon Minister has got control?

Shri Karmarkar: I seek your protec-
tion, Sir 1 shall tell you how 1t 15
Supposing 1 say the forceps was found
in the body (Interruptions) Let
me put the matter before you and the
House Sir I must discharge my duties
in the public interest and in the inte-
rest of the House itself Suppose a
forceps was found or was not found,
where was 1t found, whether 1t was
found 1n the body and what happened
to 1t after the cremation, whether it
was found on the ashes or within the
ashes—I] seek your guidance as to
whether this House would like me 0
discuss the evidence That 1s one thing

Then, on the other point also I
seek your gudance This 1s a res-
ponsible matter connected with some
other Ministry Why not hon Mem
bers table this guestion to the Home
Ministry, because 1t happend m the
Irwin Hospital? 1 wvery respectfully
submit that I am not called upon to
commit another Minisiry to the wis-
dom or unwisdom of my answers It
1s a very responsible matter, let them
table the question to the Home
Ministry

Mr. Speaker: It 15 a rather difficult
affair really for the reason that after
cremation, when there are ashes, how
is 1t possible to say it was in the body?
May be somebody might have put it
there God alone knows what exactly
has happened With all care and at-
tention, nobody can say that this was
in the body before cremation It might
have been introduced into the ashes
by somebody, or i1t might have been
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as a result of that What are the
ndicwa of its having been bummt there
or 1ts having been substituted? Hon
Members who have been practising
criminal law will find that many such
cases occur In one case somebody
may be murdered and the corpse may
be thrown into another house I3 that
owner caught hold of merely because
the corpse 1s there?

These are the difficulties and I ap-
preciate them 1 therefore proceed to
the next question

Shri Tyagi: On a point of order,
Sir, I do not want to put another
question Your ruling 1s qute conclu-
sive and I can understand the embar-
rassment of the hon Minister On a
point of information

Mr. Speaker: What 1s the point of
order?

Shri Tyagi: The point of order is
whether we shall put questions about
departmental actions against officers
belonging 1o a particuiar Ministry to
the Home Mimistry or to the Ministry
m charge of the officer?

Mr. Speaker I will consider that
Now I am not able to decide The hon
Minister says he 1s in charge of the
Irwin Hospital

Shr: Karmarkar: I submit that the
Health Ministry 1s not in charge of the
Irwin Hospital We come 1n there be-
cause 1t 1s a matter of health Other-
wise, 1t 1s under the charge of the
Home Minustry

Mr. Speaker: To enable me to put
1t against the proper Minister, the hon
Mimister mught have written to me
that 1t 1s the business of the Home
Minister In many ecases when we
send a question to some wrong Mmis-
ter, he says, “this 1s not exactly withun
my jurisdiction and so I am transfer-
ring 1t to the other Ministry” The
hon Minisfer mught have done so or
might have written to me that I may
send this to the other Minister I
hope Minusters hereafter will see to
this matter I shall now transfer it to
the other Ministry and fix up the
earllest day possible for answering it.
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I hope and trust the Home Minister
will come sufficiently armed with all
the facts. This question will stand
ovet.

Lower Damodar Conservancy Board

638, J Shri Sobodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Irrigation ana
Power be pleased to state:

(a) whether the Lower Damodar
Conservancy Board as suggested by the
Lower Damodar Investigation Com-
mittee has been set up;

(b) if so, when;

(c) the constitution and the works
done so far by the Board; and

(d) if not, why?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The Lower Damodar Conservancy
Board has not yet been set up.

(d) Since the functions of the pro-
posed Board go beyond the statutory
limits of DVC, the West Bengal Gov-
ernment have been requested by the
DVC to set up the Board.

Shri Subodh Hansda: May I know
why the investigation committee spe-
cially suggested the setting up of a
conservancy board for the lower
Damodar Valley?

Shri Hathi: The commitiee, after
looking at the data available, thought
that a special committee should be
established and that should look into
and formulate the necessary hydrolo-
gical and engineering investigation
that will have to be carried out to
study the effects of the operation of
the dam, to suggest alternative plans
of operation and to formulate schemes
for improvement of the channels in
the local area. This was the work
which would require lengthy and de-
tailed invesugation. So, they sugges!-
ed another committee to investigate it
on a long-term basis.

Dr. Ram Sabbhag Singh: Is it true
that 99 per cent of the committees set
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up to go into the Damodar Valley
Corporation have not completed their
work so far?

Shri Hathi: So far as this particular
question is concerned, investigations
about the effect of the dams on the
lower terrain of the river are not yet
complete. ....

Dr. Ram Subhag Singh: My ques-
tion is this. More than two dozens of
committees have been set up regard-
ing the D.V.C. ever since the initiation
of this corporation. 99 per cent of them
have not completed their work so far.
May I know the causes for that?

Shri Hathi: I do not think I can give
a general reply regarding all the com-
mittees. I think most of them have
done their work.

Bhakra Dam Project

_I,.
*g39 J Sardar Igbal Singh:
"L Shri Ram Krishan:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Quastion No, 577 on
the 28th February, 1958 and state:

(a) whether Central ‘Government
have settled the terms of repayment
of the Central Government loan to
Punjab Government for the construc-
tion of Bhakra Dam and its other
works; and

(b) if so, the main terms of repay-
ment?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No, Sir.

{b) Does not arise.

Sardar Igbal Singh: May I know
whether any discussion between the
Central Government and the represen-
tative of the Punjab and Rajasthan
Government has been held in this
regard?

Shri Hathi: Not in this regard.
Sardar Igbal Singh: May I know

what are the main difficulties in the
settlement of this repayment of loans?
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Shri Hathi: There is no difficulty
as such. Perhaps the hon. Member
knows that the Finance Commission
has suggested as to how the repay-
ment of these loans should be made.
They have laid down certain proce-
dure, namely, that all loans balances of
which are outstanding on 31lst March,
1857 and which were paid by Govern-
ment of India to State Governments
between 15th August, 1047 and 3lst
March, 1956 should be consolidated as
one loan for each State in a certain
manner. So, on that basis, the Fin-
ance Ministry is taking action.

Sardar Iqbal Singh: May I know
whether it is a fact that the Central
Government had asked the Punjab
Government to form a State Board and
transfer some of the amounts to this
Board and the Punjab Government
has not agreed to it?

Shri Hathi: That question does not
arise. 'This loan was given both for
irrigation and power.

Shri Daljit Singh: May I know the
estimated amount for the completion
of the Bhakra Dam and the amount
spent so far?

Shri Hathj: The estimated amount
is Rs. 170 crores; that is the total cost
of the Project. The loan advanced up
till now is Rs. 156 crores.

Ch. Ranbir Singh: What part of
the loan will be utilized for irrigation?

Shri Hathi: The allocation between
irrigation and power is being calculat-
ed.

Shri B. K. Galkwad: May I know
whether Government charge any
interest on these loans and, if so, the
rate?

Shri Hathi: Interest is charged on
each loan that ig granted. It varies
from year to year. For example, the
loan given in 1947-48 bears an inter-
est of 21/8 per cent. In 1955-56 the
rate of interest was 43 per cent. It is
fixed according to the prevailing rates.

Mr, Speaker: I have made a gene-
ral request to the Ministers of Rail-
ways, Transport and also Defence
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that whenever any accidents obcur
they may, of their own accord, make
a statement as to what exactly has
happened instead of waiting for hon.
Members to put questions. Now that
the Central Government has taken on
hand a number of river valley pro-
jects, steel projects and so on, if any
accidents occur anywhere, 1 expect
the hon. Minister in charge of the
respective department to come and tell
the House the exact position. Some-
time back we saw a newspaper report
that about 160 ft. or so of the Bhakra
Dam was damaged. 1 was really
anxious to know the position. But I
could not put the question myself.
That was the difficulty. So, I would
urge upon the hon. Ministers that
whenever something in the nature of
an accident happens, they should come
and inform the Parliament of their
own accord. Since we have no king
in this country, I would like to make
this Parliament the supreme source of
information. Whenever anything
happens, the Ministers should, before
making a statement outside, come to
this Parliament and make a state-
ment. We are the representatives of
the people. It will also help Govern-
ment, because if the hon. Members get
to know something they will explain
it to the public. I do not know the
magnitude of the damage to the
Bhakra Dam; I hope it is not much.
Whenever anything happens to any
property vested in the Government,
they should, of their own accord,
make a full statement in Parliament
instead of making the hon. Members
wait to see the newspaper to know
what has happened. It will also
remove possible misunderstandings.
This House should know about such
things before the newspaper knows.
Now it is only through newspapers
all of us get information about our
own House.

Shri Hathi: So far as the damage
to Bhakra Dam is concerned, the
Minister will make a statement as
soon as posgible. But | may submit
that this happened on the Tth of
August when the Parliament was not
in session, and the Punjab Govern-
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ment had issued a press note. Had
the Parliament been in session,
naturally we would have made a
statement as soon as it occurred.
Anyhow, we will make a statement
here also.

Sardar Iqbal Singh: There 1z a
question on this subject in today's
list Question No. 694 That may be
taken up.

Mr. Speaker: Yes.
Bhakra Dam

Shri N. R. Munisamy:
Shri Ram Krishan:
*694. { Shri Rameshwar Tantia:
Shri Bhogji Bhal:
L Shri Assar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it 1s a fact that a por-
tion of the Central Spillway training
wall in the Bhakra Dam got damaged
by the overflowing Sutlej waters on
the 7th August, 1958;

(b) if so, whether this damage will
hamper the construction work of
Bhakra Dam; and

(c) if so, the steps taken by Gov-
ernment to repair the wall?

The Deputy Minister of Irrigation

and Power (8hri Hathi): (a) Yes,
Sir.
(b) No, Sir.

(¢) The repairs will be carried out
during the next winter when the pond
level in the reservoir drops below the
level of the temporary Spillway
blocks.

Shri N, R. Munisamy: May I know
whether this damage caused to the
wall is going to affect the main struc-
ture of the dam?

Shri Hathi: No, sir. This is not
going to affect the main structure of
the dam.

S8hri Tyagi: What is the total
amount of loss in terms of money on
that account?
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Shri Hathi: It is not possible to
assess the damage, because the water
is still flowing on the spillway. 8o,
it cannot be definitely stated now. It
would not be much. According to the

present estimates, it will be about
Rs. 7 lakhs to Rs. 10 lakhs.

Sardar Igbal Singh: What were
the causes for this damage? Was it

due to defective cement pouring or
due to any other factors?

Shri Hathi: If you will permit me,
I will give the details, Between the
two spillways a partition wali has been
constructed The spillways are, of
course, the places from which the
water flows through the dam. Now
the object of constructing this parti-
tion wall was this. In winter water
does not flow with greater velocity as
there is less water. Then, if one of
those spillways had to be repaired,
thig partition wall would not allow
water from one spillway to go to the
other and, therefore, repairs could be
carried out without any obstruction
to the other spillway from  which
water would be flowing. For this
purpose, a wall was constructed,
rather, is being constructed. This
wall is not a part of the main dam.
It is on the other side of the reservoir.
If the dam 1s on this side of the
storage water, the spillway and the
partition wall are on the other side.
This wall was not really meant to
bear the stress and strain of the
current or the main flow of the water.
When the whole dam is completed,
water will be regulated from these
spillways and the whole push of the
water would not be there. But this
time the dam is only half built, and
they wanted to store water in order
to get the benefit of partial irrigation.
Therefore. water passed over this
partially constructed wall and it was
damaged. The dam as such has not
been affected at all. Whatever small
damage has been caused is to the
partition wall between the two spill-
ways. That is the position.

Sardar Igbal Singh: May I know
whether it 15 a fact that not only the
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spillway but also a small part of the
dam has been damaged?

Bhri Hathi: No, sir. My informa-
tion is that there was no damage to
the dam. The dam is absolutely
safe.

Shri P. §. Daulta: May I know
whether any action has been taken
against the engineer who was res-
ponsible for the construction of this
wall? It was damaged even before it
was complete.

Shri Hathi: Actually, the guestion
of action does not arise because, in
fact, this wall was not meant to with-
stand the pressure of the water. It
was only a partition wall between the
two spillways. The main dam is quite
safe. There is no doubt about that.

Shri A. C. Guha: Then hon. Minis-
ter hag stated that repairs could be
undertaken only m winter But will
the position not be aggravated during
these two-three months?

Shri Hathi: The engineers do not
expect any further danger.

Shri Ranga: May I know whether
this question has been studied by the
biggest of their experts cither jointly
or separately and whether they are
receiving from time to time reports in
regard 1o this?

Shri Hathi: On the very day when
we received intimation of that, the
Chairman of the Central Water and
Power Commission had been there
He stayed there and discussed with
the Engineers and the General
Manager and also discussed with
Mr. Slocum, the American expert
there. Of course, the Prime Minister
had been there accidentally on that
day. The questiog has been discussed.
After the water recedes, they will
further look into the matter and what-
ever is necessary will be done.

Ch. Ranbir Singh: May 1 know
whether the engineers anticipated the
damage?

Shri Dasappa: May I know whether
one of the diversion tunnels was
closed in order to store up water here?
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Shri Hathi: That is exactly what I
said. That was closed in order to
store water to take earlier benefit of
irrigation,

Shri Dasappa: May I then know
why they allowed the water to get
over the dam over the spillway instead
of allowing the water to go by the
tunnel itself?

Shri Hathi: The question was
that they stored water with the idea
of utihsing the water and taking the
benefit of the sto later on for irri-
gation purposes. at is why they
have closed it.

Shri Dasappa: That 1s obvious.
Why did they allow the surplus water
over the spillway and not by the
tunnel?

Shri Hathi: When the nver is in
flood, water has to be stored. 1f they
allowed the water to pass, it will go
away. They have to close and store
the water when the river is in flood.

Derailment of Allahabad Express

<641 Shri Supakar:
'q Shri Kalika Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether any inquiry was held
into the causes of derailment of 5 up
Allahabad Express on the 31st May,
1958, a1 Dulahpur Station on Bhatni-
Banaras line on North-Eastern Rail-
way.,

(b) if =0, whether a copy of the
Report will be laid on the Table;

(¢) whal steps have been taken to
prevent further mishaps in similar
circumsfances in future; and

¢(d) whether it is a fact that the
Dulahpur Railway BStation then was
understaffed?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes, an
enquiry was held by the Government
Inspector of Railways, Lucknow.
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(b) The Government Inspector’s
on Railway Accidents are
published by the Railway Inspectorate,
which is under the Ministry of Trans-
port and Communications, &and they
are being asked to take suitable action
in the matter.

(¢} Among the wvarious measures
taken are—deterrent disciplinary
action against the delinquent staff,
education of staff in safety rules, pro-
vision of certain mechanical devices
to minimise the chances of human
failures, and more freguent inspec-
tions of non-interlocked stations etc

(d) No Sir.

Shrl Supakar: Arising out of part
(b), may I know why the report of
the Railway Inspector was not avail-
able from the Transport Ministry and
why it was not placed on the Table
of the House?

Shri Shahnawaz Khan: So far,
only & preliminary report has been
received. The final report has yet to
be received. Besides, the matter is
sub judice.

Mr. Speaker: Nexi question.

Shri 5. M. Banerjee: May 1...

Mr. Speaker: The matter 1s sub
Judice.

Shri §. M., Banerjee: What sub
judice? 1 am asking a general policy
question. There are 900 enquiries per
year. May 1 know whether this will
be discussed in the General Managers’
conference?

Shri Shahnawaz EKhan: Yes, Sir.
It was discussed.

Shrli 8. M. Banerjee: Any positive
steps taken?

Mr. Speaker: How derailment can
be stopped hereafter? No, no. That
matter has been discussed. Pointed
attention has been drawn to that,
Regarding details, the hon. Member
will go and study them there. Next
question.
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Alr Mail Bervice in North Bihar

*g42. Bhri Anirndh Sinha: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No. 2079 on the 8th May, 1958 regard-
ing air mail service in North Bihar
and state:

(a) whether Government have
since received the report from the
Post Master General, Bihar regarding
his discussion with the Government
of Bihar and the Bihar Flying Club;
and

(b) if so, the decision taken thereon?

The Minister of Transport and
Communications (Shri S. K., Patil):
{a) Yes.

(b) Neither the Government of
Bihar nor the Bihar Flying Club are
i a position to undertake the
service.

The possibility of chartering a
plane for thig purpose was, also, ex-
amined but it has been found to be
completely uneconomical and the pro-
posal has, therefore. been dropped.
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Postal Services in Rural Areasg

*844, Shrl Sanganna: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Runner
System in the rural areas will be
replaced by mail motor service;

(b) if so, from what date; and

(c¢) which areas of the country will
be taken first?

The Minister of Transport and Com-
munications (8hri 8. K, Patil): (a) It
is the mccepted policy of the P. & T.
Department to arrange for the trans-
port of mail on the existing foot lines
by motor vehicles or any other suit-
able means of conveyance wherever
such facilities are available and the
procedure is economical.

(b) This policy has been pursued
for the last several years and foot
lines are being converted into mail
motor lines as and when found prac-
ticable.

(¢) wherever public motor vehicles
ply on the routes to convenient tim-
ings and the same can be utilised with
advantage on an economical basis.

28 AUGUBT 1952

Oral Answers 3344

Shri Sangamna: Are the Govern-
ment aware that in the rural post
offices there are no postmen with the
result that the letters sent to these
post offices are not at all delivered
to the addressees?

Shri 8. K, Patil: It is not so. The
usual methods are followed and with-
in a reasonable distance that is laid
down, if a letter has got to be con-
veyed, letters are coveyed,

Shri Jadhav: May I know whether
the benefit of the mail motor service
will be extended to the gram pan-
chayat villages which are in the
neighbourhood of the regular motor
services?

Shri 5. K. Patil: There is a regular
programme as to how these foot lines
have to be replaced by motor or other
methods and actually that programe
is followed.

Shri Tangamani: From the state-
ment we find that the Government
has been adopting this policy for
several years of making use of public
motor vehicles wherever it is possible.
Where these villages are not acces-
sible by public vehicles like motor
buses, may I know whether scooter
services will be made use of?

Shri 8. K. Patil: Yes. In fact, they
are made use of wherever possible.

Shri Sanganna: By what time will
the scheme be extended to the whole
country?

S8hri 5. K. Patil: It is very difi-
cult for me to say—there are 5,70,000
villages in this country—how the last
village has to be approached. There
is a programme. It is part of the
Second Plan.

Servey Staff on Railway

*645. Shri Vajpayee: Will the
Minister of Rallways be pleased to
state:

(a) the scales of pay sanctioned for
the “Survey” staff recruited for the
surveys in connection with the
Becond Five Year Plan;
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(b) whether the scales are in ope-
ration in all the railways, including
the Central Railways; and

{e) lﬁnot. the reasons thereof?

The Deputy Minister of Railways
(8hri Bhahnawaz Khan): (a) The
scales of pay subject to adequate
qualifications are as follows:—

(i) Junior S irveyors - Rs, I5c-225
(i1) Senior Surveyors - Re. 3200-300 %
260-350

(i1} Head Surveyors - Rs. 260-370 &
300-400

(b) and (c) Generally—Yes, pro-
vided they have the necessary expe-
rience The Junior and Senior Sur-
veyors recruited on the Central Rail-
way did not possess the requisite
experience and were, therefore, given
lower scales.

Shri Vajpayee: May I know if it
is a fact that on the Central Railway,
Surveyors who have completed more
than 10 years scrvice are still tem-
porary and not made permanent”

Shri Shahnawaz Khan: That 1s
an aspect which we will look into

Shri Ranga: For how many years
have they been looking 1into these
matters; people who have put in 10
or 15 years of service still kept
temporary?

Shri Shahnawaz Khan: Raillway 1s
not the only Ministry which i1s guilty

Shri Vajpayee: Is 1t not a fact
that on the Western. Southern and
South Eastern Railway, the Surveyors
cadre has been merged inte the cadre
of the AIWs. and 1.W Os.? Why has
that not been done in the Central
Railway?

Shri Shahnawazx Khan: There was
no separate recruitment made on the
other Railways. The only Railway
on which special recruitment of
Surveyors was made is the Central
Railway. In the other Railways, the
services of the existing staff were
utilised for carrying out this work

148 LSD.—2
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Investment in Btate Transport
Undcrhum

Shri Eomaran:

Will the Minister of Rallways be
pleased {o state:

(a) whether 1t 15 a fact that the
Railway Board Has invested in State
Transport Undertakings;

(b) if so, on what conditions; .

(c) the total amount invested in
each State so far; and

(d) the rate of dividends earned by

the Railways on their investment for
the last five years, year-wi.¢?

The Deputy Minister of Railways
(Shri § V. Ramaswamy): (a) Yes,
Sir.

(b) to (d) A statement is laxd on
the Table of the Lok Sabha. [See
Appendix III, annexure No. 65]

Sardar Igbal Singh: May I know
whether these profits have been
actually credited to the Railway
department?

i, {Suﬂar Igbal Singh:

Shri S V. Ramaswamy: The
returns have been given in the
tabular form. It 1s presumed that the
moneys have been credited.

Sardar Iqbal Singh: My contention
15 that the profits are declared, but
they are not actually credited to the
Railwany department account. May I
know whether these are actually
credited or not?

Shri S. V. Ramaswamy:
require notice

I would

Shri Tangamani: From the state-
ment, I find that there are eight road
iransport corporations functioning
with the collaboration of the Rail-
way Board May I know whether
there is a proposal to start similar
road transport corporations in the
Madras State”

Shri S. V. Ramaswamy: As far as
1 could see, there is nothing with
regard to Madras
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18 hre
Short Notice Question
Power Supply in Delhi

8, Shri Naushir Bharucha: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether as a result of recent
further deviation in the course of
Jamuna, there is imminent danger of
City's Electric Supply being cut off
partially or wholly; and

(b) if so, what alternative source
of power supply Government has in
view as a short-term stand-by?

The Deputy Minister of Irrigatian
and Power (Shri Hathl): (a) As the
position stands today, there is no
imminent danger of the electric sup-
ply in Delhi being reduced or cut off
as a result of deviation in the course
of the Jamuna. The maintenance of
continuing supply power to the city
during the course of the next week
or so, would however, depend on the
behaviour of the river. The situation
is being watched wvery closely and
every effort is being made to conti-
nuously desilt the intake channels.

(b) If the flow of water from the
Jamuna to the power house disconti-
nues due to the silting up of the
intake channels, the Delhi Electric
Supply Undertaking would be able ta
supply power for essential services
and also to give partial supply to the
town, with the power being received
from the Bhakra-Nangal Project, and
that generated at its ‘B’ station and
the diesel plant.

Shri Naushir Bharucha: May I
know whether the channel dug up to
the power house was silted completely
due to the recent floods?

Shrl Hathi: I could not follow the
question.

Shrl Naushir Bharucha: There
was & channel dug up in order to
get water for cooling purposes for the
power-house. May I know whether
that has been silted up during the
recent floods?
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Shri Hathi: That has not yet bsen
silted up completely. In fact, this
channel exists since several years. One
channel, namely the north channel is
being silted. The south channel
works properly. But the south
channel even otherwise had not been
silted up.

Shrl Naushir Bharucha: May 1
know whether the river still conti-
nues to deviate away from the power
house?

Shri Hathi: Yes, it has deviated,
but still, the channel is not silted up.
We have placed men to desilt it. and
the men are actually working round
the clock.

Shri Naushir Bharucha: May I
know how many yards of deviation
would cause the supply to the power-
house to stop?

Shrl Hathl: It would not be a
question actually of the deviation in
terms of yards. It would be a
question of silting. The silt brought
would, in fact, fill up the channel,
The more important question is the
silting up.

WRITTEN ANSWERS TO
QUESTIONS

Doubling of Railway Lines

*629. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state:

(a) the progress of work done so
far in doubling the Delhi-Sarai
Rohila-Garhi Harsaru Railway line on
metre gauge section of the Northern
Railway; and

(b) when the traffic is likely to
start on this line?

The Depuly Minister of Railways
(Shrl 8. V. Ramaswamy): (a) The
overall progress to end of June 1938
is 75 per cent.

(b) About March, 1959,
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Conversion of Meter-Gauge into Broad
Gauge

*g§33. Shri Narasimhan: Will the
Minuster of Rallways be pleased to
state:

ta) whether the question of the
conversion of meter gauge lines into
broad gauge has been examined by
Government;

(b) whether any special officer has
been appointed to report on the pro-
blem ag a whole; and

(c) the broad outlines of the report
if submitted by the special officers?

The Deputy Minister of Railways
(Shrl S. V. Ramaswamy): (a) to (c).
An Officer on Special Duty was en-
tailed to go into this question and
the Report submitted by him is under
scrutiny by the Railway Board.

D V. C

*637. Shri Subiman Ghose: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the original estimate for com-
pletion of Barrage and Irrigation
Scheme of Damodar Valley Corpo-
ration;

(b) the amount of money already
spent;

(c) the amount expected to be spem
for completion of works yet to be
done; and

(d) whether it js a fact that the
target date for completion of the
work has been extended to June,
19587

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Rs 19.64
crores.

(b) Rs. 17.20 crores upto the end
of May, 1858.

(c) Rs. 8.71 crores.
(d)» Yes, Bir.
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Sewage in Delhi

*840. Shri Radha Raman: Will the
Minister of Health be pleased to refer
to the reply given to Starred question
No. 708 on the 7th March, 18958 and
state:

(a) whether all sewers which went
to River Jumna contaminating its
waters will be totally stopped before
the end of this year or directed to
Okhla Sewage Works or elsewhere;

(b) to what extent this work has
been accomplished;

(c) the expenditure incurred there-
on so far; and

(d) the total cost likely to be incur-
red on completion?

The Minister of Health (Shri Kar-
markar): (a) The overflow from
sewers at present falling into the river
will be stopped when the trunk sewer
from Delhi Gate to the Ring Road
Pumping Station is constructed. This
work 1s expected to be completed by
the end of 1859,

(b) The last date for receipt of
tenders for this work was 15th of
August, 1958, The tenders received
have been scrutinised and the work
will be taken in hand shortly.

(¢) Nil
(d) Rs. 60 lakhs.

Sugarcane

*646. Pandit D, N. Tiwary: Will the
Minister of Food and Agricultuare be
pleased to state:

(a) whether 1t is a fact that the heat
wave of May and June, 1858 has
affected the sugarcane crop to a large
extent in Bihar, U.P. and in some
other States; and

(b) if so, the estimated damage to
the crop?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a) The sugar-
cane crop is reported to have been
damaged slightly in Bihar, U.P. and
the Punjab.

(b) It varies from § to 10 per cent.



3351 Written Answers

Kansabati Project

*848, Shri Ghosal: Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether the West Bengal Gov-
ernment approached the Central Gov-
ernment for including the Kansabati
Project in the Second Five Year Plan;

(b) whether the Central Government
has accepted the proposal; and

(c) if not, why not?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The ZXansabati Project has already
been included in the Second Five
Year Plan of West Bengal

{c) Does not arise.

Industrial Hard O0il

*649. Dr. Sushila Nayar: Will the
Minister of Food and Agriculiure be
pleasced to state:

(a) what is the annual production of
Industrial hard oil for the last three
vears;

{b) whether edible oils are being
used for the preparation of Industrial
hard oil;

(c) if so, what is the quantity there-
of; and

(d) whether any steps are being
taken to substitute non-edible oils for
this purpose?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) The pro-
duction of industrial hard oil during
the last three years is:—

Year Production
(Tons)
1955 9,500
1856 8,970
1957 12,240
(b) Yes, Sir.

(¢) About 10,000 to 12,000 tons an-
nually.

(d) Yes, use of non-edible oils is
being encouraged.
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Thefts of Rallway Articles

*50. Dr. Ram Subhag Singh: Will
the Minister of Rallways be pleased to
state:

(a) whether thefts and pilferages of
railway articles from train compart-
ments of Northern, North Eastern,
and Eastern Railways have
recorded recently enormous in-
crease; and

(b) if so, what precautionary steps
have been or are being taken to pre-
vent them?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Thefts
and pilferages of railway articles have
not increased enormously.

(b) The following steps have been
taken to prevent theft of carriage and
clectrical fittings:—

(1) Joint checks both by the
Train Lighting and Railway Pro-
tection Farce staff have been
introduced at different points to
localise place of occurrence;

(ii) trains on notorious sections
arc cscorted by plain clothed staff
of Railway Protection Force;

(1) the stabled coaches of up-
per classes are padlocked while
third class coaches are locked by
carriange keys after their shutters
and windows are closed;

(iv) Railway Protection Force
Sainiks are posted at stabling and
washing points to guard empty
rakes;

(v) special detective staff and
plain clothed staff of Railway
Protection Force are detailed to
collect intelligence regarding
receivers of stolen property;

(vi) surprise raids are conduct-
ed by Railway Protection Force
on trains from which such losses
are frequently reported;

{vii) the system of sending
Deficiency in Rolling Stock cards
through the guards of the trains
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have been introduced in which the
deficiencies are mentioned as and
when detected

Malaria Control Programme

Shri Subodh Hansda:
Shri 8. C, Samanta:

Will the Munuster of Health be pleas-
ed to state:

*851.

(a) whether the Antirelapse Therapy
measures have been introduced 1n any
States under the Malaria Control
Programme,

(b) 1if so, the names of the States,

(c) whether there would be any
change in programme due to change
over from Malaria Control Programme
to Malaria Eradication Programme;
and

(d) whether 1t 1s a fact that anti-
malaria drugs will be distributed free
to all particapating States for anti-
relapse treatment”

The Minister of Health (Shri Kar-
markar): (a) Such measures are ex-
pected to be intioduced in 1959

(b) Does not arise
(c) Yes

(d) Yes, as and when the Anti-
relapse Therapy measures are niro-
duced

Indo-Italian Air Agreement

*§52. Shri Shivananjappa: Will the
Minister of Transport and Communica-
tions be pleased to state the date by
which the agreement for starting a
direct Italian air service belween
India and Italy will be concluded?

The Deputy Minister of Civil Avia-
tion (Shri Mohluddin): The draft bila-
teral air transport agreement between
the Government of India and the Gov-
ernment of Italy which was imtialled
in New Delhi on 2nd August, 1958 by
the leaders of the Indian and Itahan
delegations appointed for the purpose,
will be formally signed as soon as the
draft is approved by the two Govern-
ments.
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Import of Foodgrains from U.S.A,

*g54, Shri Nath Pal: Will the Minis-
ter of Food and Agricultore be pleas-
ed to state:

{a) the total volume of fcodgrains
purchased by the Government of India
through the India Supply Mission 1n
the U.B.A., since January, 1954;

(b) the total value in dollars and
rupees of these purchases; and

(c) the charges paid to the Supply
Mission for itz services?
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The Minister of Yood and Agvicul-
tare (Shri A. P. Jatm): (a) and (b).
Approximately 50'8 lakh tons of food-
gramns costing about $330 million
equvalent to about Rs. 157 crores
were purchased and shipped by the
India Supply Mission, Washington
during the period 1lst January, 1854 to
31st July, 1958

(c) $% as Departmental charges.

Southern Regional Minor Irrigation
Conference

*655. Shri N. R. Munisamy: W]l the
Minister of Food and Agriculture be
pleased to stat> what are the financial
requirements for incrcasing food pro-
duction i1n the current year for the
States of Andhra Pradesh, Madras,
Kerala, Mysore and Bombay through
Minor Irrigation Schemes and  pro-
grammes”?

The Minister of Food und Agricul-
ture (Shri A, P. Jain): As a result of
the discussicns of the Annual Plan for
the States of Andhra Pradesh, Madras,
Kerala, Mysore and Bombay, a sum of
Rs 590 80 lakhs was allotted to these
five States during the current year
for their Minor Irmgation Program-
me The States have asked for an
additional allocation of Rs 240 lakhs
" iring the curr~nt year This demand

under consideration

Purchase of Rice from Andhra Pradesh

*656, Shri Maniyangadan: Will the
Mimister ¢f Food and Agriculture be
pleased to state

(a) the quantity of rice purchased
by the Central Government from
Andhra Pradesh since April, 1958;

(b) the price paid for the same;

(c) the quantity of rice purchased
by the Kerala State Government from
Andhra Pradesh and Madras res-
pectively, and

(d) the price at which the purchases
were made by the State Goverament?
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‘The Minister of Food and Agricul-
tare (Shrl A, P, Jain): (a) The
quantity of rice purchased during the
pefiod 1st April to 17th.August, 1958
is about 555 thousand tons.

(b) The prices of the different
varietieg ranged from Rs. 15-50 nP. to
Rs. 2000 per maund (bagged) inclu-
tive of the cost of gunny.

(¢) From Andhra Pradesh .. about

20,000 tons from
August, 1957 to
June 1958.

From Madras ..Nil .
(d) The prices ranged from Rs. 34-34

nP. to Rs. 3687 nP. per bag of 2
maunds.

Agricuitural Demonstration in
Manipur

*657. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether 1t is a fact that D—4
threshers and graders sent to Manipur
by the T.C.M, were never shown for
agricultural demonstration in the rural
areas of the territory; and

(b) if so, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): (a) Yes, Sir.

(b) The agricultural fields in Mani-
pur are not suitable for demonstrition
of the thresher or the grader. The
grader is narmally used for construc-
tion of roads and it was utilised for
this purpose,

Ravi Canal Project

*g58, Bhri Ramji Verma: Will the
Minister of Irrigation and Power be
pleased to state:

{(a) whether the Ravi Canal pro-
ject in Jammu province of Kashmir
State has been retained in the revised
Second Five Year Plan;

(b) if so, whether any work on it
hag started; and

(c) when it is likely to be com-
pleted?

The Depuity Minister of Irrigation
and Power (Shrl Hathi): (a) to (e).
The Jammu and Xashmir Govern-
ment are carrying out certain investi-
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gations in regard to the Ravi Canal
Project. The investigationg are in
progress and the final Project Report
has not so far bean received by the
Government of Indm. The question
of including the Project in the Second
Five Year Plan will arise only after
the scheme has been fully investigat-
ed and a Project Report for the same
prepared and scrutinised by the
Central Water and Power Commission.

Co-operative Societies in Tripuya

*659. Shri Dasaratha Deb: Will the
Miruster of Food and Agricaliure be
pleased to state:

(a) the number of co-operative
societies set up in Refugee Colonies
and Camps of Tripura;

(b) the number of such gocieties
where all posts of office bearers are
held by displaced persong alone and
not by any Government employee;

(c) whether running of co-operative
societies by employees of Relief and
Rehabilitation Department of Tripura
Administration goes against the ac-
cepted policy of the Central Govern-
ment so far as management of Co-
operative Societies is concerned; and

(d) whether Government propose to
hand over these Co-operative societies
to the displaced persons?

The Minister of Food and Agrieml-
ture (Shri A. P. Jain): (a) 47. Be-
sides, there are 15 artisan co-opera-
tives.

(b) 15.

(c) The officials have been associat-
ed at the formative stage of these
societies. ‘The decisions in the
Managing Committees are taken on
the basis of majority views.

(d) Yes, in due course.

Civil Hospital, Imphal
«680 Shri Narayanskutty Menoa:
* "\ Shri Warior:
Will the Minister of Health be
pleased to state:
(a) whether it is a fact that there
are no departments for specialised



3339 Written Answers

treatment of specific diseases in the
Civil Hospital, Imphel; angd

(b) if so, the steps proposed to be
taken to open such departments?

The Minister of Health (Shri
Karmarkar): (a) Except for cases of
general surgery and dental treatment,
there are no departments for specia-
lised treatment of specific diseases in
Civil Hospital, Imphal.

(b) Steps are being taken for con-
struction of Hospital building as
without accommodation opening of
departments for specialised treatment
of specific diseases Is not possible
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Rallway Employees removed from
service under National Security

*662. Shrimati Renu Chakravartty:
Will the Mimster of Rallways be
pleased to state

(a) whether any employees remov-
ed from service under National Secu-
rity (Rallway Services) Rules of 1949,
have been reinstated as a result of
1eview: and

{(b) how many are still under sus-
pension from duty under these rules?

The Deputy Minister for Railways
(Shri Shahnawaz Khan): (a) As a
result of a review made in 1853 in
pursuance of an undecrtaking given at
that time, 23 employees were re-
employed A fresh review 15 in hand
now

(b) 26 i1n all.
Embezzlement by Fostal Employees

*683. Shri Kunhan: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that some
employees of the postal department
embezzledq Rs. 10,000 given to them
for conveying to Modinagar Post
Office on the 28rd June, 1958;

(b) if s0, action taken against tha
employees; and
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(¢) whether the amount has been
recovered?

The Minister of Transport and
Communications (Shri S. K. Patil):
‘a) A sum of Rs. 10,000 has been lost
from the custody of the mail over-
seer who was entrusted the same for
conveyanoe to Modinagar Suh-office
from Meerut Head Office duly accom-
panied by the Complaints Inspector

(b) The case was reported to the
police who have arrested both the
officials They are also kept wunder
suspension

(c) No

Hydro Electricity to Bikaner City

*664 Shri Karni Singhji- Will the
Minister of Irrigation and Power be
pleased to state

(a) the year by which Hydro Elec-
tricity will be made available accord-
ing to plan to the City of Bikaner,

(b) whether ansy delay 1s anticipat-
ed i1n this 1egard, and

(c) 1f so, what steps are being taken
by thc Central Government to help
Rajasthan to tide over this delay”?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b)
According to the present phased pro-
gramme, Bikaner should expect to re-
cerve Power from Bhakra in 1959
According to the original programme,
power w. to be delivered at Sri-
Ganganagar and Rajgarh by the
Punjab Government in April, 1856
Owing to difficulties in the matter of
procurement of Steel, they have not
been able to adhere to this pro-
gramme The bulk of the foreign ex-
change required for the Ratangarh-
Bikaner line has since been released
and orders have been placed or are
being placed for the required equip-
ment It is hoped to complete this
lUne by the time power 15 made avail-
able to the State Government at
Rajgarh,
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Delivery of Telegrams in Villages

*665 Shri B C Mulllick: Will the
Minister of Transpert and Communi-
cations be pleased to state

(a) whether 1t 15 g fact that there
1s no arrangement 1n village telegraph
offices to deliver telegramg except on
beat days, and

(b) 1f so, steps being takeh to en-
sure every-day delivery?

The Minister of Transport and Com-
munications (Shri § K Patll): (a)
No All telegraph offices, whether n
villages or elsewhere, have arrange-
ments for free delivery of telegrams
within 5 miles radius, irrespective of
postal beats

Regarding wvillages beyond 5 miles
radius of 1elegraph offices, special
delhivery of telegrams 18 eflected,
irrespective of postal beats, provided
suitable porterage charges are paud at
the time of booking the telegram.

{b) Does not arise
toy wwrew & fod a7 sy
*g g% ot wo o Wiy
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Lang Reclamation in Assam

*§67. Shrimati Mafida Ahmed; Will
the Minister of Food and Agriculture
be pleased to state the total area of
land reclaimed so far in Assam with
the assistance of Central Tractor Or-
ganisation and how the reclaimed land

is being used?

The Ministey of Food and Agricul-
ture (Shri A. P. Jain): A total area of
5,252 acres has been reclaimed by the
Central Tractor Organisation in
Assam.

Out of the area of 5,018 acres re-
claimed in Philobari, 4,635 acres have
been allotted to earthquake and flood
affected families. 234 acres reclaim-
ed in Cachar are being distributed to
displaced persons for cultivation.

Import of Foodgrains

*568 Shri Rami Reddy:
‘ Shri Kodiyan:

Will the Minister of Food and Agri-
culture be pleased to lay a statement
showing:

(a) the quantity of food-grains pro-
posed to be imported during the
current year;

(b) the countries from which the
foodgrains are to be imported and the
quantities to be imported from each
country;

(c) the value of such imports; and

{(d) how the paymentg are to be
made?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a), (b) and
(d). A statement of imports so far
arranged for 1958 is laid on the Table
of the Sabha. [See Appendix III,
annexure No. 86.]

(¢) The total C. & F. value of the
imports so far arranged for would be
about Rs. 108 crores.
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Groundwater Exploration Project

*869. Shrimat] Parvathi Krishnan:
Will the Minister of Foed and Agri-
culture be pleased to state:

(a) whether the Government of
India has decided to extend the
Groundwater Exploration Project for
another period of 2 years from April,
1958;

(b) if so, the number of new tube-
wells proposed to be drilled during
the period; and

(¢) the areas and States in which
they are proposed to be drilled?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) A proposal
for the extention of the Project is
under consideration.

(b) The proposal is to drill about
200 exploratory bores in two years.

(c¢) The State Governments and the
Geological Survey of India are being
consulted about the promising areas
in need of groundwater exploration
for 1rrigation and related uses.

Pakistanis Employed in Merchant
Shipping

eg70, / Shr Gotay:
*_ Shrimati Mafida Ahmed:

Will the Minister of Transport and
Communications be pleased to lay a
statement showing:

(a) the number of Pakistaniz em-
ployed as ratings and officers in our
Merchant Shipping at present;

(b) what is the number of Pakis-
tani dock labourers in the various
docks of our country at present; and

(c) the steps being taken to replace
them by Indian nationals?

The Miaister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) (i) Ratings:
There are about 18000 Pakistani Sea-
men registered in India of whom
about 475 are employed on Indian
ships at any one time.
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(ii) Officers: %

(b) Number of Pakistani Labourers
Calcutta * 2528
Vizagapatam Nil
Madras 16
Cochin Nil
Bombay * 708
Kandla Nil

* includes number working under
Dock Labour Board.

(e) It is not the policy of Govern-
ment to displace the existing Pakis-
tani nationals but when they go away
the resulting vacancies are filled by
Indian Nationals.

Empioyees’ Provident Fund

*§71. Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that there
13 a mandatory prowvision in the Indian
Railway Establishment Code. Vol. I
that as soon as possible after the
close of each year, an annual state-
ment of the assets in an employee's
Provident Fund account shall be-%ént
to the subscriber for his information
and satisfaction that correct account
of his Provident Fund is main-
tained; and

(b) whether it is a fact that in 12
very large number of cases the annual
Provident Fund account slips are not!
supplied to the Railway employees in
time, and if so, why?

The Deputy Minister of Rallways
{(Shri 8. V. Ramaswamy): (a) Yes.

‘b) While some ot the accounti~g
unitg are able to issue the slips to the
subscribers according to the normal
schedule, others have not been able
0 do so, due to arrears in the Prow:
dent Fund Acoounts work. Special
eflorts have been made to pull up
these arrears as early as possible.
Oensiruction of Rohtak-Gohana Line

*$73. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Juestion No. 525 on the 25th Feuru-
ary, 1958 and state the progress so far

28 AUGUST 19588

Writtien Answers 3366

made in construction of Rohwak-
Gohana line?

The Deputy Minister of Railways
(8hr B. V. Ramaswamy); Upto the
end of July, 1958, 75 per cent. of the
work has been completed.

Grant of Post-retirement Passes to
Railway Employeey

{Shﬂ T. B. Vittal Rao;

*675. <{ Shri Bhakt Darshan:

\ Shri 8. C. Samanta;
Shri Vajpayee:

Will the Minister of Railways oe
pleaseq to refer to the reply given to
Starred Question No. 1377 on the ast
April, 1958 and state;

(a) whether a decision ha; since
been arrived at regarding *he remnval
of the disparity between clas, Il! anrd
IV staff 1n the matter of grant of post-
retirement passes; ang

(b) if not, the reasons for the delay?

The Deputy Minister Of Rallways
(8hri Shahnawaz Kban): (a) Yes;
it has been decided that it will not
be feasible to grant post-retirment
passes to class IV staff on the same
scale as for class III but the minimum
period of qualifiving service for
eligibility for such passes will be 25
yvears for both class III and class IV
stafl.

(b) Does not arise.

Slaughter-Houss in Delm

o Shri D. C. Sharma:
' Sardar Igbal Singh:

Will the Minister of Health be pleas-
ed to refer to the reply given to Starr-
ed Question No 365 on the 20th Feb-
ruary, 1858 and state the progress made
with regard to the proposal for re-
locating the present slaughter-house
in Delhi?

The Minister of Health (Shri
Karmarkar): The recommendation of
the Town Planning Organisation in
this regard has been referred to the
Municipal Corporation of Delhi for
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implementation. The matter is under
consideration of the Corporation.

Report of the Lower Damodar
Investigation Committee

Shri 8, C. Samants;
g7, Shri Bhakt Darshan:
| Shri Rameshwar Tantia;

Will the Minister of Irrigation and
Power be pleased to state:

(a) when the Lower Damodar In-
vestigation Commitiee was set up by
the Damodar Valley Corporation;

(b) when the Committee submitted
their report;

(¢) their main recornmendations;

(d) how far they have been imple-
mented, and

(e) whether a copy of the Report
will be placed on the Table?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The
Lower Damodar Investigation Com-
mittee was set up by the Damodar
Valley Corporation on the 24th Feb-
ruary, 1955.

(b) It submitted its report on the
4th March, 1957.

(¢) The Committee made the fol-
lowing recommendations:—

(1) Encroachment on the river
by private interests must be
prevented by suitable legis-
lative and other measures.

(2) The growth of vegetation in
the bed of the river and alsc
along the bank should be
carefully watched and suit-
able action taken so as to
cause minimum obstruction to
the flood flow, {frequency of
which would be definitely less
than what it is now. Con-
trolled cultivation above
normal high flood level and
in chars will be helpful in
resiricting jungle growth.
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(3) Concentrated flushing doses

)

(5)

(6

—

(7

—

{8)

should be occasionally releas-
ed down the river in the in-
terest of the conservancy of
the river channels. Proper
studies should be mede while
releasing the flushing doses
as to the effect of such
operation on the regime of
the river as well as on the
various interestg on the
banks. Such studieg would
be of valuable guidance for
future operation of the re-
BETVOirs.

In fixing the priority of water
uses the conservancy of the
river channel jtself must not
be ignored and should be
given due consideration along
with other uses of water viz,
irrigation and generation of
power. The operation of the
reservoirs should be flexible
enough in the 1nitial stages,
so that a proper and careful
study can be made and suit-
able adjustments in the plan
of operation are introduced
for the benefit of all con-
cerned.

Some suitable method of sup-
ply of irrigation water for
the trans-Damodar area may
be investigated.

The problem of dramage of
local area in the lower valley
should be scparately studied
and investigation and suitable
action for drainage of these
areas should be taken up by
the appropriate authorities.

Detailed investigations should
be carried out to effect im-
provement over the present
condition of the Amta chan-
nel. Care should, however,
be taken to ensure that |t
does not affect the river
Rupnarain adversely.

Immediate and suitable steps
should be taken for carrying
out systematic hydrological
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investigations and observation
in this area.

(9) It is well-known that several
problems arise in the lower
reaches of the river after
construction of the dams. In
the present case the problems
are further complicated by
the tides in the lower reaches.
It is, therefore, difficult to
forecast the actual problems
that would crop up in this
area after the completion of
the Damodar Valley Project.
It would, therefore, be neces-
sary to have a proper control
so as to co-ordinate the ac-
tivities of the different
authorities concerned.

A Board to be called the “Lower
Damodar Conservancy Board” be set
up with the representatives of the
Government of West Bengal, Calcutta
Port Commissioners and the Damodar
Valley Corporation. The function of
this Board will be:—

(i) to formulate the necessary
hydrological and engineering
investigations that will have
to be carried out to study the
cffect of operation of dams
especially the releases during
the floods;

(i1) to suggest alternative plans
of operation, if any; and

4{111) to formulate schemes for im-
provement of channcls and
any local area in the lower
valley.

It is necessary to have a proper uni-
fied development of the entire lower
valley as a whole instead of solution
of individual problems for local and
short-terrn benefits.

(d) The recommendations stated
above cannot be implemented unless
the main recommendation for consti-
tuting a “Lower Damodar Conser-
vancy Board” is implemented. Since
the steps suggested by the Committee
g0 much beyond the statuto func-
tions of the D.V.C, the D.V.C. in
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consultation with the Government of
India, have asked the West Bengal
Government to constitute the Board.

(e) Copies of the Report will be
placed on the Table of the House
shortly.

Import of Fertilizers

*g78. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food and Agri-
culture be pleased to state whether
any special allotment of fertilisers has
been made during the current year for
Jute, Tea and other foreign exchange
earning agricultural crops in States
ke West Bengal?

The Minister of Food and Agricul-
ture, (Shri A P. Jain): It has not
been possible to make any special
allotment of fertilisers for jute, tea,
coffee and rubber plantations having
regard to the overall deficit of 45
per cent. in nitrogenous fertilizers,
The new fertilisers, namely, urea,
ammonium  sulphate nitrate and
calciumm ammonium nitrate have,
however, been allotted in full to the
Plantation crops as their demand for
these is comparatively small.

Assam Rail Link

Sardar Igbal Singh:
*§79. { Shri Hem Barua:
| Shri Barman:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 323 on the 20th
February, 1858 and state:

(a) the progress since made in the
survey for the alternate Assam Rail
Link; and

(b) the steps taken to stabilise the
existing Assam Rail Link and make it
a dependable and all-weather line of
communication?

The Deputy Minister of Raflways
(Shri S. V. Ramaswamy): (a) Field
work of the survey has been com-
pleted and the Reports are under pre-
paration of the Railway Administra-
tion.



337 Written Answoers

(b) An Urgency Certificate amount-
ing to Rs. 3'5 crores approximately
has &already been sanctioned for
strengthening the major bridges and
stabilising their approaches. Out of
the total 3¢ of such works tentatively
fixed for the purpose and proposed to
be carried out within two to three
vears, 17 were taken up in 1857-58
and are almost complete excepting
erection of girders in some cases and
ancillary works in others.  The re-
maining 22 works will be taken up in
1958-59 and later.

Venereal Diseases

*680. Pandit D. N. Tiwary: Will the
Minister of Health be pleased to
state:

(a) the State in which the incidence
of venereal diseases 1s the highest in
the country;

(b) what special measures have
been formulated for preventive aspect
of the diseases;

(c) whether clinics for venereal
diseases have been opened in all the
States; and

(d) if so, whether both aspects,
curative and preventive are covered
in the ¢linics?

The Minister of Health (Shrl
Karmarkar): (a) No accurate data
are available on the incidence of
venereal diseases in the different
States. However, from limited sur-
veys conducted in recent years, it
appears that the incidence of Syp-
hilis is high in the sub-Himalayan
tracts extending from Kashmir in the
west to Assam in the east.

(b) A national Venereal Diseases
Control Scheme has been included in
the Second Five Year Plan. The
scheme envisages both curative and
preventive measures. It also includes
educational programme.

{¢} Under the V.D. Control scheme
clinics have been opened in Andhra
Pradesh, Assam, Bihar, Himachal Pra-
desh, Madrasa and Uttar Pradesh.

(d) Yes
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Raliway Employess Opting for
Pension

Shri Vajpayee:
*“681. { Bhrl Eaghunath Singh:
Shri T. B. Vittal Rao:

Will the Minister of Railways be
pleased to state:

(a) the number of Railway a1y
ployees (Ca‘egory-wise) who have so
far opted for pension;

(b) whether any modification has
been made in the scheme; and

(c) if so, the details fhereof?
The Deputy Minister of Rallways

Shri Shahnawaz Khan); (a)
Class I. .. 170
Class II. .. 118
Class III. .. 6461
Class IV. .. 1514
ToTaL 14260

—_—_—

(b) No.

(c) Does not arise.

Passenger Amenities in Electric
Trains

*682. Bhri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that in
electric train running between Howrah
and Bandel there is no lavatory;

(b) if so, the reasons therefor;

(c) whether it is also a fact that in
the said trains the alarm chain is

provided only on one side of the
coaches; and

(d) if so, the reasons for not having
it on both sides?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes.
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(b) Electric Multiple Unit Stock are
ussd for Suburban Service only. Pro-
vision of lavatories has been  dis-
pensed with in order to make avail-
able maximum accommodation for
Suburban passengers and to minimise
overcrowding.

{¢) On the 16 Electric Multiple
Unit supplied by a German Firm,
the alarm chain is provided on one
side only.

(d) The modern practice is to have
the alarm chain pulls on one side
only. The time lag between the
effectiveness of the brakes, whether
the alarm is provided only on cne
side or both sides, is so little that
provision on both sides is not con-
sidered justified when the additional
initial cost and maintenance diffi-
culties therefrom are considered.

Merger of All India Railwaymen's
Federation and National Feder-
ation of Rallwaymen

gss, Shri Tangamani:
SBhrl 8. M. Banerjee:

Will the Minister of Rallways be
pleased to state at what stage have
the unity proposals mooted by Gov-
ernment about the merger of All
India Railwaymen's Federation and
National Federation of Indian Rail-
waymen, reached?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Copies of
the Resolutions passed by the two
Federations in June 1958, are placed
on the Table of the Lok Sabha. ([See
Appendix II, annexure No. 67]. In
view of these, Government feel that
they will have to wait for an oppor-
tune moment when probably the
representatives of the two Federations
can come together at another con-
ference and revive their efforts for
merger.
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Ticketless Travelling

*gg4 Shri Kalika Singh: Will the
Minister of Rallways be pleased to

state:

(a) whether Railway authorities in
coordination with U.P. State Govern-
ment Officers carried out successful
raids on three passenger trains at
Gorakhpur Cantt. Railway Station on
the North Eastern Railway on the
27th June, 1838, and found a large
number of passengers including Rail-
way servants travelling without
tickets;

(b) if so, the details thereof; and

(c) what further steps have been
taken to stop such travelling without
tickets, particularly when a number
of Railway servants are found to be
themselves violating the rules?

The Deputy Minister of Railways
(S8hri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) A statement is laid on the Table

of the Lok Sabha. [See Appendix III,
annexure No. 68].

(¢) In addition to the normal
checks against ticketless travel
special mass raids with large forces
of ticket checking parties are also
conducted. All these measures are
directed against both the general
public and the railway staff travelling
without or with improper tickets or
passes. In addition, the Railway staff
involved are dealt with departmentally
depending on the merits of each
case.

CD. and N.ES. Blocks in
State

Kerala

*g85. Shri Maniyangadan: Will the
Minister of Community Development
be pleased to state:

(a) whether during his recent tour
of the Kerala State he expressed the
opinion that working of Community
Development and National Extension
Service Blocks are not satisfactory in
the State;
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(b) the reasona for such unsatis-
factory state of affairs; and

(c) what, if any, are the remedies
suggested?

The Minister of Community De.
velopment (Shri §. K, Dey): (a) Yes
8ir, so far as programme relating to
agriculture. animal husbandry and
village Industry is concerned.

(b) Inherent weakness of the De-
partments which have been the legacy
of a long feudal past.

(¢) Adequate organisation including
personnel, procedure, and supervision.

Non-Departmental
Operators

*§86. Shrimati Renu Chakravarity:
Will the Minister of Transport and
Communications be pleased to state:

Telephone

(a) whether any steps have been
taken to make the non-departmental
telephone operators working under
the Posts and Telegraphs in  West
Bengal permanent; and

(b) what is their number?

The Minister of Transpdtt and
Communications (Shri S. K. Patil):
(a) The Government have issued
general orders in November, 1957
that all Non-Departmental Telephone
Operators could, if they satisfy cer-
tain conditions, be absorbed as re-
gular telephone operators. They are
eligible for being made permanent in
due course, in their turn.

(b) About 188 out of which 148
Non.Departmental telephone operators
working in West Bengal are eligible
for being absorbed as regular tele-
phone operators.

Mata Tila Dam

*887. Dr. Sushila Nayar: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether the completion of
Mata Tila Dam Project has been re-
duced to priority 3 under the Second
Five Year Plan;
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(b) if so, the reasons thersof; and

(c) has the Government received any
representations against it?

The Deputy Minister of Irrigatiom
and Power (8Bhri Hathi): (a) and (b).
The Planning Commission, while
making reappraisal of tne Second Plan
provision, have only considered the
question of categorisation of irriga’ion
and power projects. They have not
fixed priorities inter se these categor-
jes. It is really for the State Govern-
ment concerned to give priorities to
the schemes included in various cate-
gorles,

The Matatila Dam Project Stage
Il has been included by the Planning
Commission under Category (B), i.e.
néw schemes taken up in 1956-58 as
against Category (A) which is for
schemes continuing from the First
Plan.

The Matatila Hydro-electric  Pro-
ject has been included under Cate-
gory (4) which includes projects
which are neither in an advanced
stage of construction nor included in
the ‘Core’ of the Second Plan nor
assured of foreign assistance.

(c) Representation against the
postponement of the construction of
the Matatila Hydel Project has been
received and 1s recelving consider-
ation.

Stabbing of Rallway Employees

Shri Rajendra Singh:
Shrl Damani:
*688. ! Shri Tridib Kumar
Chaudhuri:
LShri Daljit Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that during
the last few months a number of
Railway employees have been done
to death by stabbing or shooting while
discharging their duties;
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(b) what are their names, design-
ations, places and dates of occur-
rences;

(c) what Government have done
so far in rendering help financial or
otherwise to the bereaved families;
and

(d) what steps Government have
taken so far or propose to take in the
near future to meet this situation?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) There
have been 10 cases i1n the past 18
months.

(b) and (c). A statement 1s laid
on the Table of the Lok Sabha. [See
Appendix III, annexure No. 69 ]

(d) The following steps are bemng
taken:—

1. Close Liaison is being main-
tained with the State and
Government Railway Police.

2 Government ﬁailway Police
have been requested to de-
pute plain clothes staff in
running trains durmg mnight
time in notorious sections

3. Armed men from the RPF
are posted at places where
timely intelligence 1s received
of possible danger to Rail-
way Employees.

4. All passenger and goods trains
in disturbed areas of Assam
are being escorted by Armed

men.

5 Armed Police pickets have
been posted at strategic
stations.

Import of Rice from Burma

*689. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a), the total guantity of rice im-
ported in 19858-59 so far from Burma;

{b) how much of this has been sold
out so far; and

145 1.SD.—3.
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(¢) the loss incurred by Govern-
ment in respect of the rice already
sold?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (&) 218.1
thousand tons received upto 31st
July, 19858.

(b) The quantity of Burma rice
sold during 1958-59 (upto 31st July,
1858) was 137.4 thousand tons includ-
ing sale of stocks m hand at the
beginning of the year.

(c) Rs 119 lakhs approximately.
Export of Fruit Products

*“890. Shri Tridib Kumar
Chaudhuri: Will the Minister of
Food and Agricmlture be pleased to
state:

(a) whether Government have
sanctioned a scheme of subsidy on
indegenous and umported tin plate
used in the manufaceure of “Open
top sanitary” type of tin cans for the
fruit preservation industry for
stimulating the export of fruit
products;

(b) what 1s the amount of sub-
sidy;

(¢} whether Government are aware
that the Metal Box Company (India)
Ltd. are the only suppliers of such
cans in this country and will the
subsidy be paid to this Company
alone; and

td) whether Government have
worked out the precise terms and
conditions on which the subsidy wil]
be paid?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Rs 500 per ton of tin plate used,

(c) The subsidy is paid to the fruit
products manufacturers through an
arrangement with fabricators

(d) Yes, Sir. A copy of the terms
and conditions regarding the subsidy
on tin plates is laid on the Table of
the Lok Sabha. [See Appendix III,
annexure No, 701]
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Supply of Electricity in Deibi

*§91, Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 881 on the 8th
December, 1957 and state the  pro-
gress made so far to increase the
supply of electricity to Delhi?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
is 1aid on the Table of the Lok Sabha.
[See Appendix III, annexure No, 71].

Dismissal of Railway Employees

*g92. Shrimati Rena Chakravartty:
Will the Minister of Raillways be
pleased to state:

(a) whether the review into the
cases of railway employees dismissed
or discharged under Article 311(2)(c)
of the Constitution has been finalised;

(b) the total number of employees
involved,;

(¢) the number of cases reviewed;
and

(d) number of employees reinstated
in their former services as a result
of the review?

The Deputy Minister of Railways
(Shri Shahnawazx EKhan): (a) The
review 1s I1n progress.

(b) 17.
(c) One completed.

(d) Nil

Railway Bridge at Kanpur

*g93. Shri Vajpyee: Will the Min-
ister of Railways be pleased to refer
to the reply given to the Starred
Question No. 752 on the Tth March,
1858 and state:

(a) whether the District Officers
joint enquiry into the causes of a
deépression in the track over the Rail-
way bridge on the ganges at Kanpur
has since been completed;
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(b) if so, its findings; and

(c) the steps taken or proposed to
be taken to implement them?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir. This enquiry was held and
completed on 11ith February, 1958.

(b) The Heads Sarang and the
Bridge Inspector of the section were
held responsible.

(¢) The Head Sarang has been per-
manently reverted to his substantive
grade of Sarang. A  departmental
enquiry against the Bridge Inspector,
who was served with a charge sheet
for removal from service, is in pro-
gress.

Railway Track in Assam Section of
N.E.F. Railway

1013, Shrimati Mafida Abmed: Will
the Minister of Railways be pleased
to state-

(a) whether some track renewals
have fallen due in Assam Section of
the NEF. Raillway,

(b) if so, what is the total length
of such track; and

(c) whether the work has been
taken i1n hand?

The Depuiy Minister of Raillways
(Shri S. V. Ramaswamy): (a) Re-
newals have fallen due  between
Dhubri and Golaghanj, Sorbhog and
Tihu, Rangapara and Tezpur, and
Amingaon and Tihu stations on the
Section of the North-East Frontier
Railway falling within the State of
Assam.

(b) The total length involved is
77-45 mules.

{c) All these works of retaying
have been taken in hand and are
expected to be completed within two
years, subject to the availability of
track materials.

Rolling Btock of Metro-Gauge

1014. Shrimsti Mafida Ahmed: Will

the Minister of Rallways be pleased
to state what is the number of rolling
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stock of metre-gauge proposed to be
acquired during 1858.59 and how
many of engines, passenger carriages
and goods wagons are going to  be
allotted to the Assam Section of the
N.EF. Railway?

The Deputy Minister of Rallways
(Shrl Shahnawaz Ehan): A statement
is laid on the Table of Lok Sabha.
[See Appendix 1II, annexure No. 72].

————— e e e ———— e
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Supply of Fertilisers to Bombay

1015. Shri Pangarkar: Will the Min-
ister of Food and Agricultare be
pleased to state the total guantity of
fertilizers supplied by the Central
Government to Bombay during the
year 1958-59 so far?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): The following
quantities of ferilizers have so far
been allotted and supplied to the
State Government:—

(All figures in tons.)

Name of Fertilizers

Sulphate of Ammonia
Urea
Ammonium Sulphate Nitrate

Calcium Ammomnum Nitraie

Quantty allotted fron
st Apri!, 1958 10

Quantity supplied
ull 1sth August,

3oth September, 1958 1958
26,860 19,500 _

1,500 1,000

7,225 3,700

3,800 3,600

The supply 1s expected to be completed before

Development of Goshalas in Bombay
State

1016. Shri Pangarkar: Wwill the
Minister of Food and Agriculture be
pleased to state the grants given to
Bombay State during 1957-58 by the
Central Government for the develop-
ment of Goshalas?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): Rs. 96,664.

Irrigation and Power Projects in
Bombay State

1017. Shri Pangarkar: Wil  the
Minister of Irrigation and Power be
pleased to state the Central assistance
in the form of loans and grants given
to Irrigation and Power  projects
located in the State of Bombay
during the First Five Year Plan and
the Second Five Year Plan?

The Deputy Minister of Irrigation
and Power (S8hri Hathi): A statement
showing the loan assistance given by
the Centre to the State of Bombay
is placed on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 733

3o0th September, 1958,
Harnessing of River Waters in U.P.

1018. Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of schemes to har-
ness the river waters in U.P. which a1e
under the study of the Central Water
and Power Commission; and

{b) the number of schemes approv-
ed during the year 1857-587

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Only
one scheme wviz. Ramganga project
included in the Second Plan is under
examination in the Central Water
and Power Commission.

Final comments of the Commission
are being drawn up on Matatila Pro-
ject Stage II, which has already been
approved for execution.

{b) The following eight projects
were approved by the Planning Com-
mission during 1957-58:—

1. Ohen Reservoir.
2. Upper Khajuri Reservoir.
8. Kuwand Pumped Canal.
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4, Jirgo Reszervoir

8 Meja Reservorir

6 Matatila Stage II

7 Barda Sagar Stage II
8 Tumaria Reservoir

Another scheme vz Nanak Sagar
was recommended by the Central
‘Water and Power Commission for
approval during 1857-58 and approval

of the Planning Commission 1s await-
ed

Conversion of D C Electric Lines into
A.C. in Areas in New Delhi

Shri Vasudevan Nair:
e Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether Government have
decided to transform DC electric
Immes into AC in areas round about
Janpath, Feroze Shah Road and
Ashoka Road in New Delhi,

(b) 1f so, when will 1t start, and

(¢) how long 1t will take to com-
plete 1t?

The Deputy Minister of Irrigation
and Power (Shrl Hathi), (a) Yes

{b) The work 1s already in hand

{c) The entire work 15 expected to

be completed during the current
financial year

Chittaranjan Locomotives

{ Shri S. M Banerjee'

1020 3 Shri Jaganatha Rao:

Will the Mimister of Rallways be
pleased to state

(a) the number of locomotives
manufactured in Chittaranjan during
1957-58 (1st April, 1857 to 31st March,
1858);

(b) the cost of each locomotive,
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{c) the number of locomotives
manufactured in TELCO Jamahedpur
dquring the same period; and

(d) the cost of each locomotive?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) 164 WG
locos

(b) Rs 416 lakhs without dividend,
and Rs 4 6 lakhs including dividend
charges

(c) 64 YP & 21 YG locos

(d) *Rs 4,42,755 for a YP loco, and
*Rs 4,44,873 for a YG loce

*These prices have been fixed by
the Tariff Commission and are sib-
ject to escalator vide paras 21 7 and
21 8 of their “Report on the prices
of locomotives and boilers produced
by Tata locomotive and Engineering
Co Ltd"—a copy of which 15 also
available m the Parliament Labrarv

Rural Indebtedness in Tripura

1021 Shri Dasaratha Deb. Will the
Minister of Food and Agricuiture be
pleased to state

(a) the per camte indebtedness of
the peasants of Tripura,

(b) whether Government propose
to scale down the indebtedness, and

(c) if so, the steps proposed to he
taken in this direction®

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Accord-
mng to the All India Rural Credut
Survey Report (Vol I) 1851-52, the
average debt per indebted family of
the cyltivators 1n Tripura was
Rs 387

(b) and (¢} The following
measures are proposed to be under-
taken during the Second Five Year
Plan The implementation of these
measures will go a long way mn re-
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ducing the indebtedness of the
peasants,

1. Regulation of money lending,
2. Limiting interest rates,

3. Supply of credit through co-
operatives and re-orientation
of loan policies to meet ‘he
needs of production,

4, Improvement of agricullural
techniques and the pro-
ductivity of the farmers,

5. Development of cottage and
small scale indusiries, and

6. The various measures of land
reform.

Late Running of Trains

1022. Shri Bibhutli Mishra: Will the
Minister of Railways be pleased (o
state:;

(a) whether it 1s a fact that trains
on the North-Eastern Railway are
running usually late as the engincs
are worn out; and

(b) if so, the action being taken in
the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No.

(b) Does not arise.

Koyana Project

1023. Shri Asar: Will the Minister
of Irrigation and Power be pleased
to state:

(a) total amount sanctioned by the
Central Government for Koyana Pro-
ject;

(b) totxl amount allotted ta Bombay
Government till 31st July, 1958 for
Koyana Project; and

(c) system of allotting amount for
Koyana Project i.e., whether yearly
or lumpsum and if yearly, the
amount of instalment?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a)
An amount of Rs. 910 lakhs has
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been advanced by the Central Govern-
ment to the Government of Bombay
by way of loans for the execution of
the Xoyana Project during the period
ending the 31st March, 1958.

(b) Provision has been made in the
Central Government Budget for
Rs. 700 lakhs to be advanced as loan
to the Government of Bombay to
cover expenditure on the Project
during the current financial year end-
ing the 31st March, 1959.

(c) A celling of Rs. 28 crores hag
been flxed for expenditure on the
project during the Second Five Yesr
Plan period. Having regard to this
ceiling and also the availability of
resources and the phased programme
of expenditure, vearly allotment of
funds is made.

Seed Multiplication Farms in Bombay
Siate

1024. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state the amount allotted
to the Bombay Government for the
establishment of seed multiplication
farms as subsidy during 1958-507

The Minister of Food and Agricul
ture (Shri A. P. Jain): Rs 41 lakhs.

Pumping Sets in Bombay State

1025. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have given
any assistancc for setting up of pump-
ing sets in Bombay State;

(b) the total amount given to the
Bombay Government in this respect
during 1957-58 and 1958-59 so far; and

(c) how far the Bombay Geovern-
ment have utilised this amount?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Yes Sir.

(b) The total amount of Central
nssistance given during 1857-58 is
Rs. 18,14,750 and that agreed to for
1958-59 is Rs. 7,583,000
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{c) A sum of Ra 15,800,744 has been
utilised by the State Government
during 1957.58 As regards the
amount utilised in 1958-59, the 1in-
formation will be available only at
the end of the financial year

TB In Rajasthan

1026 Shrl Onkar Lal: Will the
Minister of Health be pleased to
state the total amount to be given to
Rejasthan for the prevention of TB
during 1958-597

The Minister of Health (Shrli Kar-
markar). A sum of Rs 2,22,000/- 1s
proposed to be given to Rajasthan for
the prevention of TB during 1858-59
for (1) the establishment of 40 Isolat-
1on beds and (2) reservation of 80
beds for free treatment of and grant
of cash assistance to indigent displaced
TB patients from West Palkastan
Tuberculin, Vaccine and Publicity
Material for the Mass BCG Vacin
ation Campaign is also supphed

Soil Comrvwonl i Rajasthan

1027 Shri Onkar Lal: Will the
Minister of Food and Agriculture be
pleased to state

(a) the total amount allotted for
soil conservation in Rajasthan for the
year 1958-59,

(b) the names
sanctioned, and

of the schemes

(¢) the amount already spent

during that year?

The Minister of Food and Agricul-
tare (Shri A. P Jain): (a) Rs B 00
1akhs including Central and  State's
share

¢{b) The following schemes have
been included in the State Plan for
1958-50 —

(1) Field mmprovement in Agn-
cultural lands by Agricultural
Department

(1) Junior Staff
Scheme

Traimng
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(ui) Afforestation of erotded mar
prtal lands

(iv) Soid Conservatijon—Ajmer

(c) In Scheme No (i) some contour
bunding and survey work hag been
done but no expenditure is reported
to have booked so far Scheme No
(n) has not been started Expendi-
ture of Rs 14,200 upto 30th June 1858
has been reported under Scheme Nos
(ni) and (1v)

Train Halt

1028 Shri Siddiah: Will the Minis-
ter of Railways be pleased to state

(a) whether he has received any
representation regarding the re-
openung of the way-side halt at
Chinnadagudihund: on Mysore-
Chamarajanagar Section 1in Mysore
Division, Southern Railway, and

(b) 1f so what 1s the action there-
on?

The Deputy Minister of Railways
(Shri 8§ V. Ramaswamy). (a) Yes

(b) The matter 1s under examin-
ation

Miner Irrigation Schemes in Andhra

1029. Shri M V Krishna Rao: Will
the Miruster of Food and Agriculiure
be pleased to state

(a) whether they have received any
new schemes of minor irrigation from
the Government of Andhra Pradesh
during the course of the year, and

(b) whether any special grant iz be-
ing made by the Central Government
for the purpose?

The Minister of Food and Agricul-
ture (Shri A P Jain): Yes Sir An
additional provision of Rs 45'00 lakhs
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has been usked for by the State
Government for the following Minor
Irrigation Schemes:—

(Rs. in lakhs)
(i) Tank improvement and
restoration 40:00
(2) Sinking of wells. 3-00
(3) Distribution of oil en-
gines and  electric
motors. 200
ToTAaL 45:00

(b) The matter is under consider-
ation,

Surplus Rice in Andhra

1030. Shri M. V, Krishna Rao: Will
the Minister of Food and Agriculture
be pleased to state how much of the
surplus rice in Andhra Pradesh has
been allotted to each of the States
in the different zones for the current
year?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): 162,809 tonr
of rice were actually taken over
from the millers in Andhra Pradesh
during the period 1st January, 1858 to
17th August, 1958 and were despatch-
ed to the Central Reserve Depots in

Simla

Kangra . i :
Hoshiarpur . . .
Kulu Sub Dn. (Kangra Distnict)
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the following BStates for distributim
from those depots:—

States (Quantity in Tona)
1, West Bengal 30,634
2. Bombay. 39,736
3. Bihar. . 14,730
4. Kerala. - 5,528

TOTAL. 90,628

The balance of 72,181 tons has been
stored, for the time being, in depots
in Andhra Pradesh, Mysore, and
Madhya Pradesh.

Falr Price Shops in Punjab

1031. Shri Daljit Singh:

Sardar Igbal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of fair price shops
opened upto 3lst July, 1858 in the
different districts of Punjab district-
wise;

{b) the quantity of different kinds
of foodgrains released for sale through
the fair price shops and the rates at
which foodgrains are sold; and

{c) the position of the stock of food-
grains as on the 31st July, 18587

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) The dis-
trict-wise break-up of 130 fair price
shops functioning in Punjab as on
31-7-1958 is as under:-—

17
54
11
48

(b) About 14,028 maunds of wheat
and 1,190 maunds of rice have been
released through these shops from

1-4-58 to 31-7-58. The rates at which
foodgrains are being sold from these
shops are mentioned below:—

(Issue rates per ml-l-.l.;—d)

Districts Wheat Atta Rice
) Rs. Rs. Rs.
Simla .. 15:90 .
Kangra 1461 .
to
16-27
Hoshiarpur 15°12
to
lﬁs-go
Kulu Sub Dn. (Kangra District) . 16-50 . ’:1'”

30-58 32°58
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The above-mentioned prices in Kulu
Sub-Division are subsidized prices.
The Btate Government bears 50 per
cent of the ncidental cost on the
bandling and transport of foodgrains

(c) On 381st July, 1958 the State
Government had a stock of about 7,640
maunds of wheat and 1,844 maunds cf
rice n these districts

Scheduled Castes and Scheduled
Tribes in Posts and Telegraphs
Circle, Punjab

1082 Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the number of posts reserved
for Scheduled Castes and Scheduled
Tribes m each category which have
been filled up 1n each postal division
in Punjab Posts and Telegraphs
Circle from the year 1855-58 upto
1957-58,

(b) whether the full quota reserved
for them had been filled up,

(c) 1f not, the reason thereof, and

(d) what steps are being taken n
this respect by Government?

The Minister of Transport and
Communications (Shri § K Patil).
(a) to (d) The required information
for the calendar years 1955 to 1957
and for the period January-July, 1957
has been called for from the Post-
master-General, Punjab Circle,
Ambala and will be laid on the Table
of the Sabha as soon as i1t 1s received

Quarters for P & T. Employees

1038, Shri Daljit Singh* Will  the
Minister of Transport and Communi-
cations be pleased to state

(a) the number of quarters for the
Post and Telegraph employees con-
structed i1n the Punjab circle during
1957-58 and 1958 so far; and

(b) the number of quarters for
Post and Telegraph employees to be
constructed in the Punjab circle
during the Becond Five Year Plan
period?
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The Mintster of Transpart anad
Communications (dhri 8§ K.  Patil):

(a) 1957.58. 15 Unats,
1958 so far 2 Units.

(b) 1277 umts approximately.

Quarters for Rallway Employces

1034. Shri Daljit Singh: Will  the
Minister of Rallways be pleased to
state*

(a) how many quarters for Rail-
way employees have been constructed
on the Northern Railway  during
1957-58 and 1958-59 so far,

(b) the amount spent thereon, and

(c) the number of quarters pro
posed to be constructed during the
Second Five Year Plan period on the
Northern Railway?

The Deputy Minister of Rallways
(Shri Shahnawaz Kban): (a) In
1957-58, 3,145 quarters and 3 barracks
were constructed During 1958-59,
construction of 172 quarters has so
far been completed

(b) In 1957-58, a sum of Rs 147
crores was spent The actual ex-
penditure incurred on gquarters con-
structed so far during 1858-58 15
roughly Rs 9 lakhs

(c) About 8,245

Development of Tourlsm in Punjab

1035 Shri Ram Krishan: Will the
Minister of Transport and Commuani-
cations be pleased to state.

(a) whether the Punjab Govern-
ment have submitted any proposal for
the development of tourism m  that
State during 1958-59, and

{b) if so, what kind of assistance is
proposed to be given by the Central
Government for the purpose?

The Minister of State in the Minis.
try of Transport and Communicatiens
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the
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Lok Sabha [See Appendix LI,
annexure No. 74]
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Constiruction of Over-bridges on
Northern Railway

1037. Shri Mohan Swarup: Will the
Mimister of Railways be pleased to
state whether Government have been
considering the construction of over-
bridges on the stations of Bhitaura,
Nagaria, Sadat, Dhanata and Milak of
Northern Railway to avoid the hard-
ship of the passengers, as all the down
trains stop on 3rd line”

The Deputy Minister of Rallways
(Sarl Shahnawaz Khan): There 15 no
proposal, at present to provide foot-
over-bridges at these stations The
necessity to provide foot-over-bridges
al these stations vis-a-vis others will
be examined by the Raiiway Adminis-
tration 1n consultation with the Rail-
way Users’ Amenity Committee with
which the public i1» associated, subject
to the availability of funds and mate-
rials It may be mentioned further
that due to shortage of sieel, works
of this kind which have already been
approved are also bemng curtailed or
deferred for the present

Milk Boards

Shri D. C. Sharma:
il {Snrdar Igbal Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No 322 on
the 20th February, 1958 and state the
names of the places where the Milk
Boards have been set up so far?

The Minister of Pood and Agricul-
ture (Bhri A. P. Jain): (1) An ad-hoc
Milk Board, with Chiet Commissioner,
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Delhi, us Chairman, has been pet up
in Delhu for planning and implemen-
tation of the Delhi Mk Supply
Scheme

(u) The positton in respect of the
wvarious States 1s as under

(a) Madras, UP and Bihar are
taking action for setting up
Milk Boards

(b) Madhya Pradesh and Mysore
will be taking up the question
after their Milk Schemes are
established

(¢) Bombay, Rajasthan and
Jammu and Kashmir are still
considering the question

(1) Replies from other States are
awaited

Willlngdon Hospital, New Delhi

1039. Skri D. C Sharma. Will the
Mainister of Health be pleased to state

(a) the average attendance per day
of outdoor patients during 1857 and
1958 so far separately at the Willing-
don Hospital New Delhi, and

(b) the number of doctors to attend
them during 1957 and 1858 separately

The Minister of Health (Shri
Karmarkar): (a) The daily average
attendance of outdoor patients in the
Willingdon Hospital, New Delh1 for
1957 and 1958 (upto 30th April) 1s 881
and 648 respectively

(b) Normally seven doctors

All-weather Aerodrome at Shillong

1640. Shrimatl Ila Palchoudhuri
Will the Minister of 'fransport and
Communications be pleased to state

(a) whether 1t 1s a fact that a pro-
pozal for construction of an all
weather aerodrome  at Shallong
(Assam) or near about it is under the
consideration of Government;
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(b) if so, the progress made in
regard thereto; and

(c) when a final decision is lkely
to be arrived at?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (c)
Owing to technical difficulties and
paucity of funds, it is not proposed at
present to consfruct an all-westher
aerodrome at Shillong

Cancellation of Trains on Kauria-
Mankhand Section

1041. Shri T. B. Vittal Rao: W1ll the
Minister of Rallways be pleased to
state

(a) whether 1t 18 a fact that the
Central Railway has cancelled a num-
ber of trains on the Kurla-Mankhand
section of Bombay since the 1st April,
1958,

(b) whether Government have
received any protests against this
action of the Railway authorities from
the residents of Chembur, and

(c) what are the reasons for reduc-
ing the number of trains?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes,
three trains each way during the non-
peak period have been cancelled with
effect from 1st April, 19858

(b) Yes

(¢) There was no traffic justification
for these trains However, the matter
has been reviewed, on receipt of re-
presentations from the residents of
Chembur, and the following additional
trains have been introduced on the
section with effect from 1st July, 1938

(1) One Bombay-Kurla Local has
been extended to Chembur

(11) One extra train has been intro-
duced between Kurla and Mankhand
between the hours of 12 00 and 22.00.
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Flaherios Extension DUnit, Pataa

1842, Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there iz any proposal
to start Fisheries Extension Unit at
Patna; and

(b) if so, when?

The Minister of Food and Agricnl-
tare (Bhri A. P. Jain): (a) and (b).
A Fisheries Extension Unit has already
been sanctioned at Patna and is
expected to start functioning in Octo-
ber 1058,

Compensation to Familiex of Rallway
Workers Killed in Kalka Firing

1043. Shri Muhammed Elias: Will
the Minister of Rallways be pleased
to state:

(a) whether the compensation to
the railway workers killed in the
Kalka firing on May 29, 1958 has been
paid to the families of all the workers;
and

(b) 1t not, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) and
(b). No compensation has been
paid to the dependents of any of
the persons by the Railway, as death
did not arise in the course of their
duties. The Government of Punjab to
whom the matter was referred have
stated that, out of the five persons
who died, three died as a result of
the round of firing which was held
by the Judicial Commissioner of
Enquiry to be unjustifisble and that
in their cases, the dependents were
paid an exr-gratia compensation of
Rs. 8,000 in each case; the death of
the other two persons occurred due
to the round of firing held to be justi-
fiable and no compensation was
granted.
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Ehesri Dhal

Shri Rameshwar Tantia:
1“6'{Shri S. C. Samanta:

Will the Minister of Food and Agrl-
culture be pleased to state what 1s the
annual production of Khesri Dhal?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The production
of Khesr1 Dhal was about 260,000 tons
in 1958-57

Pay Scales of Railway Employees

1047. Shri Tridib Kumar Chaudhuri:
Will the Minister of Railways be
pleased to state

(a) whether 1t 1s a fact that the
Class of employees designated as
“Store-Issuers” and ‘“‘Coal-Issuers”
serving under the South Eastern Rail-
way (the Ex-BN Railway) are con-
tinuing 1n a lower scale of pay maz,
Rs 55—85 although similar categories
of employees such as “Coal Checkers”
‘“Fuel Checkers” etc both in the South
Eastern Railway and the Eastern Rail-
way who perform almost i1dentical
duties have been given a higher scale
of pay vz, Rs 60—130,

(b) whether Government and the
Railway Board have received any
representation from the said ‘“‘Store
Issuers” of the South Eastern Ral-
way who perform almost identical
of their scale of pay; and

(e) if so, what decisions have been
taken on these representations?

The Depufy Miuister of Rallways
(Bhrl Shalmawax Kkan): (a) It is a
fact that Store Issuers and Coal

28 AUGUST 1988

Written Annoers 3400

Issuers on the South-Eastern Railway
are in the scale of Rs. 55—85. It is
also a fact that Coal Checkers/Fuel
Checkers on the Eastern Railway and
Fuel Clerks on the South Eastern
Railway are in the scale of Rs. €0—130.
However, the duties of Stores lssyers
are not identical with those of Fuel
Checkers/Coal Checkers on the Eastern
Railway or Fuel Clerks on the South
Eastern Railway

(b) Yes

(c) As a result of detailed exami-
nation 1t was found that there was no
justification for revision of the scale
from Rs 55—85 to Rs 60—130

Pay Scales of Rallway Employees

1648. Shri Tridib Kumar Chaundhuri:
Will the Minister of Railways be
pleased to state

(a) whether 1t 1s a fact that Store
Issuers attached to water softeming in
SE Railway are continuing in the
pay scale of Rs 55—85 while em-
ployees 1n analogous posts in the same
Railway or other Railways, such as
Time Keepers (in Eastern Railway),
Material Checking Clerks (in SE
Railway), water treatment Mistries
(in Eastern Railway), and QT Van
Clerks (in S E Railway), who perform
similar  duties, have been given a
higher scale of pay at Rs 60—130 or
Rs 80—160, and

(b) 1f so, whether the Rallway
Board have taken any steps to remove
this anomaly®

The Deputy Minister of Railways
(Shri Shahnawaz Kham): (a) and (b)
Store Issuers attached to water soften
ng on the SE Railway are in scale
of Rs 55—85 The question whether
the duties of Time Keepers on the
Eastern Railway are comparable to
those of such Store Issuers 1s under
examination ‘There are no QT. Van
Clerks or Material Checking Clecks
on the SE Railway. There is, how-
ever, a category of staff demgnated as
Material Checkers in gcale Rs, 55—
85 on that Railway. There are no
water treatment Misiries on the East-
ern Railway
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Development Work in Rural Areas

16049. Shri Balmiki: Will the Minis-

ter of Community Development be
pleased to state:

(a) the number and the names of
non-official organisations which
rendered help in the development work
in rural areas between 1953-56, 1856-
57 and 1957-58; and

(b) the amount spent in this way?

The Minister of Community Deve-
lJopment (Shrl 8, K. Dey): (a) and
{b). A number of nan-official organi-
sations e.g., Vikash Mandals, Mahila
Mandals, Youth Clubs, Farmers' Clubs,
Bharat Sewak Sama), Kastruba Trust,
Social Weltare Board, Rama Krishna

28 AUGUST 1968

Written Answers 3402
Mission etc. are participating in the
programme. But the aspecific infor-
mation asked for is not available.

Anti.TB, Work in Panjadb

1050, Sardar Igbal Singh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 89 on the 12th February, 1958,
and state the amount given for anti-
T B. work to institutions in Punjab
so far (institution-wise)?

The Minister of Health (8hri D. P,
Karmarkar): The required informa-
tion is given below:—

Statement chowing amounts given/
allotted to institutions in Punjab for
anti-T B. work.

1956-57  1957-58  1958-59
Rs. Rs. Rs.
1. Gulab Devi1 T. B Hos- 50,000 54,580 For reservation of beds for dis-
pital, Jullundur. placed T. B. patients and
purchase of cinems pro-
jector.
2, Punjab Government 2,86,000 2,71,150 1,42,000 For reservation of beds and cash
” ’ ’ assistance to displaced T, B.
patients.
-
3. Lady Linlithgow Sana- 78,278 77473 9,000 For reservation of beds for dis-
torum, Kasault, placed T. B. pa'ients and
Central Government Servants.
4. Lady Irwin Sanatorium, 66,755 72,000 18,000 For reservation of beds for
Jubar, dasplaced T. B. patients,
5. Chrnishan General 4,500 15,900 9,000 PFor reservanon of beds for
Houspital, Palwal, displaced T. B. patients and
construction of a T. B. ward.
6. T. B. Clhinic, Sangrur . 50,000 bl
7. T. B. Clinic, Nabha 50,000
8. T. B. Clinc, Ambala 50,000 " Cost of X-Ray and Laboratory
equipment.
9. T. B. Clinic, Ludhiana 50,000 l
19. T. B. Clinic, Simla 50,000 )
11. Civil Hoepital Bhiwani, 106,000 For purchase of equipmens.
Hisaar.
12, T. B. Demonstration 2,00,000 Approxumate cost of X-Fay and
arnd Training Centre, laboratory equupment.
ToTaL 491,533 7,41,103  3,78,000
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Pusa Insiitute

1051, Bhri Radha Raman: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether it is a fact that Govern-
ment had allowed a passage for resi-
dents of village Naraina behind Pusa
Institute for use at the time of acquisi-
tion of land for this Institute from
villagers;

(b) if so, whether this passage 1s
consequently closed for vehicular
traffic to the disadvantage of the resi-
dents of Naraine and newly developed
colony of Inderpuri;

(¢) whether Government would
consider the desirability of prowviding
facilities of vehicular traffic to these
residents; and

{(d) if so, what 13 proposed to be
their nature?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes; 1t 1s
a fact that a Kutcha cart track was
provided outside the boundary fence
of the 1.AR.I. at the time of its shift-
ing to the present site in 1836 for use
by the wvillagers of Naraina, Todapur
and Dasghara purely on humanitarian

~grounds

(b) No; this passage has not been
closed, but the cart track was shifted
from 1ts original position along the
toe of the hillock 1n 1852, because
additional land of 241 acres was
transferred to the Institute wand
it was not desirable 1n the interest
of the research work of the Institute
to allow a public passage through
experimental plots.

(¢) and (d). The desirabihty of
providing facilities of vehicular traffic
to the village of Naraina 1s already
under active consideration. Estimates
have been framed for providing a
link from near the National Physical
Laboratory to Narmina and then join-
ing the Cantonment and Najafgarh

road.
Yufoefear ot qren
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Sugar Mills

1058. Shri Anirudh Sinha: Will the
Minuster of Food and Agriculture be
pleased to state:

(a) the number and names of sugar
malls which have sought the permis-
sion and financial assistance for ex-
pansion of their existing units; and

(b) if so, the permission accorded
and financial assistance given factory-
wise?

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): (a) and (b).
A statement giving the required in-
formation is laid on the Table of
Lok Sabha. [See Appendix TII,
annexure No. 75.] No sugar mill has
sought financial assistance for its ex-
pansion project.
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Tampering with Rallway Tracks

1054. Shyi Osa: Will the Minister of
Rallways be pleased to state:

(a) whether any attempt to tamper
with track was made near Jetpur
(Morvi) Station, Western Railway, on
the 5th June, 1958;

(b) whether any inquiry wag held
in this incident; and .

(c) if so, what is the finding of
such inquiry?

The Deputy Minister of Railways
(Shri Bhahinawaz Khan): (a) Yes.
An attempt to tamper with the track
was made on 5th June, 195§ at mile
727-1 between Morvi and Jetpur.

(b) Yes. Sub-Inspector of Police,
Morvi has registered the offence under
section 1268(1) of the Indian Railways
Act and section 378 I.P.C. and investi-
gation js in progress.

(c) The result of the police investi-
gation is awaited.

Representation from Merchants
Association at KEharagpur

Shri 8. C. Samanta:
105. {sm-l Subodh Hansda:

Will the Mimister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 3540 on the
8th May, 1858 and state:

{a) whether the representation re-
ceived from the Merchanls Association
at Kharagpur on the South Eastern
Railway has been considered and
decision taken;

{b) whether it is g fact that in all
electrical establishments preference
is given to consumers for industrial
purposes; and

{c) if so, why pooled rate has been
applied to all consumers at Kharag-
pur indiscriminately?

The Depuily Mimister of Railways
(Bhxi 8. V. Ramaswamy): (a) the
representation received from the
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Merchanty Association at Kharagpur
is under consideration;

(b) and (c). Generally power sup
ply authorities have different tariff
for domestic and power purposes.
The Railways are not in the business
for supply of Power and genersie
normally only for their own needs
and those of their staff. They have
fixed one rate for domestic and power
purposes for their staff and have ap-
plied the same principle in charging
the outside consumers at Kharagpur.
Compared to the rate charged by the
West Bengal Electricity Board, the
rateg charged by the Railway are
lower for electric power used for
domestic purposes.

Naraj and Tikarapada Project

1056 Shri Panigrahi: Will the
Miruster of Irrigation and power be
pleased to refer to the reply given to
Unstarred Question No. 3603 on the
8th May, 1958 and state whether the
construction of proposed damg at
Naraj; and Tikarapada for prevention
of floods 1n River Mahanadi will be
taken up during the Second Plan
period?

The Deputy Minister of Irrigation
and Power (Shri Hathi): There is no
prospect of taking up the construction
of a dam either at Naraj or at
Tikarapada during the Second Plan
period. Experience of regulation of
Hirakud Reservoir in 1956 and 1857
has indicated that there i1s enormous
flood control potential at Hirakud.
The Chiet Engineer, Hirakud Dam
Project, 18 of the opinion that no
more flood control reservoirs on the
main stem of the Mahanadi down
stream are necessary.
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Inter-State Goods Traffic

1059. Sardar Iqgbal Singh: Will the
Minigter of Transport and Commani-
catiops be pleased to state

(a) whether there 13 an increase in
the Inter-State goods traffic by road
between Dejhi-Punjab and Delhi-
Uttar Piadesh;

{b) if so, to what extent, and

(c) the steps taken by Government
to cope with 1t?
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The Minigter of BState in the Minis-
try of Transport and Comenusications
(Shri Haj Bakhadur): (a) Yes.

(b) The mcrease in traffic is re-
ported to be about 100 per cent

(c) The number of public carrier
permits on the Inter-State routes has
been increased as follows:—

In October Present

1857
Delhi-Punjab 800 1850
Delh1 Uttar
Pradesh 582 992
Vegetable Ghee
1060. Sardar Igbal Singh: Will the

Minister of Food and Agriculture be
pleased to state the total vegetable
ghee consumed in each State during
the last flve years, State-wise?

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): The consump-
tion of Vanaspati, State-wise, during
the last filve years was as follows:—

(Figures 1n thousand tons )

Prior to re-orgamisation of States

After re-organication

of States
Serial  Name of State -
o 1953 1954 1933 (u] "(936 Novlegrgger- hadd
October) December
1 2 3 4 5 6 - 8
"y Andhra Pridesh o008 08 o062 154 o 6p 374
2 Assam 349 5 00 6 62 6 11 o 79 B 36
3 Bihar 12 06 14 §7 16 71 13 94 2 82 21 26
4 Bombay 30 22 36-6¢< 37 32 29 94 8 o5 49 99
s Kerala o 14 073
6 Madhya Pradesh - 7 48 8 46 8 go 6 49 2 24 16 30
7 Manadras 7 18 8 14 9 26 6 95 1 41 9 86
8 Mysore z 84 2 86 3 44 2 81 o &5 s 02
$ Orissa 2-02 2136 2-56 2 15 o 66 4 00
1o Punijsb 12 79 19 29 21-06 17-78 4 11 38 98
11 Rajsscthan <90 0-42 3-61 538 I 50 13 64
13 Uttar Pradesn 33:79 39 60 4784 36 96 529 s1°78

145 LSD-—4.
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1 2 3 4 's 6 7 8
13 West Bengal . 23-96 25-42 2992 25-13 4-71 32-16
14 Delhi 26-28 25°51 29°10 25-60 5-17 26-26
15 Himachal Pradesh . 018 o016 0-0% 0-04 o-07
16 Andaman & Nicobar
Islands ; . 002
17 Pondicherry . 003 002 009
18 Tripura o-10 o-o1 0-04 003 0-97
19 Pepsu 3-8o 4:77 509 4-50
20 Magedhya Bharat 3-53 4°16 474 360
21 Vindhya Pradesh 0-30 6-33 055 050
22 Ajmer 1-59 252 281 2-01
23 Hyderabad 2:40 2'96 316 260
24 Bhopal . o84 108 1+17 1-08
25 Travancore-Cochin 028 0:30 0-35 0-30
26 Saurashtra 356 414 437 277
27 Kurch . 053 052 096 058
ToTAl 180° 10 21021 240°25§ 198-3_1 —ZST; _—25;"3_3
Telegraph and Telephone wire Thefts The Minister of Transport and
Communications (Shri 8. K. Patil):

1061. Shri Tridib Kumar Chaudhuri:
Will the Minister of Transport and
Communications be pleased to state:

{a) the total number of -circruit-
hours lost weekly in trurtk telephones
and telegraphic services due to tele-
graph and telephone wire thefts since
May, 1858 so far, Circle-wise;

(b) the areas where such thefts are
frequent;

(¢) number of cases of such thefts
apprehended by the police'so far;

(d) number of cases launched by
the police under the provisions of the
Telegraph Wires (Unlawful Posses-
sion) Act, 1850 as amended; and

(e) the cost of replacement of the
wire stolen?

(a) to (e): A statement is laid on the
Table of the Lok Sabha. [See
Appendx III, annexure No. 76.]
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P. & T Forms Commititee

Shri Subodh Hansda:
SPE {Shri S C Samanta:

Will the Minister of Transport and
Communications be pleased tc state:

(a) whether the Posts and Tele-
graphs Forms Committee set up by
the Government in the Posts and
Telegraphs Directorate has submitted
its repert, and

{b) if so, what are 1ts recommenda-
tions”?

The Minister of Transport and Com-
munications (Shri S. K Patily: (a)
No

{b) Does not arise
Late Running of Madras Mail

1064. Shri Ghosal: Will the Minis-
ter of Rallways be pleased to state
what 1s the average late running time
of the Madras Mail of the South-
Eastern Railway in the months of May
and June, 1958°

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): The aver-
age late running of the Madras Mail
trains over the South-Eastern and
Southern Railways during the months
of May and June, 1958 1s indicated be-
low "—

3 Up Howrah— Madras Mail

4 Dn Madras—Howrah Mail

On S. E Railway On Southern Ral- On S Ralway On S.F Railway
way
{Howrah—Waliair) (Waltasr—Madras)  (Madras—Waltair) (Waltasrr—How rah)
May 68 Mts, g1 Mts, 51 Mts. 85 Mts.
Juﬂe 33 EE] 127 a 98 » 129 iy
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Wagons for Export of Egys

1985. Bhri Ramam: Will the Minis-
ter of Raflways be pleased to state.

{a) the number of wagons supplied
for the export of duck eggs from the
districts of Krishna and Wost
Godavary, Andhra Pradesh, auring
the years 1054, 1955 1956 and 1857;
and

(b} whether any complaints have
been received regarding the lack of
adequate supply of wagons for ex-
porting these eggs in seascn?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Duck
eggs in baskets are not offered for
booking in wagon or van loads, but
only in small lots by passenger irains.
Details of traffic booked by passenger
traing during the years 1954 to 1957
from stations on the Krishna and
West Godavari Districts are indicated
in the statement laid on the Table of
the House, [See Appendix III,
annexure No. 77.]

(b) No, but complaints have been
received insisting on the clearance of
the entire traffic of duck egg baskets
by Mail and Express trains, which is
not feasible due to limited Iluggage
when accommodation available on such
trains.
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Volume of Traffic on Bhatinda
Railway Station

1068, Sardar Igbal Singh: Wil the
Munister of Railways be pleased to
state

(a) the volume of traffic at Bhatinda
Railway Station at present,

(b) whether there 15 any proposal
to extend the present Waiting Halls
at the Bhatinda Station, and

(c) if vo, when and at what cost?

The Deputy Minister of Raliways
(Shri Shahmawaz Khan) (a) The
number of passengers dealt with at
Bhatinda during the year 1857-58 3s
as under —

QOutward traffic—215 lakhs ap-
proximately

Inward Traffic—184 lakhs ap-
proximately

(b) Yes, Sir

{¢) During the current financial
year, at an approximate cost of
Rs 50,000

Accidents on Bangalore-Harihar Sec-
ton of the Railway

106% Shri Mohammed Imam; Will
the Minister of Rallways be pleased
to state.

() whether Government are aware
that there have been two accidents

28 AUGUST 1938

Written Anpwers 3418

of derailment on the l6th May, 1858
and 8th June, 1958 on the Bange'ore-
Harthar Section of the Railway;

(b) the causes of these accidents,
and

(c) the total loss sustained by Rail-
ways in each case?

The Deputy Minister of Railways
(S8hri 8. V Ramaswamy): (a) Yes
One on 16th May, 1858, when twenty
wagons of 2844 Up Goods trein got
derailed between Kadur and Devanur
stations and the second on Bth June,
18568, when nine wagons of 28560 Dn
Goods train derailed between Honna-
valli Road and Tiptur stations

(b) In the former accident it was
the excessive speed and uneven load-
g of one of the wagons of the iramn
while in the latter case 1t was due to
a mechanical defect

{c) The cost of damages incuired
in each of the accidents was assessed
at Rs 20,350 and Rs 6,000, respec-
tively
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Guards on Northern Rallway

1071 Sardar Igbal Singh: Wil the
Minister of Railways be pleased to
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(a) the number of posis of A, B and
C Class GQuards in each Divisidn of
Northern Raillway,

(b) whether 1t 15 a fact that the
number of Class A Guards has béen
reduced by abolishing Conductor
Guards,

(c) 1f so, how the Guards have been
compensated for this reduction,

(d) whether 1t i1s a fact that guards
are not being conflrmed for the last
few years, and

(e) if so, the reasons therefor?

The Deputy Minister of Rallways

state (Shrl Shahnawaz Khan) (a)
Guards
Invision T'otal
Gr Gr Gr
A B [
Delhs 26 67 267 160
Ferozepore 14 56 129 199
Allshabad 37 49 332 418
Moradabad 24 61 291 376
Lucknow 13 74 239 326
Bikaner 7 47 125 179
Jodhpur 0 25 94 129
Fowa 131 379 1,477 1,987
(b) Yes Power Plant at Chandrawal in Dejhli

(e) It was not necessary as excepl
for a slight reduction in the number
of A Grade guards, no 1ndividual
guard suffered any reduction

No, but on the ex-E!l
Railway Divisions of the Northern
Railway, there was some delay in
confirmation due to difficuities 1n fix-
mng the relative seniority of directly
recruited Guards vis-a-vis staff pro-
moted ag Guards from cther categor-
ieg. The matter has since been
finalized and confirmations have been
ordered

(dy & (e)

1072 Sardar Iqbal Singh: Will the
Mimister of Irrigation and Power be
pleased to state

(a) whether there 18 any proposal
to construct power plant at Chandra-
wal 1n Delh,

(b) main features of thig proposal,
(c) total cost of these plants, mnd

(d) when this project will be com-
pleted?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
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Two units of 1,600 kw each of
thermal generating plant are being
erected at Chandrawal by the Delhi
Electric Supply Undertaking.  This
plant will be connected to the 33 kv
grid of the Undertaking and would
ensure a regular supply of energy to
the water pumping station and the All
India Radio transmitters situated in
that locality even when supply fiom
the main power house or the Bhakra-
Nangal system {fails. The total cost
of the plant, as erected, is estimated
to be Rs. 1935 lakhs. 'The plant is
expected to be commissioned by the
end of 1858,
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Offtake of Sugar from Factories

Sardar Igbal Sing:

1073. 9 Shri Pangarkar:

Will the Minister of Food and Agri-
oculture be pleased to state the total
off-take of sugar from the factories
during 1957 and 1858 so far, month-
wise?

The Minister of Food and Agri-
culture (Shri A P. Jain): The mon-
thly offtake of sugar during 1857 and
1958 was as under:—

(In Lakh tons.)
Offtake of Sugar
1957 1958
1ntcl:fl;] cxgg:ts Toal lntr:‘:ml ex ;?rl;s Total
consump- consump-
tion tion

January 141 141 1-45 145
February . . 1'72 0-04 1-76 195 195
March . . . 1-84 0-18 202 1-72 . 172
April . . . 1:68 0430 1-98 -84 184
May 167 0-25 1°92 1-83 1-83
June . i 1°73 o027 200 178 1+78
July . . . 144 019 1-63 1°60 0-09 1°69
August 195 0- 1§ 210
September 42 1°42
Ocrober 173 0-06 1°79
November 1+52 0+02 1°54
December 1'37 0-05 1°42

Strength of Rallway Protection Force

1874, -{

Will the Minister of Rallways
pleased to state:

Sardar Igbal Singh:
Shri Dailjit Singh:

be

(a) what was the strengtn of the
Railway Protection Forve of Northern
Railway as on the 31st July, 1958;

(b) the number of Chief Secunty
Officers, Assistant Security Officers,
Inspectors, Sub-Inspectors and other
Junior Officers; and
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{c) the total expenditure involved
m mamntaning the Force during 18567~
%8 and 1938-59 so far”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and {b)
Chief Security Officer 1
Security Officer 1
Commandant Armad Wing 1

Assistant  Security  Offi-
cers 8
Assistant Commandant
(Armed Wing) 1
Principal, R P F 'Tramn-
ing Centre 1
Inspectors 39
Sub-Inspectors 145
Others (including fire fight-
ng staff) 7586
Total strength 7783

(c) 1957-58—Rs 77,5%,000
1858-58—Actual expenditure
booked not yet availabla

Contractors

1075 Shri B. K Gaikwad W]l the
Minister of Railways be pleased to
state

(a) whether 1t 15 a fact that the
work of loading and unloading was
being done previously by the Railway
Department at Delhi Lahor1 Gate
Station but now 1t 1s beinz done by
the contractors,

(b) whether it 15 a fact that con-
tractors harass the workers by paying
them less wages and many times not
paying the workers regularly,

(c) whether Government have re-
ceived complaints and representations
from the Mazdur Workers' Union in
Delh1 in this behalf, and

(d) what action Goveramcn* have
taken i1n this direction?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) Yes
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During the period from 23nd Januery,
1854 to 31st March, 1#7 the work
was done through Depaurtmental
labour but since 1st April, 857 it is
being done by a contractor

(b) and (e) A representation has
been received from the
Mazdur Woarkers’® Union, Delhi, u]leg-
ing less payment of wages and not
paying the workers regularly

(d)} According to the agreement en-
tered into with the contractor, the
contractor shall comply with the pro-
visions of the Payment of Wages Act
and pay not less than the fair wage
to the labourers engaged by him on
the work, the fair wage being the
wage including the allowances paid
for symilar work in the neighbour-
hood The matter was examined by
the Northern Railway and 1t was
ascertained that the labourers were
being paiud at the rate of Hs 350 per
month A check was also made re-
garding the dates on which the wages
have been paid to the labourers from
April 1958 to the period ending 20th
July 1958 and it was found that there
has been no inordinate delay

Balwantrai Mehta Committee Report

1076 Shri Pangarkar, Will the
Minister of Food and Agriculture he
pleased to refer to the reply given to
Starred Question No 1993 on 5th
May, 1958 and state in which of the
States agricultural loans are being
sanctioned as per recommendations of
the Balwantra; Mehta Committee Re-
port?

The Minister of Food and Agricul-
ture (Shri A P Jain), In ali States
except West Bengal

Cancer

1077 Shri Pangarkar: Will the
Minister of Health be pleased to state

(a) whether any financial assist-
ance has been sanctioned during 1958-

58 to the Tata Memorial Hospital of
Bombay, and
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{b) if so, the amount sanctioned?

The Minister for Health (Shri
Karmarkar): (a) Yes.

(b) Rupees two lakhs.

Pilet Project in the Community
Development Block at Thoubal

1078, S8hri L. Achaw Bingh: Wil
the Minister of Community Develop-
ment be pleased to state:

(a) whether the Pilot Project in the
Community Development hlock at
Thoubal for the development of cot-
tage and small scale industries has
produced any result in that area in
Manipur;

(k) whether the said production-

cum-training centre is to continue its
work; and

{c) if so, what are the trades and
industries in which training s 1m-
parted to the villagers and how many
trainees have been turned out so far?

The Minister of Community Deve-
Jopment (Shri 8. K. Dey): (a) There
15 no pilot project in Thoubal Deve-
lopment Block but there 15 one Arts
and Crafts Training-cum-production
Centre at Thoubal;

(by Yes. Sir.

(¢) Tramning 1s 1mparted in four
trades viz., (1) weaving including
dyeing; (2) Carpentry; (3) Black-
smithy and (4) Foundry. Till the
end of May, 1958 thirty two trainees
have been trained in this centre

T.C.M. Programme in Manipur

10719. Shri L Achaw Singh: Will
the Minister of Feod and Agriculture
be pleased to state:

(a) whether tractors and its im-
plements meant for Manipur vunder

the ' T.C.M. programme have been
properly utilised; and

{b) if so, how it has benefited the
agriculturists in general and agricul-
tural training in the Union Territory?
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The Minister of Feod and Agri-
oulture (Shri A. P. Jain): <{a) Yes,
Sir.

{b) As a result of demonstration of
power-operated tractor, its use is
growing in popularity amongst far-
mers and Co-operative Societies in
land reclamation work.

Co-operative Bocleties

1080. Shri L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to state the total amount

of loan granted to Co-operative-
Societies during 1957-58"

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A sum of
Rs 23038 lakhs was given by the
Central Government as loan by the
State Governments/Union Territories
for assistance to co-operative societies.
Besides the Central Governmen* con-
tributed a sum of Rs. 7 14 lakhs to-
wards the share capital of co-opera-
tive societies in the Union Territories.

American Ald for Community
Development

1081. Shri Hem Ray: Will the
Minisie1 of Community Development
be pleased to state:

(a) the amount of aid received
from U.S.A. in the form of materials
for Community Developmeni during
1857 and 1958 so far; ang

(b) the main items of materials

which were received during the above
period?

The Minister of Community Deve-

lopment (S8hri S. K. Dey): (a)
$ B24,635°'53 during 1957.
$1,290,801'92 during 1958.

(b) A statement indicating the
items of equipment received ic luid
on the Table of the Lok Sabha. [See
Appendix III, annexure No. %8.]
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Marine Engineering College, Calcutia

1682, Shri Raghunath Singh, Wil
‘the Minister of Transpert and Com-
munications be pleased to state whe-
ther 1t 1g a fact that the building of
Marine Engineering Colleg=, Calcutta
which was completed 1n 1852-53 has
cracked at several places and the roof
is leaking resulting in inconvenience
to students during the rainy season?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Eaj Bahadur): There have been
no cracks in the main building of the
Manne Engmneering College Somce
cracks have however, been reported
to have occurred in .uiface plaster
ing i the roof of the Cadet’s Hostel
during rainy seasons resulling some-

28 AUGUST 1958

Written Answers 3428

times 1n leakage of rain water through
the joints between coacrete slabs used
in the construction of the roof Al-
ternative accommodation 1n other
vacant rooms 13 provided to the
affected cadets pending repairs to the
surface plastering

Calcutta and Bombay Docks

1083 Shri Raghunath Singh, Will
the Minist r of Transport and Cem-~
munications be pleased o state the
number of foreigners particularly
Pakistani and Portuguese Nationals
employed at present at Calcutta and
Bombay Docks?

The Minister of State in rhe Minis-
try of Transport and Communications
(Shri Raj Bahadur)

==n

Europeans Pakistanis Portuguese
Calcutta Port Commussiorers 19 2478 Nil
Clacutta Dock Labour Board-(emplovment
as Stevedore workers) Nil 50 Nl
Bombay Port Trust 2 148 143
Bombay Dock Labour Board (employment
as stevedore workers) Nil <30 51

Allotment of Khas Land in Tripura

1084 Shri Dasaratha Deh Will the
Minister of Food and Agricultare be
pleased to state

(a) the number of non-tribal land-
less peasants who applied for settle-
ment of Khas land in Trpura so far

(b) whether such petitions are
lymg with Government for m.ore than
two or three years, and

(c) what steps are being taken 1o
settle such peasants 1n fallow khas
land?

The Minister of Food and Agricul-
ture (8hrl A P Jain): (a) to (¢)
The information has been called for
from the Tripura Admunistration and
will be placed on the Table of the
Sabha astsoon as i1t becomes available

Production of Foodgrams in Tripora

1085 Shr1 Dasaratha Deb. Will the
Minister of Food and Agricanlturs be
pleased to state

{a) the steps taken t0 increase pro-
duction of foodgrains 1n Tripu.a

enlist

(b) the steps taken to
growing

people’s co-operation 1r
more food, and

(¢) whether Goverament would
form any popular committee to assist
the Admumstration 1n all matters re-
lating to food problem?

The Minister of Food and Agricul-
ture (Bhri A P Jain): (a) The
following steps have been taken to
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increase production of foodgrains in
Tripura:—

(1) Chemical fertilizers, improv-
ed seeds and bonemea] are
being distributed among cul-
tivators at subsidised rates.

(ii) Pumping sets are being let
out to cultivators at a con-
cessional rate. The sets are
also sold to them at cost
price which is pavahle n
easy instalments

(11i) Seed farmg have been open-
ed for the multiphcation of
improved varieties of seed for
distribution to cultivators.

(1v) Cultivators are being educat-
ed in improved methods of
cultivation and use of local
manurial resources

(v)Loans are being given lo cul-
tivators for increasmnz  food
production

(b) An Agnicultural school has been
established to impart tvaining in im-
proved agriculture to suns of culti-
vators Training of farm leaders in
approved methods of agriculture is
also being organised un the Develop-
ment Blocks to ensure increased fuod
production through rural leaders.

(¢) No such proposal i1s under con-
sideration at present

Ship “ALLEGEA” in Distress

1986. Shri Raghunath Singh: Will
the Minister of Tramspert and Com-
munications be pleased 1o state-

(a) whether it is a fact that a ship
named “Allegea” which sprang a leak
in one of its holds on the high seas
about 450 miles west of Bombay
iranamitted as S.OS5 for help to
save the life of the crew; and

28 AUGUST 1058

Written Answers 3430

{(b) i so, what steps were taken by
the Indian Marine Department or sny
Indian ship to save the said ship?

The Minister of Staie In the Minis-
try of Transport and (ommunications
(Sbri Raj Bahadur): (a) and (b). It
1s a fact that the ship “Allegra” of
Panama Nationality (and not
‘Allegea’) sprang a leak in No. 1 hold
while she was about 700 miles from
Bombay and sent out a general! dis-
tress message for assistence to save
the crew. The need for taking any
steps by the Mercantile Marine De-
partment or by an Indian ship for the
rescue of the crew did not however
arise, as at about the same time an-
aother message was received stating
that the British Ship RMS.
“Carthage” on her way to Aden was
proceeding to the scene and that she
did actually rescue 28 out of 24 crew
on the 21st July, 1958. The fate of
the missing member of the crew s
not known

Engines under District Mechanical
Engineer, Samastipur

1087. Shri Rajendra Siugh: Will the

Munuster of Rallways be plcased to
state’

(a) the number of engines in Dis-
trict Samastipur (N.E. Rly.) which
are not provided with dynamos,
vacuum gauze and wvacuum cornbina-
tion;

{b) whether these engines are put
on line without proper repairing;

(c) whether these engines were not
attended to though several drivers
booked such engines for repairs; and

(d) whether it s not in ccntraven-
tion of safety rules®
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The Deputy Minister of Railways
{8hri Shahnawaz Khan): (a) Number
of engines not provided—

(1) With Dynamos as well

as vacuum gauges .. 2
(ii) With dynamos only .. 11
(b} No.

(c) Booked repairs on all engines
are attended to immediately except
in case of deficiencies of fittings
which are not available and no
engine which 1s not in a fit condition
is permitted to work a train.

(d) No if thig part refers to using
engines without dynamos and vacuum
gauges.
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Rihand Dam Project

1889, Sardar Igbal Singh: Will the
Minister of Irrigation amd Power be
pleased to state:

(a) whether the estimate of Rihand
Dam has greatly increased, and

(b) if so, to what extent and what
were the main causes of this iesease?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The revised estimat2 for fthe Rihand
Project indicates an imcrease in the
total cost of the Project by Rs 10 84
crores

The original estimates for +the
Rihand Dam Project comprising
generation, transmission, and distribu-
tion was sanctioned by the Govern-
ment of Uttar Pradesn in 1852 for
Rs. 35.21 crores According to the
revised (1956) estimaie, the Rihand
Project 1s estimateg to cost Rs. 46 05
crores.

Major revision in the estimate has
been made in respect of the concrete
dam, spill-way and earthfill embank-
ments (excluding gates and sppurten-
ances) According to the revised
estimate, the rise in these items alone
13 of the order of Rs 11 crores. This
excess )s due to the adoption of higher
unit rates based on actual cost ana
also increase 1n the cost of cement
and steel. There is an increase in
the cost of compensation for land,
structures, etc., by Rs. 76.8 Ilakhs.
The unit rate provided in the original
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estimate was based on incomplete
and meagre deta then available for
the cost of execution of & project of
this magnitude. In the revised esti-
mate, there are savings also against
certain items of work which are based
on tendered prices.

The revised estimate is being
examined by the Rihand Dam Control
Board set up by the Government of
Uttar Pradesh. After the Control
Board and the State Government have
made thelr recommendations, the
revised estimates will be placed be-
fore the Planning Commission for

approval,
aTad
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Passenger Amenities on Assam Rail
Link

1091. Bhri Hem Barua: Will the
Minister of Rallways be pleased to
state-

(a) whether it is a fact that no
amenities for passengers are provided
in and along the Assam Link of the
NEFR, and

(b) if so, the steps taken in the
matter so far and the results achieved?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan); (a) and (b).
The needs of the area by way of
improvement of amenities have been
borne in mind and continue to receive
attention

Uptill now, prowision for Rs. 15
lakhs used to be made annually for
passenger amenity works by the
North Eastern Railway for the ex-
Assam Railway portion. This amount
has been increased t¢ Rs 30 Ilakhs
during 1958-59.
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Passenger Coaches at Izatnagar

1094. Shri Mohan Swarup: Will the
Minister of Railways be pleased to
state

(a) how many contractors bhave
been assigned the manufacturmng of
passenger coaches and wagons at
Izatnagar (North Eastern Railway);

(b) whether the Railway Admins-
tration 1s also doing the job in addi-
tion to the contractors at that place;

(c) how many wagons and passen-
ger coaches are prepared every
month, and

(d) the actual cost thereof and the
commission paid to the contractors
therefor”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Three
contractors are constructing coaches
at Izatnagar at present Wagons are
not built at Izatnagar

(b) Yes



3437 Written Answers

(c) At present the average number
of coaches constructed by all the con-
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tractors together-is about 8 per month.

Name of the Contractor No and type of coaches ordercd Date of Contract price
Contract per coach
Rs.
1. M/s. D. C Dhiman & Bros, f{(a) 30 bogie IT] Luggage and 10-1-58 56,900
Calcutta. Brake Vans
(& 30 do 27-2-58 56,750
2. Mfs Paharpur Timbers (P* 32 bogie T & TII class coaches  15-7-57 62,300
Lid . Ceicutta.
3. Mss. K B.R Corporation (a) 31 bogie I & III class coaches 3-6-47 62,300
(b) 20 bogie 111 [uggege &
Brake Vans 12-12-57 57,750

The contractors are supplhied under-
frames and wheelsets only by the
Railway free of cost All other eq-
uipment and materials needed in
coach construction have to be supphed
by the contractor

Signalling Arrangement at Olavakkot

1095. Shri I. Eacharan: Will the
Miruster of Rallways be pleased {to
state

(a) whether there 1s any railway
message signaling arrangement at
Olavakkot, which 1s the Divisional
Headquarters and controlling centre
of the Division; and

(b) what are the reasons for not
shifting this station alone from Poda-
nur after the establishment of the
Divisional Headquarters at Olavakkot?

The Deputy Minister of Railways
(Shri Bhahnawaz Khan): (a) Yes, Sir

(b) The telegraph office at Podanur
could not be shifted to Olavakkot due
to the following reasons:—

(i) Some of the Divisional Offices
continued to remain at Poda-
nur even after the establish-
ment of the Divisional Head-
quarters at Olavakkot. These
offices were shifted in stages

(1i) The shifting of the ! major
portian of the telepragh office

15 linked with the shifting of
the wireless office from Poda-
nur, which requires the con-
sent of the other wireless
user Departments in the area
and the approval of the Radio
and Cable Board

Railway Hospital at Shoranur

1096. Shri I. Eacharan: willi  the
Minister of Rallways be pleased to
“tate-

(a) whether the construction of the
Railway Hospital building at Shoranur
has been completed,

(b) 1f not,
delay,

the reasons for fhe

(c) whether there 1s any crack on
the wall of the completed building;
and

(d) 1f s0, the reasons therefor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Not yet,
Sir. About 40% of work has been
done

(b) Revision of the design to suit
up-to-date requirements delayed the
starting of the work

(¢) There are no cracks in
portion constructed to date

any

{d) Does not arise
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Revizion of Seniority In the Assistants
Cadre in Rallway Board

19897, Shri T. B. Vittal Rao: Will the
‘Minister of Railways be pleased to
state

(a) whether 1t 15 a fact that the
question of revision of senionty in the
Assistants cadre of Railway Board's
office on the basis of the incumbents
<lerical service in Board's office 1s
pending for a long time, and

(b) if so, the reasons for the delay®

The Deputy Minisier of Railways
(Shri Shabnawaz Khan): (a) The
matter 1s still under examination and
it 15 hoped to finalise this shortly,

(b) The various 1mplications of
different alternatives had to be tho-
roughly examined

Walting Rooms on Sadulpur-

Hanumangarh Section

1098. Shri Karni Singhji. Will the
Minister of Raillways be pleased to
state whether Government are aware
that there are mo waiting rooms at
almost all the stations on the Sadul-
pur-Hanumangarh Section of the
Northern Railway as a result of which
the travelllng public has to face the
inclemencies of weather in open space
and thus suffer great hardships®

The Deputy Minister of Rallways
(Shri BShahnawaz Khan). On the
Sadulpur-Hanumangarh Section of
the Northern Railway, waiting rooms
for upper class passengers have been
provided at stations where they are
justified on the basis of the traffic
offering For exainple, at Nohar and
Tehsi1l Bhadra waiting rooms already
exist One waiting room is under
construction &t Ellenabad Waiting
halls for III class passengers exist at
Sherekan, Tibi, Kalana, Sidhmukh,
Tulwara Jhil, Hanslawas and Narwasi,
while a waiting hall 1s proposed to be
constructed at Rangarh Ujalbas
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Boundary Walli pear Paribara Village

1099, S8hri Karni Singhjl: Will the
Minister ot Rallways be pleased to
state

(a) whether investigation has been
completed regarding the desirability
of provaiding fencing or boundary wall
along the Railway lhne opposite the
Parithara willage for safety purposes;
and

{(b) 1t so, the steps being taken 1n
this connection”

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy)' (a) Yes,
Sir

{(b) The result of the investigation
did not imdicate any necessity for
deviating from the normal practice of
not providing a fencing or a boundary
wall between stations
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Accommodation for Postmasters

1102, Shri Sublman Ghese: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

{a) whether it is a fact that Post
Masters and Sub-Postmasters of the
Post Officez are provided with rent
fres quarters;

145 LBD-—3
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(b) if so, how many Postmasters
bave not been provided with accom-
modation in West Bengal;

(c) whether it ia a fact that in West
Bengal Rs. 9/- or Rs. 10/- are given
monthly as house rent allowance to
such Postmasters who have not been
allotted quarters; and

(d) it s0, whether any information
has been taken by the Ministry as to
how many such Postmasters have
been able to procure residence at a
monthly rental of Rs. 8/- or 10/-; and

(e) whether there is any proposal
to provide Postmasters with accom-
modation in the near future?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
Yes.

(b) 178,

(c) Head Postmasters and Sub-
Postmasters who are not provided
with rent free quarters are paid House
Rent Allowance in lieu thereof at the
rate of 10% of average of the scale of
the official concerned plus Dearness

Pay. Payment is generally as fol-
lows:

Grade and scale House rent
of pay aliowance
(i) Time Scale Rs. 13,31 nP.
(Rs. 60/170).
(i1) Lower Selec- Rs, 34.12 nP.
tion Grade
(Rs. 160/250)
(iii) Higher Selec- Rs. 84.12 nP.
tion Grade
(Rs. 250/325).

(d) No information has been collec-
ted,

(e) Only one Postmaster is expected
to be provided with quartersg in the
near future.

Railway Station at Malahar
1108. Shri C. K. Bhattacharyya:
Will the Minister of Railways be
pleased to state:
(a) whether there was a proposal to

open a Railway Station at Malahar
between Bhaluka Road and Samsi on
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the Katihar-Singabad section of
N.EF. Railway and whether the pro-
posal was supported by the District
Muagistrate of Malda, the Regional
Raeilway Users’ Consultative Com-
mittee, Pandu and the Zonal Railway
Users' Consultative Committee;

(b) whether the Railway Board has
cansidered a proposal of opening a
contractor operated passenger halt at
Mzlahar and made any decision on
the same, and

(c) if not, when the decision Is
hikely to be made and, 1f any decision
has been made, when the halt or the
station 18 likely to be opened? ,

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes,
except that the Zonal Railway Users'
Consultative Committee has not yet
given 1ts opinion on this proposal and
the matter is pending further consi-
deration by that Committee

(b) and (¢) The proposal will be
considered by the Railway Board on
receipt of the wviews of the Zonal
Railway TUsers’ Consultative Com-
mittee,

Plant Disease in Manipar

1104. Shri L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether 1t 15 a fact that a
disease 1n an epidemic form has
invaded the crop plants in almost all
parts of Manipur,

(b) f so, what 1s the total acreage
of paddy lands affected by the
disease; and

{c) what are the steps taken to
protect the paddy plants in Manipur?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The paddy
crop in all the revenue sub-divisions
of the Territory was affected by
insect pests in a few localised areas
It was not in an epidemic form and
the affected crop after treatment is
rapidly reviving.

{b) No data regarding the area
affected is availsble,
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(c) The insecticides were sold at
50% subsidised sale pricé and equip~
ment distributed to the farmers by
the Manipur Administration. Insee-
ticides and the control equipment
were also despatched to the area for
distribution i1n the affected area by
the Central Plant Protection Station,
Gauhatl.

All-India Rsaliwaymen's Federation

( Shri Vajpayee:
1105  Shri S. M. Banergee:

Will the Minister of Rallways be
pleased to state

(a) whether leaders of the All
India Railwaymen's Federation met
the Members of the Railway Board
recently,

(b) if so, the pomnts discussed at
the meeting, and

(c) the decisions taken thereon?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes

(b} A copy of the agenda is given
below —

1 Withdrawal of the Essential
Services Maintemance Act
Withdrawal of the Railway
Service (Conduct Rules, 1088)

2 Victimisation of Rallwaymen.
3 Decasualisation of Labour

4 Equal treatment in the matter
of privileges to Class 1II and
Class IV employees

5 Stoppage of recruitment i
intermediate grades

8 Extension of the NEW DEAL
advantages to the Workshop
Staft

7 Equality in treatment to all
staft in respect of privileges.

8. A 42-hour week in the Ral-
ways,

9 Calculation of Overtimoe
allowance on daliy basis,
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18, Abolition of sfficiency bars

grades above the initial
grade.

1t. The Permanent Negotiating
Machinery.

12. 1ssues before the Tribunal of
Shri Justice Saran.

13. Filling up of wvacancies.
14. Station Masters.

(c) The record of discussions is
being finanlised in consultation with
the All India Railwaymen's Federa-
tion.

Electricity in States

1106. Shri Bibhuti Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the kilowattage of electricity
produced in all States under the First
and Second Five Year Plans till 31st
July, 1958;

(b) what portion of the total out-
put in each State has been utilised
for Industrial and Agricultural pur-
poses with increase of production;
and

(c) to what extent people are
being benefited by that?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Two
statements, 1 and II, showing units
of electricity produced in all States
and Centrally Administered areas,
under the First Five Year Plan
(1851-56) and the Second Five VYear
Plan (1856 till the 31st July, 1858),
are attached. [See Appendix III,
annexure No. 78].

(b) Two statements, IIT and IV,
showing the quantity in KXilowatt
Hours sold for industrial and agricul-
tural purposes by public electric
utilities in the various States and
Centrally Administered areas during
the periods 1951-58 and 1858 to 3lat
July, 1958, are attached. [See Ap-
pendix I, sanexure 79].
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Information regarding incremse in
industrial and agricultural produc-
tion is not available.

(¢) A statement V is attached
[See Appendix Ili, annexure No. T9].
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Compensation for Acquisition of Land
for Bhakra Dam

1109, Shri Daljit Singh: Will the
Minister of Irrigation and FPower be
pleased to state:

(a) whether it 15 a fact that com-
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pensation has not yet been peid to
the land owners whose land had been
acquired for the Bhakra Dam; and

(b) if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No.
Cut of the total compensation payable
amounting t. about Rs 167 lakhs,
compensation amounting to about
Rs 67 lakhs has been paid by the end
of March, 1958, either in cash or in
the shape of land

{(b) Reasons for the non-payment
so far of the remaming amount, 1 e,
about Rs 100 lakhs, are —

(1) the compensation I1n many
cases 13 disputed and can be
paid only after final decision
by competent court, and

(11) 1n some cases, the payments
are withheld for want of
sanction of mutations entered

, In revenue records as a result

of inheritance and other trans-
actions

Cholera and Smallpox

1110 Shri Daljit Singh: Will the
Minister of Health be pleased to state
the total number of deaths due to
Cholera and Smal-pox epidemics in
Pun)ab State during the current year
upto 3ist July, 19587

The Minister of Health (Shri

Karmarkar): The requisite informa-
tion 15 given below —
Deaths
(1) Cholera 1
{2) Smallpox 249

Rural Water Supply Schemes in
Himachal Pradesh

1111. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) whether the amount allotted to
Himachal Pradesh for implementing
the rural water supply scheme has
been utilised during the First and
Second Five Year Plans; and
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(b) if so, the exact amount the
State Government has utilised?

The Minister of Health (Shri
Karmarkar): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the Sabha in
due course,

Seed Multiplication Fnrm n
Himachal Pradesh

1112, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the amount allotted to
the Himachal Pradesh for the estab-
lishment of seed multiplication farms
as subsidy during 1958-597

The Minister of Food and Agricul-
ture (8hri A. P. Jain): Himachal
Pradesh being a Centrally Administer-
ed area, the question of subsidy does
not arise. A sum of Rs, 2,19,500 har
been provided for during 1958-59 for
the setting up of four seed multipli-
cation Farms.

Minor Irrigation Schemesg in Punjab

1113. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
received any new schemes of minor
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irrigation from the Punjab Govern-
ment during the course of the year;
and

(b) whether any special grant is
being made by the Central Govern-
ment in this respect?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) No Sir.

{b) Does not arise.

Misuse of Alarm Chain on Northern
Rallway

1114. Shri Daljit Singh: Will the
Minister of Ratlways be pleased tu
state:

(a) the number of instances of pul-
hing of alarm Chain on the Northern
Railway during 1958 so far, month-
wise;

(b) the number out of them found
unjustified; and

(c) the number of cases where
offenders have been prosecuted and
convicted, during the same period?

The Deputy Minister of Rallways
{Shri Shahnawas Khan): (a) to {(c).

No. of cases
No. of cases  No. of cases in which Number of
Month of alarm chain of unauthorised offenders have  persons con-
pulling pulling been arrested victed
and/or
prosecuted
January, 1958 . . . 841 672 1 1
February, 1958 - . 953 700 1
March, 1958 . . . 1,033 744 s 1
April, 1958 . . . 911 689 I
May, 1958 . . : 1,089 795 3
June, 1958 . . . 8s5 617 6 1
TorAL . 5,682 4,217 17 3
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Amritsar Rallway Workshop

1118, Bhri Daljit Bingh: Will the
Minister of Rallways be pleased to
state:

(a) the details of the articles manu-
factured annually at the Amritsar
Railway Workshop on the Northern
Railway; and

{b) the percentage of the annusl
requirements of the Northern Rail-
way met by this workshop?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) 5208
items of Rolling Stock components
were manufactured during the year
1957-58, besides carrying out Period.-
cal overhaul to Locomotives

(b) 185 per cent of the total rec-
quirements of Rolling Stock Compo-
nents of the Northern Railway during
the year 1957-58
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Hindustan Shipyard

1118. Bhrimatli Parvath! Erishnan:
Will the Minister of Transport and
Communications be pleased {o state:

(a) what is the loss incurred in
working of the Hindustan Shipyara
during the years 1956-57 and 1957-58,
and

(b) what are the reasons for the
losses?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The loss
incurred by the Hindustan Shipyard
was Rs 3,690,681 for the year 1858-57
and Rs. 4,75,353 for the year 1957-58.

(b) The loss substained during the
two years was mainly atributable to
the loss incurred on the assets which
had to be either discarded or dis-
mantled consequent on the implemen-
tation of the Development Programme
as well as the provision made for
obsolescence of materials lying in
stock over a long period.

Wagons

1119. Shri Goray: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of wagons that are
wasted on terminal delays and the
number of wagons on the move per
day;

(b) the number of hours for which
the wagons keep moving during the
24 hours per day;

(c) what steps have been taken in
reduce the period of detention .of
damaged-wagons before they are
phaced in sick lines;
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(d) what suggestions have been
gubmitted by the Efficiency Bureau in
order to cut down terminal delays; and

(e) whether the Railways have
chosen any specific Section to give an
all-out trial of the suggestions made
by the Efficiency Bureau?

The Deputy Minister of Rallways
(Shri Shahnawaz KEhan): (a) No
wagons are wasted as such at termi-
nals where, however, detentions inci-
dental to working to take place. A
close watch is kept on such detentions
during wvarious operations at the
terminals and every endeavour is
made to cut it down to a minimum.

The average number of wagons on
line daily in terms of 4-wheelers
during 19857-58 was 175,334 on the
Broad Gauge, 83,296 on the Metre
Gauge, and 8,828 on the Narrow
Gauge, and the extent of wagon time
spent daily on train service by these
wagong is indicated in reply to part
(b).

(b) The average number of hours,
for which a wagon remained on trains
daily during 1957-58 was 508 on the
Broad Gauge, 366 on the Metre Gauge
and 1'81 on the Narrow Gauge.

(c) The following steps have been
taken to reduce the period of deten-
tion to damaged wagons before they
are placed in sick lines:—

(i) Where defective layouts have
been responsible for delays in
placement, remodelling of
such yards by provision cf
through tracks instead of
dead-ends has been wunder-
taken for sick lines;

(ii) Adequate facilitieg for sorting
out heavy and light repair
wagong are being provided;

(iii) Repair capacity in sick lines
has been increased by provi-
sion of multiple placements
thus achieving larger outturm
per day;

(iv) As many wagons as &re possi-
ble are repaired in the goods
yard;
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{v) Delays t0 wagons requiring
transhipment have been
reduced by sending such
wagons to goods shed before
placement in the sick lines;

(vi) Railway administrations have
been directed to ensure the
closest watch on detentions in
traffic yards and to take steps
to reduce them. Targets for
major operations, i.e., place-
ment:: removal etc. have been
prescribed and traffic staff
are enjoined to work as far
as possible within the targets.

(d) The following suggestions were
made by the Efficiency Bureau in
order to cut down terminal delays:—

(a) An intensive watch on the
working of terminals where
facilities are limited, includ-
ing a watch on quick
placement and release
of wagons containing Rail
way's own consignments and
machinery to ensure that
wagons which are likely to be
detained heavily due to one
reason or the other are clear-
ed as quickly as possible;

(b) A watch on the working of
colliery sidings and ensurng
regular running of colliery
pilots;

(¢) Maintenance of ‘in sight
balances of wagons, temporety
regulation of incoming traffic
by <quotas, timely imposi-
tion of restrictions in the
booking of traffic and tigh-
tening up of wharfage and
demurrage rules as also rais-
ing their rates for terminals
which get frequently congest-

(d) Appointing Area Officers at
terminals where the volume
of traffic is heavy.

(e) The suggestiong made by the
Efficiency Bureau have been imple-
mented by the railways to cover all
their important terminal points and
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as such the Railways choosing »a
“Specific Section to give an zll out
trial of the suggestions” does not
arise.

Letter Boxes

1126. Shri P. R. Patel: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many villages in Mehsana
district (Bombay State) are not pro-
vided with letter-boxes ta post letters;
and

(b) time by which letter boxes will
be provided?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
The Posts and Telegraphs Departmeut
does not provide letter boxes in every
village. The policy of the Depart-
ment is to provide letter boxes in
rural areas in localities which post
two letiers or more per day and are
situated at a distance of one mile or
more from the nearest post office or
letter box. Although the Mehsana Dis-
trict in Bombay State has 1188
villages, according to this policy, letter
boxes are due to be provided at
present in 601 such villages. Letter
boxes are already existing in 471
villages. 130 villages could not be
provided with letter boxes as yet due
to short supply of letter boxes.

(b) Letter Boxes are proposed lo
be installed shortly in 80 villages of
the Mehsana District and the rest will
be installed as soon as the Director
General, Supplies and Disposals, who
is giving top priority to the supply of
letter boxes to Bombay Circle, is in &
position to supply them.

Telegram and Telephone Facilities in
Villages

1121. Shri P. R. Patel: Will the
Minister of Transport and Cosmuni-
cations be pleased to state:

(a) the number of villages heving a
population of 3,000 and more which
are not provided with telegram
and telephone facilities in Mehsanm
District of Bombay State; and
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(b) the time by which such facili-
ties will be provided?

The Minister of Transport and Com-
munications (Shri 8. K. Patll): (a)

*Without facility
Telegraph Telephone
48 58

(b) As and when each proposal is
found justified (subject to the aval-
ability of stores),

*1. Villages with less than 5000
population are not entitled to tele-
graph facility on a loss basis,

2. Telephone facility on a loss
basis is permissible to administrat:ve
stations upto the status of Tehsils and
Thana headquarters stations in States
of Bihar, Orissa and West Bengal. Al
other places, the proposal must be
self-supporting.

Thefts of lead ingots

1122. Shri B. Das Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether 1t is a fact that lcad
ingots booked from Katrasgarh
(Dhanbad  Eastern Railway) to
Howrah have been stolen by breaking
wagons several times;

{b) if so, the number of such inci-
dents since 1951 year-wise and the
date and place of the last incident;

(c) what is the total quantity of
lead ingots stolen up-to-date booked
from Katrasgarh;

(d) whether the offenders have
been detected and stolen lead ingots
recovered; and

(e) what is the total amoun! of
compensation demanded by the sender
and paid by the Railway authorities
so far?

The Deputy Minister of Rallways
(Bhri Shahpawazx Ehan): (a) Yes.
There have been a few such cases of
shortages of lead ingots,

(b) Records pertaining to the years
1981 to 1954 are not available. In the
subsequent years, only 38 incidents
have been reported, all in the current
year 1858, one on 208-3-58, one on
81-5-58 and the 1lagt one on B-G-58.
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The last incident was noticed on
arrival of the wagon in Howrah yard.

{c) 238 pieces of pig lead are report-
ed to have been stolen in the 3 cases,
from the year 1855 to 1968 (up-to-
date) .

(d) No.

(e) The following amounts of com-
pensation have been demanded by the-
sender for alleged losses of lead ingots
on consignments booked from Katras-
garh to Howrah

1951-1956 . Nil,

1957-58 Rs. 39.77 op.

1958-59 Rs. 9474.10 np.
(up=to-date).

No compensation has been paid by
the Railway Administration so {far,
but some claims are still under sciu-
tiny. These amounts include, some
claimg relating to alleged shortapes
from wagons which arrived wath
sending stations seals-in-tact at desti-
nation and were repudiated, as the
loading is done by the senders at
their private siding without Railway
staff.

Railway Quarters

1128. Shri Rajendra Singh: Will the

Minister of Rafilways be pleased to
state;

(a) whether it is a fact that Railway
employees occupying Railway guarterg
have to pay more {for electricity
compared to what is charged from the
other citizens of Bombay area for the
same purpose; and

(b) it so, the reasons therefor?

The Deputy Minister of Rallways
(Shri 8. V. RBamaswamy): (a) and
(b). The Railway employees living in
Railway quarters are charged at n
uniform average pooled rate, The
pooled rate is worked out periodically
on “No profit no loss” basis taking
into consideration cost of power at alr
stations over the entire length of the
railway zone. Pooled rate is reviewed
from time to time.

In Bombay the rates charged for
electricity from public by the local
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licencees is lower than pooled rates
charged by the Railways. But ‘there
are many other places where the
pooled rates charged by the Railways
from their employees are much lower
than the rates charged by the local
supply authorities.

Ghat Drivers

1124, Shri Assar: Will the Minwster
of Rallways be pleased to state:

(a) whether any special training is
given to Ghat Drivers to drive trains
in Ghats;

(b) whether any certificate of
training is given to Ghat Drivers:

(¢) whether any special Ghat allow-
ance is given to the Ghat Drivers;

{d) if so, the reasons therefor;

(e) whether there are any trains in
Bhor Ghat on Central Railway run-
ning without Ghat Engine and Ghat
Drivers; and

(f) if so, names of the tramns :nd
reasons therefor?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) to (f)
Information is being collecied and will
be laid on the Table of the Sabhs in
due course.

12.03 hrs.

MOTION FOR ADJOURNMENT
LAY-0oFF OF 1135 SKILLED WORKERS IN
Messrs Burw anp Co.

Mr. Speaker: I have received notice
»of an adjournment motion . . . .

Shrimatl Renu Chakravartty (Basir-
hat) rose—

Mr. Bpeaker: Is the hon. Member
referring to it?

Shrimati Renu Chakravartty: 1 was
going to ask about this adjournment
motion.

Mr. Speaker: I am frying to ask
the hon. Member as to how this is ad-
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missible. Firstly, this seems to be

State subject. Secondly, it 11385 un
skilled workers..........

Shrimati Renu Chakravartty: Skill-
ed workers.

Mr. Speaker: It is ‘unskilled’ in my
copy

Shri S. M. Baneriee (Kanpur): That
has been corrected to ‘skilled’.

Mr Speaker: ‘Unskilled’ 15 writ-
ten here.

‘Un’ 1s scored out, I think
Then, il reads:

“ . ,skilled workers of premier
engineering firm being laid off
resulling 1n creating a situation

where prionty...... .

I find that 1n the original copy itself,
1t 15 ‘unskilled’,

Shrimati Renu Chakravartty: It was
a bit of carelessness on my part. It
was my mistake 1 apologise for it

Mr. Speaker: There 1s a lot of dif-
ference between ‘skilled’ and ‘unskill-
ed’ 1 was wondering whether any
company has not the right to put off
some unskilled labour also when it
does not find them necessary. Even
assuming that 1t is 'skilled’, is it con-
tended that no company has got a
right to lay them off and take them
in from time to time?

Shrimati Renu Chakravartty: The
position is this ....

Mr. Speaker: My only difficulty is
this. Is the Parliament to take the
responsibility of deciding for any par-
ticular factory or any concetrn as to
whether, if a few skilled or ynakilied
workers are removed and then are
taken again, we must sit in judgment
here and then say they ocught mot to
have sent them away? That i3 my

difficutty.
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Bhrimatl Renu Chakravartlty: The
point is this. It is not only a ques-
tion of the 1135 skilled workers of
Messrs. Burn & Co., a ptemier engi-
neering works in Calcultta, who have
been laid off, but the entire engineer-
ing belt in Calcutta, which has the
premier fabricating workshops of the
‘country which are carrying out prio-
rity projects for the Bhilai, Durgapur
and the Ganga bridge projects and
wagon-building, is closing down, and
every week, a hundred workers are
being thrown out, because there s
shortage of steel. We have been com-
ing consistently to the Central Gov-
ernment, urging them that there
shouid be some pooling of the avail-
able material, and that some sort of
steps should be taken by the Central
Government to see that our entire
plan projects are not stopped or at
least the lay-off which they contend is
necessary at the moment, and also to
see whether there could be some
agreement entered into between the
labour, the employers and Govern-
ment. Otherwise, there would be a
complete paralysis in the whole engi-
neering belt which is situated in How-
rah and Calcutta. That is why it is a
matter of urgent pulic importance, not
only for Bengal or Calcutta, but for
the whole country. That is why 1
have raised this particular question.
It cannot be solved by the State Go-
vernment; it cannot be solved by any-
body except the Central Government.
That is why it has to come before
this House.

The Minister of Health (Shri Kar-
markar): I sought the permission of
the Home Minister in regard to the
earlier question on which the House
wanted further information. (Lau-
ghter).

Shri V. P. Nayar (Quilon): This is
about steel.

Mr. Speaker: The hon. Minister
might have walited. There is no hurry
for that question.

Sbhri Karmarkar: I thought I might
state the position.

ment

Mr. Bpeaker: 1 would reqguest hon.
members to seriously think about this
matter. The House is engaged in some
other business. Where is the hurry
to interrupt that business like this?

Shri Karmarkar: I beg to be par-
doned. I gave a message to the Minis-
ter of Parliamentary Affairs, and
when you had a look at me, I thought
I was being called.

Mr., Speaker: I am really sorry. It
is not right. I cannot get along with
this work, — whoever might be in
charge of this. When I am engaged,
and I have taken up some other work,
what is the hurry? The hon. Minis-
ter might have waited until this was
over and then brought it to my notice.

Shri Karmarkar: I beg your par-
don.

Mr. Speaker: The adjournment mo-
tion is more serious than the other
item. I would like to know from the
Minister of Commerce and Industry
whether he is prepared to make any
statement regarding this adjournment
motion.

Shri Karmarkar: After I had ...
(Laughter).

Mr. Speaker: Order, order.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
So far as the general question of
shortage of steel is concerned, the
hon. Member is quite correct in say-
ing that the shortage is there and in
certain respects it is serious, But the
House is very well aware af the fact
that we are trying to get as much
steel as possible. But, in that regard
too, there is the limitation of the
foreign exchange. So, certaln res-
trictions have to be imposed, and we
cannot provide adeguate guantity of
steel to all the industries.

This particular motion is related to
a particular firm, a premier engineer-
ing firm, Messrs. Burn & Co. in
Howrah. I have not got the details
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with me. There are two other Minis-
tries also concerned, namely the
Ministry of Railways and the Ministry
of Steel. So, if you so like, and the
House so desires, ] am prepared to
make a statement a day or two later,
when I have been able to collect all
the information.

Mr. Speaker: All right. I shall
take this up on Monday. The hon.
Minister may make a consolidated
statement.

12 07 hrs.

STATEMENT RE: STARRED QUES-

TION ON WITHDRAWAL OF PRO-

SECUTION AGAINST DR. GAIl-
TONDE

Mr. Speaker: Regarding the gques-
tion relating to Dr. Gaitonde, I have
adjourned it to some other day. So,
why can it not wait? If the Minis-
ter makes a statement now, the hon.
Members may ask supplementary
questions.

The Minister of Health (Shri Kar-
markar): They can ask.

Mr. Speaker: Let this be on some
other day.

Shrl Karmarkar: What I thought
was that this being an important
question, the House may not be
kept in suspense. Therefore, I sought
the permission of the Home Minister
to give the grounds for the with-
drawal of the case, so that there
might be no suspense. That was I
thought.

Mr., Speaker: Very well, The hon,
Minister may make a statement now.
And if hon. Members want to ask
any questions....

Shrl Goray (Poona): May I say
something? This question involves
the reputation of one of the foremost
of surgeons that we have, and unless
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Withdrawal of Prosecution
Against Dr, Gaitonde

the hon. Minister is prepared to allow
us to ask more supplementary ques-
tions, I think it may do harm to Dr.
Gaitonde who has a very high name,
so far as surgery is concerned. He is
one of those people who stood fore-
most in our Goa struggle. Of coure,
I do not mean to say that because he
is a patriot, even if he has done some-
thing wrong, it should not be brought
up here But what I would like to
press is that before we discuss this,
let us bear in mind that his is not
here to defend himself, and perhaps,
all our discussion may harm his re-
putation as a Ssurgeon.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal

Nehru): [ was not here when this
question was ralsed, So I do not
know what happened. But as the

House 1s interested. I should like to
say what came to my knowledge be-
cause I was somewhat intimately con-
nected with this matter. As soon as
this matter came to my knowledge,
we appointed a Committee informally
of eminent doctors and others to go
into all these facts and to report to
us what they thought about it. We
consulted others too, and the unani-
mous report of all those people was
that it was not fair to bring any
charge against Dr. Gaitonde. The
police automatically had taken some
steps without any inquiry. They
started some kind of proceedings.
They ought to have really consulted
others. As soon as they were con-
sulted, the Home Ministry took steps
to consult these doctors and they
went thoroughly into this and said
that they saw no ground for proceed-
ing in this matter, It was on that
basis that it was withdrawn.

Shri Tyagl (Dehra Dun): Obviously
what the Prime Minister has said is
not sufficlent ground for withdrawal
of the case, If the Commitiee had
said that there was no ground, they
must also have mentioned on what
ground the case was weak, whether
the forceps were implanted in the
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body and so on. Was it duc to lack
of proof or was it on some other
ground that they recommended with-
drawal of the case?

Shri Jawaharlal Nehru: They said
that there was nothing %0 connect
Dr. Geitonde with this. We are now
concerned with this gentleman. If
I may say so, I looked up numerous
cases like this, in fact, books on the
subject because I was interested in
it. As my hon. friend, Shri Goray,
said, Dr. Gaitonde is a man of the
highest ability and integrity. Now,
when an operation is conducted,
there are large numbers of people in
the operation theatre—surgeons,
junior surgeons, nurses and others,
and undoubtedly the operator—the
big surgeon. So all kinds of people
are there. Nobody can ever be ab-
solutely sure as to whose lapse or
error it was that something was left
in the body. It may be of the nurses;
it may be of somebody else’s.

It is very unfortunate. But nobody
can ever be sure as to whose lapse
it was. Ewven if the matter is taken
up, it is impossible to prove out of a
group of persons whose momentary
error it was. That was one thing.
Other facts too were mentioned. So
far as Dr. Gaitonde was concerned,
it was quite clear, looking at it from
the strictest point of view, that noth-
ing in the nature of any proof could
be brought against him. All his
reputation was in his favour, of being
an extraordinarily careful man.
Apart from being an able surgeon,
he is a wvery careful man.

B0 we felt that it was not right
to take this matter to a court of law
when both in his entire record, which
was very fine, and in this particular
instance, there was nothing against
him as far as we could gather, ex-
cept wvague charges. At the most,
nothing could be done because no
proof could be found and there
was no point in proceeding with it,
excapt, no doubt, if people wanted
to injure his reputstion—a very fine
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and patriotic.man. That was the only
thing 1left.

Mr. Speaker: They wanted to
know whether at an earlier stage
there was any proof to show that
these forceps which were found in
the cremation ground were really in
the dead body or not.

Shrl Jawaharlzsl Nehru: As I ven-
tured to say, it is very very difficult
to prove. In fact, it is not even prov-
able that these forceps belonged to
the Hospital. Nobody can say;

nothing can be proved about this
matter.

Shri Earmarkar: With your per-
mission, I would like to supplement
what the hon. Prime Minister has
said because I should not like to keep
the House away from the analysis.
The matter came up before the Home
Ministry. They forwarded the sum-
mary evidence furnished by the
police with the statements of others
as well as the brief note submitted
by Dr. Gaitonde to the Ministry of
Health. They were forwarded to the
technical officers in the Ministry of
Health. They were examined by the
Directorate General of Health Ser-
vices and upon the evidence as was
available, the comments they offered
were briefly as follows:

“(1) Regarding the police re-
port, there is no conclusive evid-
ence to prove that the artery
forceps in question was recovered
from the abdominal cavity of the
deceased. Merely finding it in
the ashes at the cremation ground
does not prove that the artery
forceps was inside the body. It
might have been used to fasten
the ligatures outside or to clip
dressings or drainage tube that
was put in to prevent them from
going inside the body. It might
also have been inadvertently in-
cluded in the dressings. If the
defence adopts any of the above
arguments, it would be difficult
to counter them.
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(2) There is no conclusive evi-
dence to prove that artery forceps
in question is missing from the
Irwin Hospital.

(8) No evidence whatever is
forthcoming in the investigation
as to the steps of technique that
were adopted during the operation.
Such information would be availa-
ble only if the investigating
officer is assisted by a technical
officer, namely, a surgeon, This
does not seem to have been done.
To prove culpable negligence in
a case like this, it would be
necessary to prove definitely that
the Surgeon did not do what he
should have done or did what
he should not have done, that is,
ordinarily, he should have taken
all precautions before closing the
abdomen to see that the abdom-
nal cavity is free, that there is no
bleeding and that no foreign body
like sponges and instruments have
been left behind. He should also
bave asked the Sister-in-charge if
all sponges and instruments were
collected before closing the ab-
domen. These have not been elicit-
ed in the investigation. The state-
ment of Dr. Gaitonde that this
wag done is not enough; and

(4) From the evidence, it is
extremely doubtful if the prosecu-
tion is sustainable™,

The above comments of the Directorate
General of Health Services were for-
warded to the Ministry of Home
Affairs. That Ministry {(Home
Affairs) however, after consulting the
Ministry of Law, instructed the Delhi
Administration to withdraw the case
from the police as it was extremely
doubtful if the prosecution was sus-
tainable. The case was accordingly
withdrawn by the Delhi Administra-
tion. These are the full facts,

Shri Ranga (Tenali): Why was not
all this information given to the
House when the question wag under
discusgion?

Tabla

Mr. Speaker: Now it has been
given. There is nothing more re-
quired to be done.

Shri Ranga: The way in which
they proceeded about this is rather
strange.

Mr. Speaker: In view of the state-
ments made, there ls no useful pur-
pose served by my transferring this
question to some other day for the
Minister of Home Affairs to smswer.
The matter is now set at rest.

12.18 hrs.
PAPERS LAID ON THE TABLE

STATEMENT ON FLOOD CONTROL PRO-
GRAMME AND FLOOD SITUATION IN
THE COUNTIRY

The Minister of Irrigation and Power
{Hafiz Mohammad Ibrahim): Before
1 lay the Statement, as promised by
me, on the Table of the House, with
your permission, I beg to make certain
observations.

The magnitude of the flood damage
in the country is a matter of grave
concern to the Central and State
Governments and the Members of the
House would naturally like to be
appraised of the measures undertaken
so far in the sphere of flood control.
On 14th August 1958, while spesking.
on the admissibility of an adjourn-
ment motion in the Lok Sabha re-
garding the flood situation in some
parts of the country, I promised to
lay a comprehensive statement on the
Table of the House. Before doing so.
I would like, with your permisaion, to
appraise the House of the general
position in a few words.

The problem of affording protection
to all the areas vulnerable to floods
in the country is of gigantic magnitude
while our ability to implement the
programme of flood control works Is
naturaily governed by availability aof
resources and technical personnel
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The House is aware that the provi-
sion for flood control works originally
estimated at Rs. 117 crores for the
Second Plan period was reduced to
Rs. 80 crores in the light of the overall
financial resources. As a result of a
fresh appraizal of available resources
made by the National Development
Council which has led to the reduction
in the total outlay on the Second
Plan from Rs. 4,800 crores to Rs. 4,500
crores, the Plan provision for flood
control has had to be reduced further
to Rs. 4°9 crores.

Heavy precipitation of a local
character occurs in different parts of
the country in different years and,
because of the unpredictability of the
natural forces, unprecedented situa-
tions are created in areas which may
not have been badly affected by floods
in the past. Each rtiver thus poses
different problems at different times.
Still we have to continue our efforts
to eradicate the causes and afford
relief to the extent possible.

It was for the first time is 1954-55
that Fiood Control measures were
planned on a scientific basis and top
priority was accorded to the collection
of hydrological and other essential
data as well as for the formulation and
execution of schemeg of an emergent
nature in the worst affected areas.
Among the works completed in pursu-
ance of the emergent programme I
should like to make a special mention
here of the flood protection works at
Dibrugarh. These works have with-
stood the floods in the Brahmaputra
very well.

Mr. Speaker: Is it a long one?

Hafix Mohammad Ibrahim: No, Sir.
Only one more paragraph.

The flow through the left channel
clase to Dibrugarh town is reduced to
almost one-third of what it was in
1856485 and in many places where the
depth previously renged from 20 to
301t it is now omly 5 to 8 #t. This
i:vcryulurmthuthespurshave
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been effective in diverting the river
from the left channel to the central
channel. The channel for storm
water drainage has also functioned
effectively in spite of the fact that
Dibrugarh recorded unususlly heavy
rainfall of 7-17 inches (182°Omm)
during the 24 hours ending 8 A.m. on
the 13th July 1958, The Kosi em-
bankments have stood well and
afforded protection to a population of
about 15 lakhs. The floods protection
works so far executed in the country
have given protection to over 50 lakh
acres. In addition, 42 towns have
been protected and 4,000 villages
raised above the flood level. A good
beginning has thus been made in
mitigating flood damage and I can
assure the House that every effort will
be made to give protection to as large
an ared as possible.

Sir, I beg to lay the statement on
the Table of the House. [Placed in
Library. See No. LT-869/58.]1

Shri D. C. Sharma (Gurdaspur):
May I submit that the statement may
be circulated to all of us?

Mr. Speaker: Yes; let the statement
be circulated to all hon. Members.

NOTIFICATIONS UNDER Drrar DEVELOP-
MENT AcT.

The Minister of Health (Shri Kar-
markar): Sir, I beg to lay on the
Table, under section 58 of the Delhi
Development Act, 1857, a copy of each
of the following Notifications: —

(1) G.S.R. No. 391 dated the 17th
May 1958, containing in the
Delhi Development Authority
(Election of Representatives
of Delhi Municipal Corpora-
tion) Rules, 1958, [Placed in
Library. See No. LT-867/58.7

(2) G.S.R. No. 479 dated the l4th
June 1958, containing the
Delhi Development Authority
Rules, 1958. [Placed in
Library. See No. LT-868/58.2
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NorrrrcaTioNs UNner EssEntian Com-
MODITIES ACT

The Deputy Minister of Food and
Agriculture (Shrl A. M. Thomas):
8Bir, I bez t) lay on the Table, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1855, a
<opy of each of the following Notifl-
<ations : —

(1) G.S.R. No. 638A dated the
25th July 1958, containing the
Wheat (Regylation of Use in
Roller Millsy Order, 1858.

{(2) G.S.R. No. 687 dated the 8th
August 1958,

{3) G.S.R. No. 702 dated the 14th
August 1858.

(4) G.S.R. No. 703 dated the 16th
August 1958 containing the
Wheat (South Zone Export
Control) Order,1958. [Placed
i;; Library. See No. LT-866/

-]

12.23}% hrs.

‘COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIFTH REPORT

Sardar Hpkam BSingh (Bhatinda):
Sir, I beg o present the Twenty-fifth
Report of the Committee on Private
Members’ Bills and Resolutions.

12.24 hrs.
€ ENTRAL SALES TAX (SECOND
AMENDMENT) BILL—Contd.

Mr. Speaker: The House will now
‘take up further consideration of
the following motion moved by
Shrimati Tarkeshwari Sinha on the
I7th August 1958, namely:

“That the Bill further to am-
end the Central Sales Tax Act,
1958, as amended, be passed.”

3473

Shri V., P, Nayar may continue his
speech.

Shri V. P, Nayar (Quilon): Mr,
Speaker, you observed yesterday
morning that there must be some
arrangement to make the proceed-
ings more lively. Even then it did
not work and we saved about an
hour and a half on the BillL

Yesterday, while I was attending
to the debate on this I had the im-
pression that hon. Deputy Minister,
despite her attending the BSelect
Committee and also hearing the
speeches here, did not quite under-
stand the point of view of the Op-
position. Referring to Shri Bharucha
she said yesterday that she was of
the opinion that Shri Bharucha
himself doubted the intelligency of
the Bill. I for one would mnever
think that Shri Bharucha, of all
persons, would doubt the intelli-
gence of anything in cold print even
though he doubts the intelligence
of the Mover.

The powmnts which we have urged
in the dissenting minutes are of
great importance. We made an
effort in the Select Comumittee to
put across our point of view, and,
as usual, in vain. There is a speci-
fic exclusion of the newspapers from
the purview of this legislation, and
it was brought to the notice of Go-
vernment in the Select Committee.
The answer was that this Bill has
been brought forward under item
92A of List I in the Seventh Sche-
dule of the Constitution. And the hon.
Deputy Minister yesterday con-
tended that it was therefore barred.
She said that we were barred from
considering this aspect because item
82A did not include newspapers.

We know that the Sixth Amend-
ment of the Constitution had speeci-
ally provided for $2A and the arigi-
nal Act to which we are now having
this amendm:nt— if I /remember
correctly—was passed in September
1966. It was in November that the
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original Sales Tax Bill was intro-
duced by the then Finance Minister,
Bhri Krishnamachari Before that,
the Constitution had the provision
and I do not see any reason why at
this time the Government should
say that because item 92A  specifi-
cally excludes newspapers from the
purview of Inter-State Sales Tax,
wa, have no power to include them.

Ag a matter of fact, by this Bill
Gavernment have sought to clarify
the position. In the original Act,
as it stood, newspapers should ne-
cessarily have been included because
there was no specific exemption and
under a law made by Parharmient,
which was competent to pass a law
for inter-State Sales Tax on news-
papers, there was no reason why
sales tax was not collected from
newspapers.

Qur argument has been very
clearly indicated in the Minutes of
Dissent, and, if 1 might be allowed
to repeat, we consider that the
newspapers have no case for exemp-
tion at all. Sir, I have made some
calculations. If we calculate at the
rate of one milhon papers as being
subject to inter-State sales, my con-
tention is that already, even though
they are not paving sales tax, they
are earning more than Rs 5,000
per day. How does it happen? Be-
cause, as you know, when the coun-
try adopted the decimal system ‘of
coinage, most of the leading news-
papers increased their prices. If a
newspaper was priced at 2} annas,
on conversion, it ought to have been
only 15nP; but we find that the
price has been raised to 16nP. Some
papers which were selling at 6nP
have raised it to 8nP. Even taking
the average increase inherent in the
conversion to decimal cajn as half a
nP, the newspaper magnates have
been getting an addit®onal income
of Rs. 3,000 per day. According to
my computation, the average should
be at least one nP in which case
the sverage additional amount earn-
ed purely on account of the Goven-
145 LSD—8

ment’s conversion to decimal coin-
age should be Rs. 10,000

We know the attitude of the news-
paper owners, especially in the
matter of labour and in the case of
working journalists. Why should
we have this softness for newspapers
whom we have allowed, despite the
legislation by which we are compe-
tent to have sales tax, to go on col-
lecting this additional revenue and
paying nothing to  Government.
Government do not seen to be alive
to this situation at all We were
under the impression when we
heard replies in the  committee as
also min this House that Government
have an unwarranied softness for the
newspaper magnates I do not know
how to express it in other words.
But, 1 want Government to consi-
der whether in view of the additional
revenue which the newspapers have
been getting and also in view of the
enormous money which they get by
advertisements—let alone the fact
that many of them indulge in black-
marketing newsprint—they should not
be taxed. All that is not relevant
for the time being. Why should
we not include newspapers, at least
inter-State sales of newspapers, in
the ambit of this enactment? The
argument of the hon. Minister was
that article 269 stands in the way.
If 1 have the freedom I should have
said that it is a ridiculous argument.
I am glad that the hon. Minister read
one of two provisions of the Consti-
tution, and 1 would very much like
her to read the other provision
also so that she will not raise the
same point again.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I

shall always be prepared to be en-
lightened by you.

Shri V. P, Nayar: Such enlighten-
ment will never be gratuitous in
such matters.

The other point which I raised in
the Minute of Dissent was about the
question of taxing vegetable oll at
source. Here again, the Minister's
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answer was that Government are
not prepared to go on adding to the
st of commodities We know that
sales tax 1s today levied on certain
other articles of importance in inter-
State commerce and trade along
with the excise duty The answer
mn the Committee was that we did
not have sufficient experience to con-
sider or to decide whether the time
was right for having sales tax ad-
ded on to the excise duty 1 submut
vegetable oils have a separate case
and an importance which very many
other commodities do not have Even
granting that they are equally im-
portant, in the case of vegetable oils
it was pointed out by the Delh:i Trade
Association that because of the sur-
reptitious practices and because of
the law prevailing 1n adjoining
States 1n the matter of sales tax, the
Delh: Administration alone should
be losing a sum of Rs 6,000 a day
You know, Sir, in the neighbouring
State of UP groundnut o1l ha, no
sales tax on 1t and 11 was specifi-
cally pomnted out to the Committee
in a printed memorandum that be-
cause of this one aspect the avowd-
ance of sales tax 1s so great 1n res-
pect of vegetable oils that it can
easily be computed to be Rs 6,000 per
day I want the Government to con-
sider whether 1t 1s a small sum to
be left out from the purview of this
Bill

We know that if it 1s added to the
excise duty, there is a lesser chance
of avoidance and much less of eva-
sion, and India bemng the largest
producer of vegetable oils m the
whole world, I submit that Govern-
ment did not take the opportunity
to have this additional revenue, and
if they do not want to accept our
suggestion, it only means that they
are not interested in getting money
whether it ;s possible and 1n stop-
ping evasion wherever 1t 1s possible

The third point which we had
raised in our Minute of Dissent, and

Bl

which was also not answered yester-
day, was about inter-branch #trans-
actions We know that even before
we brought forward this measure,
many leading concerns in our coun-
try had opened branches at places
where there was no justification for
the branches of such companies If
a leading manufacturer of vanas-
pati, for example, opens a branch
in Ghaziabad, what 1s the justifica-
tion unless it be that they want to
manipulate 1n the trade and show
that 1t 1s an inter-State trade®” Inter-
branch transactions cannot be, ac-
cording to us, controlled and a tax
on Inter-branch  transactions which
15 legitimately due cannot be col-
lected 1f the provisions remamn as
they are As 1t 1s the third read-
ing stage, I do not want to elaborate
upon 1t because 1t 1s rather late

My submission 1s that we have
given the suggestions 1n all earnest-
ness and with the idea that Govern-
ment may avail of them, 1f they them-
selves did not think of them, in order
that they may collect more money
through sales tax Ouw efforts have
heen 1n vain, and however snuch we
pressed 1t appeared to us that Govern-
ment were not prepared Lo accept our
suggestions 1f they themselves could
not take credit for bringing forward
such provisions Therefore I sub-
mit that even 1f i1t 1s not possible in
the present Bill the hon Minister, 1n
all her earnestness for bringing more
money to our revenues, should take
up this matter with all sincerity and
before long bring forward another
measure incorporating the amendments
which we have suggested It 1s usual
in such cases, as we find in the case of
the Bill to be discussed later m the
day, the Estate Duty (Amendment)
Bill, that our suggestions which are
thrown out in all good spirit and in
all earnestness are not accepted at
that time, but flve years later they
come forward and accept the sugges-
tions without any exception, ‘This
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should not be the case in the case of
taxation measures especially, and 1
wish very much that the hon. Minis-
ter considers these questions and
brings forward amending Bills for this
in the light of the suggestions which
we have given, and in doing so will
not take the times which wusually
Government takes in such matters.

Shri Ghosal (Ulberia): Though
certain improvements have been made
on the anvi! of the Select Committee,
still it is not to our satisfaction.

I would only confine myself to two
points, regarding the absence of uni-
formity in the structure of sales tax
in the different States and also regard-
ing the matter of evasion.

At present there is amarchy in the
rates of sales tax in the different
States. There is no fixed rate, 1t varies
from State to State. In some States
there 1s the multi-point  system, n
some the sigle-point system and in
others the double-point system. There-
fore, taking advantage of these differ-
ent systems, the tax evadurs get oppor-
tunities to go scot-free and avoid the
tax. Of course, the States will try
to augment their income by imposing
sales tax, but there must be some
parity 1n the rates of sales tax in the
different States, because ultimately
the sales tax is paid by the consumer,
it is realised from his pocket. So, in
the interests of the consumers and the
pecple at large, thee Central Govern-
ment should see that a uniform rate of
sales tax is maintained in the different
States,

Secondly, regarding the evasion of
taxes, ] am very happy that the
traders themselves have openly
acknowledged that they are addicted
to the evasion of sales tax because of
haphazard rates and also the much-
condemned procedure of realisation.
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Sales tax evasion generally takes
place in three ways—Afirstly by not
giving vouchers for cash purchases. In
Calcutta I have seen it is prevalent
among many traders and in many
shops. They do not give cash memos
and vouchers to the customers, and
the customers also do not demand it
because they also will be relieved of
paying sales tex. .

Secondly, it is done by maintaining
two sets of accounts books. In our
side it 1s called do number khata, and
they maintain a whole-time account-
ant for maintaining these khatas in
order to avoid payment of sales tax,
and they save much more by sales tax
evasion than the amount they pay by
way of salary to the accountant.

The third method of evasion is the
manipulation of the realising officers.
That 1s also prevalent very much. I
know that lawyers who have acquain-
tance with the officers are only briefed
with sales tax and income-tax cases
because the procedure of realising
sales tax is much the same as the pro-
cedure of rcalising  income-tax.
Naturally all the loop-holes of the
realisation system of the income-tax
also exist in the realisation system of
the sales tax. Therefore, my request
to the Government i< that the Govern-
ment should at least see that there is
parity of sales tax in different States.
It should be achieved at least on a
zonal basis and the loop-noles in the
realisation of the sales tax should be
plugged. That is my submission.

& W W (FATRTER) W
RERT, § HAAT@ g47 WEYew &1
FFm 4 (%) () w avw fa=mar Srgar
gmdamy §dd ol a3 as
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wTE W AT frge 4 v su g
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Shrimati Tarkeshwarl Sinha: Mr.

Speaker, Bir, yesterday, while answer-
mg to some of the points raised by
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the hon. Members, I had already
answered the point just now raised
by the hon. Member about the sale
of foodgrains. It is a subject entirely
within the competence of the State
Governments and our jurisdiction
does not apply to that. The only
thing that we can do is to recommend
the importance of the things. 1 do
not think the whole idea comes under
the purview of this Bill with which I
am concerned now.

Another hon. Member has raised
the point of taxing the unregistered
dealer; the tax is 7 per cent. 1 had
already taken much time of the House
in explaining the details of the pro-
visions and why and how we have
allowed that. I do not want to re-
peat the story again. 1 will only try
to meet the little confusion that has
been created by the hon. Member. He
has confused the whole issue and [
want to explain to him these things.
The seven per cent. tax is not on the
sale by an unregistered dealer about
which he is feeling very anxious.
It is a sale to & consumer or an un-
registered dealer which is to be taxed
at 7 per cent. So there is a funda-
mental difference between this and a
sale by an un-registered dealer to an
un-registered dealer in the next State.
A dealer who makes the original sale
cannot be wun-registered, because
under statutory provisions he has to
register himself, otherwise he is liable
to be penalised. Therefore, in impos-
ing 7 per cent tax on un-registered
dealers, a person who does the original
sale does not come under this category
at all. I want to assure him that when
the registration of that sale or that
dealer {s a necessity under law, there
is no question of his being penalised by
this 7 per cent; he will be penalised
under law if he does not get himself
registered.

Another point was raised by the hon,
Member opposite. He has also raised
it in his Minute of Dissent, and in
spite of the best efforts of mine I could
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not satisfy him. I would like to just
narrate a little history behind the
whole thing, why newspapers have
been excluded from the purview of
the present Bill. It is not the intention
of Government to patronise a parti-
cular section of society or a particular
business. The entire scheme of Cen-
tral Sales Tax is based more or less
on the recommendation of the Taxa-
tion Enquiry Commission and it was
accepted by the Government of India
with small or minor modifications here
and there.

The Commission themselves recom-
mended that in levying sales tax on
inter-State sales the Central Govern-
ment should largely depend upon the
State's tax system. They recom-
mended further that as sales tax has
a strong local economic bearing, it
should wholly belong to the States and
be administered by them. Thirdly,
they said, in permitting levy of sales
tax on inter-State sales the main
intension should be to ensure that
some revenue accrues to the exporting
State without violating the general
principle that sales tax is primarily a
tax on consumption and should accrue
to the State in which the article is
consumed. Therefore, Sir, the sales
of poods which are exempt under the
sales tax law of the exporting State
should be exempt from the inter-State
sales tax as well. All the provisions
of those recommendations were by the
Taxation Enquiry Commission, and
Government accepted them.

I am not for a moment denying the
competence of the hon. Member to
refer to this point, because there is a
provision in the Constitution that we
can override the present position by
further amending the Constitution. I
would always be happy to be enlight-
ened on constitutional matters by the
hon. Member sitting opposite. But the
difficulty with the present Bill is that
it is outside the scope of the present
Bill to have any jurisdiction over the
newspapers at ell. It is not within
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the scope of the present Bill to touch
the newspapers as they are.

There is another difficulty also.
Under entry 54 of List II of the
Seventh Schedule, State Governments
are also not competent to levy sales
tax on newspapers. In List I also, as
has been mentioned before, there is
entry 82A under which the Act derives
itg power 1o levy an inter-State sales
tax, but that excludes newspapers. I
mentioned about 1t yesterday, and the
hon. Member sitting opposite also
knows about that. According to thesa
provisions, not only the Central Gov-
ernment has no competence to levy
any tax on newspapers, the State Gov-
ernment also has no competence Lo
levy any sales tax on newspapers.
These are the considerations by which
newspapers cannet be included within
the scope of the present Bill,

Shri V. P. Nayar: With your per-
mission, Sir, may I ask one gquestion?
I did not say that we have any power
or not. The hon. Deputy Minister is
now referring to entry 92A, while 1
was referring to 92 92A was brought
in by the sixth amendment. Even
before that this House had power to
legislate for inter-State sales tax on
sale of newspapers. If entry No. 02 is
lJooked into, we will find that this 1s
specifically mentioned. It reads like
this: “Taxes on the sale or purchase
of newspapers and on advertisements
published therein”. That was the
position in the Constitution as it
stood before until we brought in the
sixth amendment in 1956. The con-
tention of the hon. Deputy Minister
now is that this is under 92A. My
submission was only that—it may be
argued that it is under 92A—nothing
precludes the House from imposing a
sales tax on the sale of newspapers,
because even before the sixth amend-
ment to the Constitution was brought
we were given express powers under
entry 82. There i3 also no indication
elther in the Statement of Objects and
Reasons of this Bill or the original Bill
that this particular Bill has been
brought under entry 92A.
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Shrimati Tarkeshwari Sinha: I was
myself going to point out that we have
authority under entry 82 to levy tax
on sale or purchase of newspapers.
But even if the power is assumed
under this provision, as I said before,
a separate legislation will have to be
promoted which will embrace within
its purview not only tax on sale or
purchase of newspapers in the course
of inter-State sale but also on such
sales that are inside States.

Mr. Speaker: Is 1t clear that entry
No. 92 relates to inter-State sales tax?

Shri V. P. Nayar: It is not. We
have an overall power. Even if it is
not inter-State, we can levy tax on
sale of newspapers. There 1s also
article 269 which says that in case an
inter-State tax is levied on sale of
newspapers then it has to be distribut-
ed among the States or something like
that.

Shrimati Tarkeshwari Sinha: That
15 why I was saying that even if the
tax is levied with the agreement of
the States and the Centre, we shall
have to think of a system of distribu-
tion of such tax as provided under
article 269(2) of the Constitution, and
we have also to ascertain the possible
revenue 1o be derived from such a
tax. We have also to take into consi-
deration the reaction likely to be
caused, by and large, 1n the newspaper
industry as a whole. It is not only
that the problem of distribution of tax
is difficult, but certain other difficulties
are likely to be caused. Except for
certain important newspapers which
have a wide and all-India circulation
and which might give a little revenue,
mostly the newspapers are confined to
particular States. They are mostly not
newspapers with so much circulation,
and I think they would yield a very
very negligible amount of revenue.
By bringing this provision it may seri-
ously affect the very circulation of
these newspapers which have only a
verv limited circulation. These are
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the difficulties. We have placed them
before the House even in our previous
discussion, and I would like to place
them again before this hon. House
and, therefore, express our inability
to accept the suggestion given by the
hon. Member sitting opposite.

He raised another point, of which
reference was given in his Minute of
Dissent. Because no hon, Member
raised that point, I did not enlighten
the House on that point. The point
that he raised was about the transac-
tion between branches and head offices
and vice vwersa situated in different
States. Our difficulty 1s that for levy-
ing a tax on sales of goods 1n the
course of inter-State trade or com-
merce this Act derives power under
entry 82A of List I of the Seventh
Schedule of the Constitution. The
words used in the entry have to be
given their national meaning; that is,
transaction or sale should involve
transfer of property in goods from one
person to another. Thus, Sir, the Act
has to confine itself to taxing transac-
tions or actual sales involving transfer
of property in goods and commodities.
Inter-branch transactions do not
involve transfer of property from one
person to another and as such do not
come under the purview of entry 92A

mentioned by the hon. Member
in his Minute of Dissent We
have, therefore, no competence

to legislate on that. About excise
duty on oil, I have to repeat that all
these matters are to be decided by
the State Governments. We are
only & recommending or advisory
authority and I do not think the
State Governments would be very
agreeable to making the sales eax
on vegetable oil into an excise auty.
That is our difficulty. I have nothing
more to add. I move.

13 hrs.

Shri 8. M. Banerjee (Kanpur):
It was suggested by Pandit Thakur
Das Bhargava as also by me that
because of the high prices of food-
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stuffs at least the foodstuffs should be
exempted from the sales tax. I wish
to know whether a suggestion would
be made to the State Government
about this

Mr. Speaker: Hon. Memberd for-
get again and again that there are legis-
latures in States; let them take this
up. It 1s not for the Central Govern-
ment to go on giving suggestions;
the State Governments may resent
it. The Centre cannot legislate for
States so far as that matter is con-
cerned. Let provincial autonomy
work very well in our country.

The question is:

“That the Bill, as
be passed.”

amended,

The motion was adopted.

13.02 hrs.
INDUSTRIAL DISPUTES (BANK-
ING COMPANIES) DECISION

AMENDMENT BILL

The Deputy Minister of Labour
(Shri Abid Ali) Sir, I beg to move:

“That the Bill further to
amend the Industrial Disputes
(Banking Campanies) Decision

Act, 1955, be taken into consi-
deration.”

This is a simple Bill to amend the
Industrial Disputes (Banking Com-
panies) Decision Act, 1055. The ori-
ginal Act was intended to give effect
to the recommendations of the
Bank Award Commission which had,
inter alia, recommended certain
formulae for adjustment of dear-
ness allowance in accordance with
variations in the cost of living.
According to the original formulae,
the dearness allowance can be rais-
ed or lowered when the average
cost of living index in a period of
six months, i.e, from Janusry to
June and July to December imcreas-
es or decreases by ten points over 144.
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case of clerical staff, this wvariation
will be one-seventh and in the case
of subordinate staff one-tenth of the
dearness allowance admissible at
the index level of 144,

The employees have represented
to us that the six months’ period
and 10 points variation act to their
detriment. The State Bank of India
and its employees union have since

- entered into an agreement to change
the ten-point limit in the Commis-
gion's formulae to five and the
period from six to three months.
The other bankers are also agree-
able to accept the changes in the
formulae on the same lines. Accord-
ingly this Bill is only intended to give
power to Government to appropriat-
ly modify the original formulae of
the Bank Award Commission, of
course, adhering to the proposition laid
down therein,

With these words, I commend that
the Bill be taken into consideration.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Industrial Disputes (Banking
Companies) Decision Act, 1855,
be taken into consideration.”

Shri Prabhat Kar (Hooghly): Sir,
I welcome the spirit of the Bill, I am
sorry to say the contents of the Bill
‘will not mitigate the hardships of the
bank employces, the purpose for
which the hon. the Lapour Minister
is bringing this Bill before the House,
1 am glad that unlike in other in-
stances where they did not agrce to
amend the Banking Companics Deci-
gion Act in spite of the fact that cer-
tain provisions were creating consi-
derable hardship for the employees,
at least in this particular case they
have taken the matter into considera-
tion and have come before the Housc,

Sir, we represented to the Govern-
ment on various occasions how provi-
slons relating to the classification of
areas and other things were creating
hardships to the employees, but we
were told that the Government of
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India did not consider that any action
is required on our demand so long as
the Award remained in force. In this
particular matter the Government
have changed their attitude and for
that 1 congratulate them.

Sir, T would like to ask the Labour
Minister as to whether the purpose
for which the Bill has been introduced
will be served by the amendment
sought to be made. In order to con-
vince the House, I crave your indul-
gence to refer to the existing state of
affairs, The Bank Award Commis-
sion has in paragraph (e) of their
recommendation said:

“If the average all-India cost of
living index for the half yeur
ending June or December for any
year should rise or fall by more
than 10 points as compared to 144
the dearness allowance for the
succeeding half year will be raiscd
or lowered by one-seventh of the
dearness allowance admissible at
the index leve! of 144 for each
variation of ten points.”

This is for the clerical siaff.

For the subordinate staff:

“If the average all-India cost of
living index for the half year end-
ing June or December of any year
should rise or fall by meore than
ten points as compared to 144, the
dearness allowance for the suc-
ceeding half yvear will be raised
or lowered by one-tenth of the
dearness allowance admissible at
the index level of 144 for each
wvariation of ten points.”

This is the formula which, as has
been stated, the hon. the Deputy
Labour Minister proposes to amend.
Before I place my points before the
House to show that this is not going
to help the bank employees, I would
only urge upon the Deputy Labour
Minister not to carry any prejudice
against the statement I am making.
I had the privilege of representing
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these facts before the Labour Minister
as the General Secretary of the All
India Bank employees association for
a long time, and I am sorry to say
that steps had not been taken to miti-
gate the hardships of the employees,
in spite of our repeated requests.

Now, Sir, it has been said that the
employees represented that the inter-
val of six months is too long a period.
I would say specifically that this was
not the demand made by lhe em-
ployees. The employees wrote to the
Labour Ministry that the formula as
it exists at present works hardship on
the workmen and they urged for un
amendment of it. We said that it is
very necessary that there should b
a special compensatory allowancc
This was what we were told on the
11th July 1958:

“I am directed to say that the
question of revising the formula
of adjustment of dearness allow-
ance through legislation is already
engaging the attention of the Gouv-
ernment of India. In view of this
it is considered no useful purporc
will be served by calling a Tri-
partite meeting to discuss the
question of compensatory allow-
ance.”

Now, the House can very well sec
that while this particular formula was
introduced and was binding, a com-
pensatory allowance was asked for,
and the Government informed us that
it is not necessary to have a confer-
ence for the compensatory allowance
as they were now thinking in terms
of amending the formula of the
dearness allowance. Naturally, it was
expected that when the formula would
be given, that formula would add to
the amount of the dearness allow-
ance available to the bank employee«
all over the country. -

I will just give the House a gist of
what has happened as a result of this
particular amendment, at a time when
the prices of the daily necessitics of
life are going up and when, as has
been said, the prices of foodstuffs are
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soaring high in every part of the
country. Perhaps, you will be sorry
to note that as a result of the formula
now proposed by the Labour Minister,
there will be a reduction of the dear-
ness allowance in the case of the bank
employees, as it is linked up with the
cost of living index on certain avera-
ges, and the average today shows a
downward trend. But, in the case of
employees in other industries in the
cities of Bombay, Calcutta or Madras
or Delhi, their dearness allowance is
linked up with the cost of living
index, they are getting an increase in
their dearness allowance. It is the
cxperience of all people today that
the cost of living is going up. Evea
as a result of the introduction of ihis
amendment, the dearness allowance
of the bank employees will be
reduced. It is not going to be increas-
ed. When you say that you want
to mitigate the hardship of the em-
ployees and introduce an amendment,
and that amendment also results in
a reduction of the dearness allowance
at a time when the prices of the daily
necessities of life are going high, 1
do not know how the purpose for
which this amendment has been
brought can be served. Your inten-
tion is to redress the hardship, miti-
pate the hardship, but, as a result of
this, there will be a reduction. Where
is mitigation? According to the cxist-
ing dearness allowance scheme, there
will be a reduction of Rs. 7 ard ac-
cording to the suggestion that has been
put forward by the hon. Deputy
Minister of Labour, there will be a
reduction of Rs. 34.

When vou talk of the amendment
and when you talk of the miiigation
of the hardship, the first question is
whether there should be any redue-
tion or whether there should be any
increase. What we find today is,
while the dearness allowance of
other employees is going up, the
dearness allowance of the bank
employees, according to this amend-
ment, will only go down. I
would also inform the hon. Deputy
Minister one thing about the formula
which he has chalked out. I do mot
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know whether he is aware that even
that formula is not working in ‘he
State Bank of India, for, if the formula
has been adhered to in the State Bank
of India, the fact is that the other
employees were continuously getting
Rs. 57 as thc maximum dearness
allowance, and according tc this for-
mula, the State Bank employees,
during this period, were getting
Rs. 53-57. The State Bank employees
again represented the matter to the
State Bank Management and the
State Bank management, finding 1t
difficult to reduce that amount accord-
ing to the formula because al! othcr
bank employees were getting s, 57,
did not reduce that amount and they
allowed this amount to continuc. Seo,
as a result of the State Bank formula
the employees were to get less than
what the other bank employces were
getting today. I shall give the exact
figures month by month according to
which the State Bank employees are
getting and other bank emplovees are
getting—the employees in the  diff-
erent parts of the country. As I said
I want the hon. Deputy Minister not
to carry the prejudice, because I want
him to consider this without anv bias
against anybody or any orgamisating

13.14 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

When it is his intention to mitigate
the hardship of the employees, I want
that he should take every factor into
consideration so that really his inten-
tion is fulfilled. I would not have
placed all these factors before the
House if the proviso in the amending
Bill was not put in there. The pro-
viso says:

“Provided that any adjustment
so made shall, so far as may be.
bear to the rise or fall of the cost
of living index the same ratio
8s is indicated between the adjust-
ment of desrness allowance and
the rise or fall of the cost of liv-
ing index in the formulae recom-
mended in that clause.”
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1t was, otherwise, an enabling clause
and the Government to decide the
dearness allowance formula should Le
adjusted. But for this provise. I
would not have placed all the factors

.here for consideration, for, I would

have taken the opportunity of meet-
ing him, and making a representation
and discussing with him, before the
Government came out with the for-
mula. But here, he wants to bind
himself. In spite of my representa-
tion to the Labour Minister, after-
wards, 1t would not have been possible
for the Government to accede to our
request, although they may be con-
vinced of the reasonableness of our
demand and the lacuna of thi:z parti-
cular formula for the dearness allow-
ance. I may tell the House that even
today. as a result of the recommenda-
tions of the Bank Award Commission,
they will be surprised to know that
the employees are getting a dearness
allowance, in a city like Calcutta,
Bombay, or Delh:, of Rs. 13 to Rs. 15
per mensem. When the prices of the
main commodities, that is to say,
foodstuffs, are so abnormal, just ima-
gine that the bank employces &tre
getting a dearness allowance of Rs. 13
in a city like Calcutta, Bombay or
Delhi. And you are now coming
before this House to say that with a
view to mitigate that hardship of the
bank employees, “we have put for-
ward this amendment.” The amend-
ment, when it is implemented, will
result in a reduction of the dearness
allowance.

Shri T. B. Vittal Rao (Khammam):
No worker in other industries gets
such a low amount.

Shri Prabbat Kar: That is why I
want to place before the Housc exacily
what this amendment would mean. I
would give you certain figures. Take
for instance Bombay. In the Bombay
State, the number of bank employees
will be about 15,000. The employees
are governed by the cost of living
index of that particular place—in big
firms and big commercial firms. I am
giving you the figures. January, 1957,
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355; Jenuary, 1968, 882, The differ-
ence was 27 pomnts. 1957-58: Febru-
ary, 1057, 357-380, Difference 15 23
March 1958, 356-381; Difference is 25
April, 1858, 356-379; May, 363-387;
June, 370-385 All the time, the diff-
erence is ranging between 23 and 25

points.

The employees who are governcd
by the dearness allowance linked up
with the Bombay cost of living index
were getting m Janusary, 1858, 95 per
cent of their basic salary as dearness
allowance Today, or rather, in June,
they were getting 100 per cent In
the case of the bank employees, they
were getting Rs 57 As a result of
this amendment, they will get
Rs 53 57. In the other case, from 95
per cent., it goes to 100 per cent In
our case, from Rs. 57, 1t 1s coming
down to Rs 53.57.

I shall give you the HAgures for
Calcutta. January, 1857, 414-427;
February, 1958, 414-427; March. 418-
428; April, 417-432; May, 425-432,
June, 425-437 The dearness allow-
ance payable to the employees
workmg i firms other than
banking mstitutions—commercial
firms, etc —was, in February. 1958,
125 per cent of their basic salary
In May, 1958, they were gctting 130
per cent of their basic salary In
July, they were getting 135 per cent
of their basic salary So, in their case,
the dearness allowance is rising beca-
use there is a rise in the cost of living

In the case of employees working
in Calcutta numbering about 10000,
from Rs. 57 it will come down 1o
Rs. 53'57 np. Also, the smallest
amount of Rs. 13 which the bank
employees get will be again rcduced
In one case, it will be an increase, but
in another case, it will be a reduction
at a time when rice is selling at Rs, 40
in the city of Calcutta.

Take Délhi. In March, 1958 :he
figure was 103; in April 105 and in
June 187. The deatnesg allowance

28 AUGUST 1958

(Batking Companiss) 3496

paid in March was 120 per cent, ih
April 125 per cent, in May 125 per
cent, in June 130 per cent and in July
130 per cent. These are the figures
relating to middle-class employees
working in commercial firms in the
caty of Delhi. There are 5,000 bank
employees in Delln Out of 85,000
bank employees all over the country,
Calcutta, Bombay and Delhi contain
about 45 to 50 per cent of the bank
employees Whereas their counter-
parts working in commercial firms
shall be getting an increase m the
dearness allowance due to rise in cost
of living to the tune of 125 per cent,
the bank employees working in these
cities coming from the same strata of
society shall be receiving less dearness
allowance Today they are getting
Rs 57, but hereafter they will be
getting only Rs 53 57 np

We appeal to the Labour Minister
that the dearness allowance scheme
should be amended, because 1t is
working hardship on the employees I
agree that at a certain stage it 1s an
improvement But, as I have said,
even the State Bank of InJia could not
allow this scheme to continue to work,
because as a result of thiz particular
formula, whereas the other employeces
of A Class banks will get Rs. 57, the
State Bank of India employees will
get only Rs 53-57np Butl 1t was not
possible for the State Bank authorities
to reduce the dearness allowance,
becauce of the agitation of the bank
employees there and so ithat has not
been adhered to in that particular
bank. So far as the other banks are
concerned, from January to March,
1958, the employees would get
Rs 5732 np DA under the State
Bank scheme and Rs 57.82np. D.A.
according to the original bank award's
decision also. But from April to June,
1958, it would be Rs. §3.57np. under
the State Bank scheme and Rs, 57.32
np., under the original award. Here
is an adjustment and an amendment
to mitigate the hardship of the bank
employees. Where they are getting
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Ras. 57.32np today, they would have
got only Rs B3 -5TnP

My main contention 15 that while
in the case of other workers and
middle-class employees, the dearness
allowance 18 going up—whether it ix
Rs 1-8-0 or As 4—in the case of bank
employees, 1t 1s gomng down We have
all the time approached the Labour
Mimster saying that this particular
dearness scheme 1s working hardship
on the bank employees Now they
have come forward with this amend-
ment, but even this does not stop this
reduction, at a time when the prices
of daily necessities are going up
Therefore, while I welcome this Bill,
I might say that the contents of this
particular amendment are not gomng to
mitigate the hardship

What 1s the formula today? You
will be surprised It 1s linked wup
with the all-India average cost of
living index In that for 18 points,
there will be no difference mm the
dearness allowance From 135 to 153,
there will be no increase in the DA
Whereas the emplovees will get Rs 50
as DA when the cost of living index
1s 135 they will get the same DA
even when the index 1s 153 The
employees getting Rs 13 m big rities
will continue to get the same propor-
tion, in spite of the fact that there 1s
a difference of 18 points in the all-
India average cost of hiving 1ndex,
while 1n between there have been In-
creases to the tune of 20 to 30 per
cent m the DA of the other people
working in big cities

I, therefore, request the hon Labour
Mumster to consider this matter The
original Shastr: award made certain
gpecific recommendations This was
confirmed by the Labour Appellate
Tribunal and again confirmed by the
bank award commisgion For the last
flve years, this particular D A scheme
was working hardship on the bank
employees During the food debate,
we found how every section of the
House was complaining that as a result
of shortage of foodstuffs, the prices
are going up. At this particular
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moment, it is imperative on the part
of Government to see that those pro-
visions which work hardship should
be so amended that the hardship may
be mitigated

I would plead with the hon Labour
Minister that while he has come
before this House amending this parti-
cular D A scheme, he should take all
the factors into consideration I am
quite sure that he has received repre-
sentations from the bank employees
from all parts of the country [ am
quite sure that at least he has seen
that there 1s a demand as to how this
particular DA scheme <should be
amended There 15 unanimity on the
part of bank employees on this parti-
cular point It 1s possible for the
Government to make the employers
agree to discuss this matter and accede
to the demands suggested by the bank
employees

Evidently because the bankers have
agreed to accept this particular amend-
ment it has been brought before *he
House It 1s stated 1n the Statement
of Objects and Reasons that

“An agreement has been arrived
at between the State Bank of
India and 1ts employees to solve
the above difficulties The two
associations of banks are agreeable
to follow swt™

Simply because the banks are agree-
able to 1t, this amendment has heen
brought before the House It does not
matter whether the workers are ex-
periencing hardship This amend-
ment has not been brought before the
House with a view to mitigate the
hardship of the workers I would say
that this particular formula was put
before us by the banks as early as
September, 1957 and 1t was rejected
by the employees, because 1t did not
work to their advantage As I have
already said, the State Bank of India
had to agree to the chanees in the
formula, because as a result of that
formula, there was reduction in the
dearness allowance ‘The employers
offered this formula directly to us and
we did not agree Now because the
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employers have agreed to follow suit,
Government comes before this House
with this amendment and not with a
view to mitigating the hardship of the
employees It 1s a statement of fact
that [ have made with all the neces-
sary facts and flgures.

As I have said, as a result of this,
the bank employees will get a reduc-
tion in their D.A If the intention of
the Government 1s to mifigate the
hardship of the bank employees, it is
not surely going to serve that purpose
I want to know the real intention of
the Governmeni., Is it because the
banks have agreed to implement that
formula or 1s it the real intention of
the Government to mitigate the hard-
ship of the employees? I would have
very much liked the hon Labour
Minister to have said, “Let it not be
decided here; let the Government be
given the power to decide what should
be the future DA after hearing the
representations that have been made”
Then, I would have understood that
there was an opportunity to cxpress
our viewpoint and to convince the
Labour Mmistry of the justness of
our demands, but it comes within a
frame work As I have said, today,
according to the existing award, the
reduction would be Rs 7 As a result
of the adjustment the reduct.on would
be Rs 3'57 But the reduction will be
there The only difference 1s that
instead of & reduction of Rs 7 at a
time, it will be 1n two instalments of
Rs. 357 each But do you expect, in
view of the existing circumstances
about the price of the daily necessities
of life, it will be possible for the bank
employees to accept this reduction™ 1
know even the bankers todav hesitate
to reduce the amount, because thecy
know the real position. They know
the market pricess The bankers
hesitate to reduce it, because they
feel it is not justified. As I said, even
in the case of the State Bank of Indis,
in spite of the fact that they also come
under the scheme, they did not imple-
ment it until March 1857, They did
not implement this, because it was not
passible to do s0. As a result of its
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implementation the dearness allowance
of the State Bank of India employees
would have gone down by Rs. 8. Se,
it is not possible even for the bankers
to reduce the amount.

If we agree to this amendment and
if we sumply say “all right, because
there 1s less reduction; therefore, it
is an improvement” this negative ap-
proach will not solve the problem. It
is a problem of one's life and death.
Today in the case of a middle class
family, people belonging to fixed
income group, even the reduction
of Rs 1 will cause great hard-
ship, because 1t is impossible for
them to reduce their budget It 1s not
possible, because they have no non-
essential item in their budgets to cut
So, they can cut only their own
throats So, 1f 1t 1s a question of any
reduction 1n the existing emoluments,
1t is not going to be accepted by the
bank employees.

I would only appeal to the Labour
Minister not to be carried away by the
pleading of the bankers I am saying
this again and again, because he does
not care whenever we make any re-
presentation The Ministry do not care
at all to go into them and tind out the
reasonableness of the demands But
they are prepared to accept the re-
quests of the bankers I would say
that it i1s shamelessness on the part
of the Government to come forward
and say® “the two bankers' associa-
tions wanted this and we are agree-
able to follow swut”, as if the whims
of the bank management will be the
guiding factor in deciding these mat-
ters, Here is a statement made by
the Labour Ministry-—I am reading
from the Statement of Objects and
Reasons—"The two associations of
banks are agreeable to follow suit”
It is not the hardship of the bank
employees that is responsible for the
Government bringing in this measure.
That is not the motive of the Govern-
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ment. It is not because the other
employees in the big cities like
Bombay, Calcutta or Delhi are getting
higher wages, that this Bill 1s Lrought
forward., They are not going to take
into consideration whether the dear-
ness allowance and the cost of livirg
index have any relationship. Simply
because the bankers have agreed to
this, Government have brought for-
ward this measure. The bankers are
not prepared to pay more; they will
pay less; they wanted a reduction, so
Government came forward with a Baill.
That is the reason. I want to say
that I never knew that the Labour
Ministry would shamelessly come
forward with this suggestion.

The matter has been examined by
the two associations of bankers and
they are agreeable to follow suit But
is not the viewpoint of the workers’
associations to be consulted” That
has not been done by the Labour
Ministry. They consider only the
viewpoint of the employers Because
the employers wanted the TLabour
Ministry to act in a particular way,
they have acted. They do not care for
the feelings of the employeres They
are only anxious to see that the em-
ployers are pleased When it 1s a
question of dearness allowance, it is
only the employers that are to be
consulted and not the employees; that
seems to be the view of the Govern-
ment. If the employers are agreeable
they are prepared to take any course
of action.

The All India Bank Employees
Association took up this matter with
the Government as early as in the
month of March 1957. Since then we
are carrying on correspondence with
the Government. We were told on
the 11th July that the question of
revising the wages and adjustment of
flenrness allowance is already cngag-
ing the attention of the Government
of India. It raised hopes in sur minds
that after all we have been able to
convince the government of the neces-
gity of smmending this formula. We
never knew that the amendment was
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at the instance of the employer.
Everytime we represent, they say
there is no justification for our repre-
sentation, We wanted the classifica-
tion of areas to be abolished. 1 am
confident that many hon. Members of
this House are in agreement with me
on thig issue The other day, the hon,
Member, Shri C. D. Pande, was telling
us that Naini Tal is classified as a
Class IV area, though the cost of living
there is very high, and that we should
take up the matter with the Labour
Mimstry  These are facts which
everybody will experience.

But when we make a representation,
they say it i1s not necessary to amend
the Act, because, after all, the Act has
been passed Now there 1s a tendency
on the part of the Government to say:
af er all, the Act has been passed,
now 1t i1s not good to touch it I can
understand the parents of an ugly
child saying it 1s beautiful There the
parents try to make the child beauti-
ful, Here, as far as the Government
1 concerned, once an Act is passed,
whether good, bad or indifferent, they
are not going to change 1t, because it
1s an Act. It may be causing hard-
ship to a large number of employees,
but that does not matter. The only
thing 1s that i1t should not cause any
hardship, so far as the employers are
concerned, so far as the capitalists are
concerned.

Here there is an indication of it in
the Statement of Objects and Reasons.
The Government 1s coming forward
with this Bill, not because they have
consulted the employees and they
have agreed, but because the employers
wanted it. It is a shamless statement.
It says: “The two  associations of
banks are agreeable to follow suit.”
That is why they have come forward
with this Bill.

Mr. Deputy-Speaker: The hon.
Member 1s labouring the same point
again and again.

Shri Prabhat Kar: 1 want to place
before you my case. In my anxiety
to state the case, I may have repeated
a pomt,
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Mr. Depuly-Speaker: He hag drawn
up his case wvery beautitully

Shyi Prabbat Kar: I wamt to stress
upon the House that the result of this
amendment will be reduction of
dearness allowance in the case of
bank employees

I would ask the hon Minister what
should be the interpretation of the
term ‘“dearness allowance” Here we
have got an authority on the inteipre-
tation of this term who 1s no less than
our Law Mmister This 18 the view
of such a eminent lawyer, who 1s to-
day the Law Minister So 1 would
appeal to the Labour Minister to take
into consideration that wview and
amend the Act m such a way that
there should be at least no i1eduction
in the dearness allowance of the bank
employees at this particular juncture
when all the employees 1n the fixed
mcome group are facmg a Crisis m
their family budgets That 1s the ap-
peal that I would like to make to him
now He may consider the matter and
let himi go through the interpretation
gven by the Law DMinister himself
Instead of having 5 point r1se or 10
points rise, let there be 2 point iise
Let 1t be calculated monthly and let
there be an increase Under the pre-
sent scheme there may be e¢vemr a
reduction in the dearness allowance
That will psychologically be bad A
small increase in theirr wages s not
going to ruin the bankers A reduc-
tion of Rs 3 57 from the total emolu-
ments of Rs 85, Rs 80 or even Rs 120
is too much for a middle class family
Therefore, 1t will not be possible for
them to accept this amendment 1
woutld, therefore, request the hon
Labour Mmister to consider this as-
pect which I have placed before you
on behalf of the bank employees of
thiz country

Shri 8. M. Banerjee (Kanpur) Mr
Deputy-Speaker, my hon friend, Shn
Prabhat Kar, has very ably presented
the view point of the bank employees
As far as the intentions of the Bill
are concarned, I do not doubt the
sincere motlve behind it. In the State-
ment of Objects and Reasons it is
stated,
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“The formulae provided for
changes after intervals of =ix
monthg and after a fall or rise of
not less than ten powints in the
cost of living mdex level It has
been represented on behalf of the
employees that the interval of six
months is too long a period”

I wish to know one thing There is
one organisation called the Al] India
Bank Employees Association, of which
my hon friend Shr: Prabhat Kar is the
General Secretary Before bringing
this piece of legislation before this
House may I know from the hon
Minister whether he cared to consult
on this particular point or discuss this
particular point with the All India
Bank Employees Association” I know
this 15 the only representative organi-
sation of bank employees in the coun-
try and as such 1t would have been
better if the sentiments of the bank
employces now expagssed by Shri
Prabhat Kar were taken into account
and were considered before bringing

this piece of legislation before this
House

About dearness allowance, when 1
say something, I would refer to the
various recommendations of the Gadgil
Commuttee This Commttee was
appointed with a view to see whether
a portion of the dearness allowance,
the whole of the dearness allowance or
75 per cent of the dearness allowance
or even 50 per cent can be neutraliced
and can be merged with the pay 8hri
Gadgil and the other eminent econo-
mists who were on this Committee
tried thewr best to ascertain the views
of the various unions of Central Gov-
ernment employees and also the views
of the various economusts belonging to
the different trends They wanted to
know whether prices had been stabi-
lised I remember that the First Pay
Commaission had summarily assumed
that prices had stabilised at 180175
after the war It 15 most unfortunate
that the war gave us a serious aset
back and our entire secomamy was
disturbed with the result that fhe
prices of all things shot up o, the
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Gedgil Comamitiee came to the conclu-
gion that dearness plilowance had come
%20 stay. This Committee submuitted its
report in 1952, and a portion of the
report wag implemented also 1n the
of the Central Government
Joyees. The bank employees are
afraid today because of one thing. The
intention of the ‘bank magnates may
not be very well known to the hon
Minister, but it is well known to us
and theemployees whom we represent,
They take the benefit of all legislation.
They treat all legislation as a double-
edged sword, and they use it as g sharp
instrument in depleting the emolu-
ments or earnings of the bank emplo-
wees., Their fear is that this formula,
if this Bill is accepted, will revise the
dearness allowance after every three
months or after rise or fall of every
five points. May I submit for your
information and also for the informa-
tion of the hon Minister that the mini-
mum dearness allowance given to a
Central Government employvee is Rs. 4b
ar Rs. 50. The interim report submit-
ted by the Pay Commission gives a
further sum of Rs. 5, thus making it
from Rs. 40 to Rs. 45 and from Rs. 45
to Rs. 50, to those employees getting
Jess than Rs. 250. Thig clearly indi-
cated that the index figure today does
not warrant any reduction in the
dearness allowance. This dearness
allowance or house rent allowance or
compensatory allowance demanded by
the bank employees was & sort of
substitute for wage increase. There is
a genera] demand from all classes of
employees, whether textile workers,
Jute workers, bank employees or Cen-
tral Government employees for wage
increase. They are unable to maintain
their social statug with this rising cost
of living. If the dearness allowance
is reduced, I know the serious effects
on the employees. I have bitter expe-
rience of the textile employvees. In
EKanpur, the textile workers are peld
dearness sllowance according to the
rigse or fall in the cost of living. I
remember they lost about Rs. § or 8
In a month because the price of alu
or beingan or a particular vegetsble
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fell down. The employees and work=
ers i1n that particular mill were dus-
appointed. They said to the wunions
and to the management also, how can
1t possibly be reduced, this is only a
temporary fall in the price of certain
vegetables, can it possibly warrant a
reduction of the dearness allowance.
They said, no, no, your dearness allow-
ance 18 linked with the cost of living
and as such the musfortune or fortune
1s yours. I feel that there should be
some minimum guaranteed. The hon.
Minister should not reject the amend-
ment which has been given by my hon.
friend Shr: Prabhat Kar only because
1t has been sponsored by a Member
who 1s fortunately or unfortunately, I
should say, in the Opposition. This
will have to be considered and a mini-
mum dearness allowance will have to
be assured. A bank employee working
in A class banks gets, I think, Rs. 50 a
month as dearness allowance. If this
particular Bill is accepted, or if this
clause is accepted, I want to know
from the hon. Minister whether this is
going to affect the minimum dearness
allowance which is given to him
according to the present rules.

There is another point which is very
vital: on what index figure this is to
be based. I know this jugglery of
statistics When I gave my evidence
before the Central Pay Commission
this time, I quoted certain figures men-
tioned by our Ex-Finance Minister
Shri T. T. Krishnamachari here and I
said that the All-India figure is like
this. The Chairman of the Pay Com-
mission asked me, what is the source
of your information, whether it is the
Reserve Bank or some Statistical
institute. I said, my source of infor-
mation is the source of the Finance
Minister and his words. He said. look
here, we cannot take it as correct
That is what they feel. I may be
excused by you if I say, there is a lie,
there is a damn lie and more than
this is statistics. Sometimes it works
like this. Unless there is an All-India
national index, we do not know what
we are aiming at. Some employer
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may come forward and say, look here,
this has been reduced, we quote the
Reserve Bank figure, Somebody can
come and say, we are quoting the
Labour Ministry’s figures. What is the
safety against all these things? 1
gubmit that the hon. Minister may try
to understand the sentiments of the
bank employees very well expressed
by my hon. friend Shri Prabhat Kar
and the sentiments expressed by me
and try to convince the House that this
piece of legislation has been brought
not as a pressure from the capitalists,
not as the sweet will of some people,
who wanted to revise it immediately
and they could not do it before six
months, Because, we personally feel
that the bank employees have been
betrayed many times not only by the
bank magnates, but also by the Gov-
ernment officials in the various phases
of their struggle. When they demand-
ed compensatory allowance, they were
told that it could not be sanctioned.
Now, the Government have come for-
ward with a piece of legislation say-
ing we are very much concerned, you
have made an appeal to us, now we
will revise D.A. after every three
months. The intention, though very
pure and sublime, we have reasons to
doubt because of our past experience.

1 may humbly submit that dearness
allowance today has come to stay. We
cannot possibly dabble with 1t on the
ground that after every three months
it will rise and fall. We have seen how
after 1946 prices have risen. Prices of
all commodities are rising. We are
unable to check that. When we talk
about food prices, when we talk about
stabilisation of food prices, we get
peculiar replies from the Ministers.
When I heard the different versiong of
the different Ministers when the food
policy was being discussed, I was
reminded of the story of the nine
blind men and the elephant. Nobody
knows what the elephant is, because
nobody has seen it.

When the cost of living index has
increared, when the prices of different
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commodities, whether it be cloth or
grain or anything else, are not showing
any tendency towards decreass, I feal
that such a piece of legislation as this,
if not correctly followed, if not honest-
ly followed, will harm the bank
employees.

I would request the Minister who is
very well connected with the bank
employees, who knows the bank em-
ployes very well and whom the bank
employees also know very well, and
who can feel the pulse of the bank
employees, to try to ascertain their
sentiments through their undispuled
representative Shri Prabhat Kar, and
try to solve their problems not only
by this piece of legislation, bat by
trying to convince this House that this
piece of legislation hags been brought
farward with a sincere motive, and not
at the instigation of the bank
magnates, and not for their advantage.
These magnates who have earned
fabulous profits are denying the bank
employees of their dearness allowance,
they are denying the bank employees
of wage increases, and they are deny-
ing them of everything. So, we should
not try to protect their interests any
more. We have done it enough. Let
us have this piece of legislation, if we
are at all interested, and let us accept
this amendment of Shri Prabhat Kar,
so that the bank employees may restore
their confidence in this piece of legis—
lation, and they may also congratulate
the Ministers as we have done.

Drr. Melkote (Raichur): I am happy
that the Labour Ministry has thought
fit to bring forward this amendment
to the benefit of the bank employees.
The bank employees form what fs
called the white-collared section of the
population, and it is usual for this
white-collared section not to resort to
a strike as in the case of ordinary
Izbour. But they should not be drivem
to the extreme. It is, therefore, a wel~
come feature that the Labour Ministry
has taken early measures to mitigate
the grievances of the bank employees
in order to give themr some benefit, I
have listened fully o the arguments
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of both the Members of the Opposition,
but I must admit that 1 have not been
able to the convinced of their argu-
ments. They have tried to argue it
out from only one side of the picture.
But there is the other aspect of the
question which I would like to place
before the House for its consideration.

It is known that in most of the
modern countries, whenever there is a
rise in the cost of living index, a
proportionate rise in the dearness
allowance 1s usually granted the very
next month, and, therefore, the differ-
ent employees do not have to suffer
for a prolonged period. Six months is
too long a period, especially in a
country like India where the cost of
living indices vary rapidly.

Take, for instance, a case where
instead of once in six months, it is
once in one year. By the time the
award is implemented, if the rise goes
down, the employees do not benefit
themselves 1in any manner, because
most of the employers would reflect
their argument on the lower cost. I
think six months is too long a period,
especially in a country like ours.
Therefore, the amendment that has
been sought to be moved or rather has
been moved in this House to bring it
down to three months is welcome, but
it is still unsatisfactory. But that is
not the only thing.

So far, in the agreement already
entered into it has been said that for
every rise of ten points, once in six
months, the employees should be
proportionately paid; or if the indices
went down by ten points, the allow-
ance would be reduced in the same
proportion. Suppose, for a period of
nearly five and a half months, the
increase in the Index ig only about 9§
points. 9} is almost 10, but the
employers would come up and say that
it is not 10 peints, and, therefore, the
employees should not benefit them-
selves even by a single ple. That
argument legally would hotd good, but
the employees would suffer enor-
mously. ‘Therefore, instead of 10
points, if it is 5 points, and instead of
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gix months, it is three months, then
to that extent, with every rise in the
index by 5 points, and once in three
months, the dearness allowance can
be modified to the beneflt of the
employees.

I would take another instance now.
Suappose, instead of flve points, it is
o ly three points, and instead of ten
po..its, it 1s thirteen points. If the
same 81X months and ten points had
prevailed, then the increase by three
points would not give them any bene-
fit. If it is 13, they will get an increase
up to only ten points; and the extra
three points will not give the
employees any benefit for the
next six months, just as in the
case of an increase by 9} points.
But, in this particular instance,
they will get up to at least 10 points,
and for the next three, the suffering
will not be so great and acute as in
the case of 84 points. But, if, instead
of 13, 1t is 16, they would get the
benefit up to 15 points, and they would
lose the benefit of only one point.
Therefore, this specious argument that
this would not benefit the employees
to a great extent is not very valid.
Equally so, that argument can be plac-
ed when it is to the convenience of
the employers.

I personally feel that the dearness
allowance that is permitted today is
not quite adequate and that 1t should
be revised more frequently, if pos-
sible, month after month, and that
there should be a national register
where we should give the exact num-
ber for both the employees and the
employers to calculate the increase or
the decrease as the case may be.

Similarly, the employees could argue
it out that they are in favour of a
particular level of dearness allowance,
and that a basic level has to be fixed;
that would be to the good of the
employees. But whilst they argue
their case and say that an increase or
decrease by ten points should propor-
tionately affect the dearness allowance
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either plus or minus, the employees
will have no right to argue their case
out when it is a decrease. They have
got to take both sides of the picture
and not merely say that if 1t is to their
advantage, they agree, but if it is to
their disadvantage they do not agree.
That will not be correct when this
particular clause has been accepted by
the employees. That is why 1 say
that it is good to the benefit of both
to have this arrangement. Whenever
the cost of living in the country goes
down, it is necessary for the employees
to have their scales of dearness allow-
ance affected proportionately in a
decreasing manner, and if there is an
increase, they can benefit themselves,
That is the logical conclusion which
the employees themselves have accept-
ed, and therefore, this amendment that
is being moved is to the benefit of the
employees, though not to the maximum
extent at least to some extent

Therefore, 1 welcome this measure
from the Labour Ministry and con-
gratulate them for having brought it
forward at an early opportunity.

Shri Tangamani (Madurai): I am
glad that the previous speaker also
feels that the revision of dearness
allowance should be on a monthly
basis. Having advanced those argu-
ments, hc somehow supports the new
amendment which Government are
seeking to bring before us today.

14 hrs.

Shri Prabhat Kar has explained to
us the difficulties which will be caused
if this legislation enters the Statute-
book. This deals only with one aspect
of the emoluments of bank employees,
namely, dearness allowance. 1 would
like to give a very short summary of
how the question of fixing the dearness
allowance to the bank employees has
come about. Through their organisa-
tion, the All India Bank Employees’
Association, the bank employees have
been for quite a number of years tak-
ing up the case of their emoluments.
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It was first before the tribunal which
was presided over by Mr. Shastri.
Later it was taken to the Appellate
Tribunal presided over by Mr. Jeeji-
bhoy, and Government thought it fit
to interfere with the decision of the
Labour Appellate Tribunal. Because
there was so much justified agitation
amongst the bank employees, support-
ed by public opinion also, the Govern-
ment has to revise their decision and
a one-man Commission with Mr.
Justice Gajendragadker was appoint-
ed. That is a story which is very well
known to this House. Ultimately on
25th July 1855, the Gajendragadker
Commission submitted its recommen-
dations and these recommendations
have been more or less adopted by
Act 41 of 1955. The Appellate Tribu-
nal’s decision as amended by the
suggestions and recommendations of
the Gajendragadker Commission 1is
now in vogue,

Shri Prabhat Kar referred to recom-
mendation (e) which appears in the
Report (Chapter XI, page 178). For
the sake of completeness, I will read
that recommendation in full:

“The follow.ng formulae should
be adopted for adjustment of the
dearness allowance for variations
in the cost of 1living index for
clerica] and subordinate staff res-
pectively 1n lieu of the provision
in the Labour Appellate Tribunal's
decision:

Clerical steff: If the average all-
India cost of living index for the
half year ending June or Decem-
ber of any year should rise or fall
by more than ten points as com-
pared to 144 (1944: 100), the
dearness allowance for the suc-
ceeding half year will be raised or
lowered by 1/7th of the dearness
allowance admissible at the index
level of 144 for each variation of
ten points.

Subordinate staff: 1f the average
ali-India cost of living index for
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the half year ending Jume or
December of any year should rise
or fall by more than ten points as
compared to 144 (1944: 100), the
dearness allowance for the suc-
ceeding half yvear will be raised or
lowered by 1/10th of the dearness
allowance admissible at the index
level of 144 for each variation of
ten points”.

This is the material point so far as
dearness allowance is concerned. How
doeg it work out? I will tell the House
how it has worked in the past and
how it is working in the present also.
The Government of India have the
all-India cost of living index fixed, and
es ably pointed out by Shri Prabhat
Kar, it has nothing to do with the
regional cost of living index. If we
take the city of Madras, for the first
six months of 1858 there has been on
the average an increase of 10 to 15
points. In big cities 1like Madras,
Bombay, Calcutta and Delhi, during
the first six months of 1958, the cost
of living index has recorded an increase
of 10 to 20 points. But the all-India
cost of living index will show a differ-
ent picture,

At the time the award was publish-
ed, the cost of living index was 144.
So far 144, the dearness alowance—
I will take the case of the lowest paid
employee—paid is Rs. 50. If the cost
ef living index comes down to 135, he
will still get Rs. 50; if it goes up to
153, he will still get Rs. 50, but if it
reaches 154, he will get in addition
1/7th of what he has been getting, that
is, instead of Rs, 50, he will get Rs, 57,
In other words, from 135 to 153, that
is, an 18-point increase, there |is
absolutely no incremse in the dearness
allowance at all. That is from the
theoretical point of view.

During the last six months—as the
House knows, the average of the last
gsix months is taken, that is, July to
December is taken, and if on the ave-
rage it shows 10 points or more over
1844, then the employee will be given
for the first six months in 1958 at the
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rate of 1/Tth more, that is, BRs. 57—
during the six months ending with
December 1857, it is seen that on the
average the cost of living index, taking
1944 as the base, is 154 point some-
thing. In other words, they are
getting Rs. 57 dearness allowance.
Now, what is the story from January
to June of 19587 He has given
detailed figures month by month how
the cost of living index has been
increasing in centres like Bombay,
Calcutta and Delhi. The all-India cost
of living index shows that in January
it was 153-18 (taking 1944 as the
base)—gencrally 1939 or 1949 is taken
as the base, but for the purpose of
this award 1944 1s chosen—in Febru-
ary it was 151-80, in March 151-90, in
Apri]l 153' 18, May 153°56 and June 153
point something. So the average is
152 point something.

It is a very peculiar phenomenon
that when the cost of living index has
been increasing regionally and locally,
the all-India cost of living index has
been going down. It has gone down
by two points. But whether it goes
down by two or three points is imma-
terial. The question is how it affects
the bank employees who were getting
Rs. 57 till the end of June. On the
1st August, they get not Rs. 57 but
only Rs. 50. For the first six months
in the year, the cost of living has been
going up, but the all-India cost of
living has come down. It is an accept-
ed fact that in July-August, the cost
of living index has been going up.
When the cost of living index is going
up and when the other commercial
employees or industrial employees are
getting more and more dearness allow-
ance, the bank employees will be
getting less and less dearnmess allow-
ance. Thig is the human problem
involved in this which T would like
the House to consider in an impassion-
ate manner, because if this matter is
not looked at in this way and if there
is some discontent expressed by the
bank employees, let it nat be said that
the House was not told about the
entire facts.
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I would have been very happy if the
hon. Minister had dealt at length with
the purpose for which this particular
amendment was brought. Even last
year—I remember it was in September
1957—the bank employees did not
want to disturb this. They said—'‘let
there be a compensatory extra allow-
ance paid to us, because 1t 1s accepted
on all hands that the cost of lhving
index 1s gomng up’. When the cost of
living index was going up, the bank
employees made a submission to the
Government that instead of disturbing
the existing formula, they be given
an exira compensatory allowance. The
strike went on for 31 days and the
West Bengal Government had to
intervene. Dr. B. C. Roy intervened
in the dispute; it was also the subject
matter of several questions on the floor
of this House. Ultimately, 1t was
agreed that the terms of reference
would be formmulated only after con-
sulting the bank employees. I am
only explaining to the House how
there has been discontent over the
way in which this formula was
adopted. This discontent was not from
the side of the bankers, but it was
from the side of the bank employees

I would like to say that in almost
all the industrial units which I have
come across, textiles for example, the
cost of living index is based upon one
point rise. Supposing the cost of living
index for January is 154 and in Febru-
ary it is 158, then for February, the
wages paid will be an increase of 3
annas per point; that is for two points
it will be 8 annas. This will be paid
by way of dearness allowance in addi-
tion to what he has been getting. So,
month to month consideration is a
practice that has come to stay.

Now, Government is trying to make
a compromise. If we stick to the 10
point increase alone, then the bank
employees are going to suffer; and it
will not be related to the real situation
today. The Government are now
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suggesting a compromise that instead
of a 10 point increase or decrease let
there be a 5 point increase or
decrease.

Even if that 1s done, as Shri Prabhat
Kar has pointed out, the bank emplo-
yee who is getting Rs. 57/- today will
have a wage cut of Rs. 3/8/-. Tomor-
row you are gomng to face this prob-
lem. After this amendment 1s passed
the thing that is facing the bank
employee is a wage cut of Rs. 3/8/-
from tomorrow onwards.

This 1s not gomng to last very long
because the life of the Act itself 1s
only till the 31st March, 1959. After
31st March, 1959, the whole question
will have to be reviewed. The gues-
tion of fixing the dearness allowance
will probably have to be started de
novo. Probably, the bank employees
will come forward with a proper
charter of demands The anomalies
between A, B and C categories is
decreasing. The bank employees are
better organised. The State Bank
employees have now entered into an
agrecment with Government; the
Reserve Bank employees have also
entered into an agreement with Gov-
ernment The organisation of the
bank employees today 1s not the old
organisation of 1954 The State Bank
employees, the Reserve Bank emplo-
vees and the employees of the Sche-
duled Banks will all combine together,
They are very excellent men. If only
anybody goes through their arguments
before the L.AT. where they presented
their case or when the matter was
being discussed here or when it was
being taken before the Gajendragadkar
Commission, he will agree that these
bank employees are reasonable people
and that they will help Government
in such a way as to explain to the
people why the revision is made.

Mr. Deputy-Speaker: Were all the
arguments prepared by themselves?

Shri Tangamani: Mostly, if I may
say so, in all these Tribunals what
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really happens 18 that the lawyer has
wery little to do because most of the
mater.als have to be supplied by the
employees. 1 have appeared in various
*Tribunal cases.

Mr. Deputy-Speaker: I did not want
an explanation; i1t was only in a lighter
mood that I asked it.

Shri Tangamani: What I am saying
is this. The bank employees are

" extremely clever people and they do
not want to mislead. If they want to
mislead they would not have got so
much support from the House when
the revision had to be made.

Anyway, coming to my powmnt, al-
though 1t s not in the objects, the
hon. Minister, when he introduced this,
said that we are trying to make 1t 1n
line with the agreement that has been
arrived at between the State Bank
employees and also the Government
Ag he himself pointed out, the State
Bank employees are not standing by
theyr agreement 1f that agreement
would mean a wage cut of Rs 3/8/-.
We can resist all attempts when they
are asking for more; but when there
is a deliberate cut, naturally, people
who are gettin® fixed wages will,
certainly, resist that

1 will explain how even the State
Rank formula can work  hardship.
Suppoaing in July, August and
September 1858, 1f the rise in cost of
living index 18 98 points, then the
dearnesg allowance will be Rs. 53/57.
Supposing in October, November and
December the average rise in cost of
living index is 3 points, then the
dearness will be Rs. 53/57 From
July to  December, if the original
thing was accepted, it will be Rs.
B3/52 becauge there has been an
increase of 10 points and the loss per
employee will be 22/50. No State
Bank employee will accept that. I
am giving sumple arithmetic to show
that the State Bank employees who,
according to the hon. Minister, are
Very much agreeable to the agree-
ment that has been arrived at  will
nwol be agreeable they will not
accept it
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Even now the bankers know that
if there was a wage cut when the
monthly emoluments were paid on the
i1st of August, there would be dis-
content. No banker dared to do
that If the old formula applied the
banker would be justified if he had
paid Rs. 7/- less. In some cases
even more. But no banker has
dared to do this The 1ssue has been
raised with the Government by the
employees; and the employees them-
selves have got a concrete proposal.
The bankers want a compromniise;
instead of cutting Rs. 7/- they say,
let us cut Rs 3/8/-

Now Government has come
forward with this legislation After
it 1s passed, bankers who did not
have the courage to effect a  wage
cut of Rs 3/8/- will be free to cffect
this wage cut. This is a point I had
to develop 1n detail because this is
not such a harmless legislation as 1s
sought to be made out. Because
there 1s only one clause, any amend-
ment that we bring will overthrow
the entire spint of the thing. But we
outcome of this is going to affect
85,000 bank employees. Let us not
touch this hornet’s nest; let us leave
them alone and let us negotiate.

Even if the amendment which was
explained by Shri Prabhat Kar is not
accepted, I would suggest the proviso
in clause 2 be deleted. That will at
least give elbow room so that there
can be an adjustment made and a
compromise arrived at between the
cost of living index and the formula
recommended There may be an
elbow room and even when there is a
fall there may not be a cut. When
the increase is 5 or 4 points, which 1s
more than 50 per cent of § points,
then, there will be an increase. The
ideal thing will be to fix the dearness
allowance on the statistics on a month
to month basis and 1t must be tacked
on to each point rise over the previous
month and not to 10 or 20 points.

That was introduced so far ag the
Railways were concerned when the
Pay Commission gave its award.
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There was also the tendency to take
the slab system. If the hon, Minister
cares to go through many of the
awards which have been passed by
eminent men who presided over the
Labour Appellate Tribunals, he will
find that they have always held that
it is better to link up the dearness
allowance to each point rise in the
cost of living index. They have
always fixed the pre-war period as
100, and it has developed in a very
scientific manner, but in this  parti-
cular case if 1855 is taken as the base
and in the year in question it was 144,
let us not disturb that 144.

I will give another argument. Pro-
bably it is an arguable pownt.
Supposing today the bank employee
says that till the end of Jun¢ he was
getting Rs. 57 on the basis that the
cost of living index for July—Decem-
ber 1957 was 154, now the cost of
living index average for January-
June 1958 has gone down by
1% or two points. Now 1t can be
argued this way. The index of 144
can no longer be the base; 144 which
existed in 1955 is never going to come
down, 1564 is likely to be the base. So,
unless there is a rise or fall of ten
points from 154, this cut in the dear-
ness allowance or increase in dearness
allowance will not arise, That is an
arguable point. That is a point which
the bankers also see, and it is their
weak point because it has more or less
stabilised at 154,

Now the employee is getting Rs. 57.
Since it has come down to 152 the
employer wants to reduce it to Rs. 50.
A compromise is said to be arrived at
that it may be Rs. 52-8-0, but there is
an arguable point that unless it comes
down by ten points and because it has
more or lesg stabilised at 154, no cut in
the wages will be justified. That
argument is also open to the
employees.

1f this legislation comes about, I am
afraid that certain unsocial elements
among the employers might try %

28 AUGUST 1058

(Banking. Companies) 3520
Decision Amendment
Bill

make use of this, and if they start
using it in certain units, then the
disease is likely to spread to other
places, After all, by the end of
March 1959 the whole thing is going
to lapse and new legislation will have
to come. Till that time let us not
disturb the peace which is existing
today. And as I have suggested,
when the clause is taken up, at least
the provi.o may be deleted so that it
may give more elbow room for
negotiation between the management
and the employees. With these
observations I submit that though the
spirit and the intention may be good,
in view of the facts that exist today
the outcome is likely to be what was
never intended.

Fo o fag (Jeew) : 99T-
e wErEd, T ¥ siufaw fraw &
e w1 qar  AxT w7 Hgw aga
T T g W % 8 wghma @y
&1 e 45 QY = fam & fag o ax
g o € Y S| & oo AW & wfaw
e 7 #TH Aferam dmr g o & r
q guaan § & oft flg &Y wow &
T®Y PO AWAET AN AERT A 0%
wifae &Y ¢ e o g wER @7 e
T AT 91 39 %7 "eT faur amm e
Wt cargew § 99 v oY 927 faur smw
AT &Y g8 T & G AW & HAATY
XA 7 ¥ GF A AW & o7 w7
§ 37 &% 9w ¥ woQT @ 4% |
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Weo A AW WTATAT § A TAAT A
& &< W surar gt 1| qR S g
T ¢ wa fodt &1 war agr fRan
arr | g weEy a1@ ¥ ) ¥few fomar
&1 AT T & o faa® ad mrand
THa srefeat #Y §, 39 Ay @A gO
BH T WIS qHR F7 TAAT gO | AH
qx ¢ 98 v fow 3w 5 o% ao%
ATARRR AT $74 9 w7 7 a7
AT F TTH FYA AT A9 GAT AT HGAT
UTTX FTH FW@ R T g w4 W
AIEATEEX agA WA H @A G | O
gt A @ ® AT & wrEn wva
qT W e TqF HIERATT qTaT 97 A
T FAC H AFTAA T AT Lo TT Lo dTET
adt FIaT 9T, SUTET WeHr avg
a1 sufra &7 ghaT 91 | Sy AT
A ATAT AT FTT AT qg T AR 9T
WOAT ¥ Yaeg Y WMET AE FT qwar
q7 | AfF= w1 IHET G aTAT 8, 918
g W | w7 agAT g /I AN-
AE AT ATH W F HEE § AR T
T A ST g FAT ISET AT E |
wre oy T wredft ¥ gema daw
93 fad & mradr ¥ &, v 73T anfaal
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sger g f& o Ak wmor sw fafaer
TR QX @O S & ogew
¥ A ¥ ™ AW ¥ wY v TEE
v wf sgreat warg af OF 1 S
99 wag 4@ S TWNH 97 4§ W 91
I ¥ fa=w< ¥, &Y O g2 Y TR
o 7w & T Iw A9 T TEG 9r
at mret oft e 21 AfeR & g AT Y
amar g f5 o fgare e a1 ol
t 37 oY wegy a7y ¥ Wi £y afed,
I 1 TSN aCg § TATHAYT T
arfgd 1 g q%ar & T a9 T W
AT AT 97, I IHA B® g A
AT T & AT 9w ¥ fomn § 3y
udt F dY A wre & quer g qf-
fafoat & @ & wfed o 3=
® AT aTEE &7 WTETAwAT qEgd
1 W &1 1 faq 9 & I35 7w on
et A wEwa € a1 A gxW A
el ® (AT A oY, g1 AwATE IAY
O ¥ AT ZU GHIA F THTA A E
e 1, T ARA T Y o A wifgd
MaRwmH N N
weg Ay Frvest o §F omor & o
=t § | ¥fwT g a% A www F g
st B & @ @ ¥ AW 9 Tyt
78 o1 W FHY SH €1 % AR
IO WAT WX TS AHAT W )
wTH gAY 3w & wifas e ¥
o A% T qyT wpw & ) dwy &
0w sy ¥ & Q@ war
sy s ST AT TR xw g &
Tga T AT K 74T &7 Sf F sy
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[‘ﬁc w*ﬁfﬂ
* agrar A Ffea g fogd 7%
AGT =z k% TAT FH W AR AT
q¥F § | XEFl ¢EF qIAr f &
fog® W o9 FEEHTA AT AT
AT F /TE W1 I fawA W AI0A
dar gzt aY fag™ ast & AFAS I 99
3y FUIE T9aT §9 @9 &5 31T 38/
a5t Y g ww & fag  faar
WAT | WTH EHTT ST WA ®ARY 4
a7 & g "EA AT AT AT W
fewra <@ar drganr § sfws a1 faw
T @ amrfom s A @ %
wy, Xfrme wrafag & sitaa &0 garer
£ g ol JAT § IEET WATA @A

agY wgar & 1 ® wgaAr g fa 9 faw
FNAG ¢ 48 A9 HATAG FT ¥ A7

q A% wTL)

Shri Ghosal (Uluberia): (After a
Jong tussle between the bank
employees and employers and Gov-
ernment, the Government has come to
realise in the long run that the revi-
sion of the dearne.s allowance of the
bank employees is necessary. The
present method of determining
the dearness allowance is quite
unsatisfactory. Though they have
accepted the reasonableness of the
demand of the bank employees, thoy
have got no intention of solving
the problem because there is no possi-
Dility of any increase in the dearness
allowance by this Bill but there are
possibly plans for determining the
reduction.

r

It has been admitted on all hands
that the gystem by which the dearness
allowance of the bank employees 1Is
determined is far from  satisfactory
and it is causing hardship to the bank
employees. Now what is  dearness
allowance? I we go into the defini-
tion of the term dearness allowance,
we find that it will be difficult for us
to determine even the guantum of
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dearness allowance. Dearness allow-
ance is temporary increase over the
basic pay in order to meet the rising
costs till normaley is restored. Every
month there is an increase in the cost
of living index and there is no ques-
tion of coming down of this index. So,
the real problem is the revision of the
basic pay. The neutralisation of D.A.
by slab system will not solve the pro-
blem. The logical conclusion is to
relate it point by point with the
increase of cost of living index. The
Government has taken the year 1844
as the base year. We do not know
why this fictitious year of a dead and
bygone age has been taken as the
base. There 1s no chance of the cost
of living index coming down to that
level in the near future. The Central
Pay Commussion fixed total
emoluments with the dearness allow-
ance at the rate of Rs. 55/- and Rs.
90/- for the working and middle class
people respectively in the belief that
this abnorma] rise in price would
come down in the near future. That
was the ©basis on which they
calculated the dearness allowance.
But in actual practice, ever since 1947,
there has been increase in the co.t of
lhwing index; there 1s no question or
its coming down. The dearness allow-
ance has lost its fundamental
character and it is most unjust to
divide the total emoluments into dear-
ness allowance and basic pay. There-
fore, the only way out in order to
decrease the hardship of the employee
is to adjust the dearness allowance
according to the point of the cost of
living index. When the Government
is introducing this Bill, it gshould also
consider whether without disturbing
the present economy and without
reducing the dearness allowance, the
total emoluments can be increased on
a par with the employees of the other
mercantile concerng in big cities so
that the bank employees may not
suffer. With that request, ] would ask
the Government to reconsider its
view in order that there may be cent
per cent neutralisation of cost of
living index in D.A, because the bank



employees are doing the most
important job in the country,

The Deputy Minister of Labour
(Shri Abid All): Sir, I must submit
in the beginning that, although very
much accustomed to the speech of the
hon. Members opposite, their opposi-
tion to this measure today has com-
pletely bewildered me.

Shri Prabhat Kar: I want to point
out that it is nol opposition,

Shri Abid Ali: Say, conclusions
reached or the charges made. Take
for instance, the last speaker. He is
puzzled because Government has fixed
1944 as the base year. Friends who
want to participate in these discus-
sions should take a little trouble aind
glance through the literature which
is available in plenty. This has not
been fixed by the Government. Tt
was fixed by the award of a commis-
sion whose report was submitted to
us, It was fixed in accordance with
an agreement reached between the
parties concerned and that agreement
was accepted unanimow'ly by this
House in 1955. We are not to be
charged for doing a thing which was
done on the basis of the agreement
reached between the parties.

One hon. Member said that we were
betraying the cause of the workers.
Yes. Somebody is betraying the
workers; not we. He referred to me
personally also. While tracing the
history of these awards and adjudica-
tions, one hon. Member said that these
adjudications started in 1949; it s
incorrect; it was long before that. 1
wag connected with that; it was
perhaps in 1848, During that period
we had an agreement between the
union of which I was the President in
1946, and the bankg in Bombay. That
agreement today stands better than
all the awards of adjudications......
(Interruptions.) The first effective
organisation of white-collar workers
was started by me. It is not like
those who exploit the workers for
their party purposes, selfish purposes.
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The 31 days strike in Calcutta was
not a trade union strike; it was known
that nothing was coming; it was
known that the strike cannot bring
any good to the workers, In spite of
that, not only the workers were
betrayed; the community was also
betrayed during the puja holidays.
The strike was forced on the com-
munity and what was the result? Who
lost? The workers and the com-
munity. They come here and charge
us that we betray the workers. The
workers should know better, ‘There
was the latest notorious agreement.
Did we betray? Friends living in
glass houses should not throw stones
at others . . (Interruptions.) It
has been said that this will do harm.

Shri T. B. Vittal Rao: The hon.
Minister referred to some notorious
agreement. May we know what it is?

Bhri Abid All: “Notorious” should
be sufficient; 1t is known to every-
body. Then why make a mention of
it? (Interruptions).

Mr. Deputy-Speaker: Order, order.
He has explained that it is notorious
and known to everybody.

An Hon. Member: Only notorious
persons know it.

Shri Feroze Gandhi (Rai Bareli):
Why don’t you mention it?

Shri Abld Ali: T wrE, 7 711

It is said that the proposed amend-
ment will harm the cause of the
workers. But I am still at a loss to
know how the workers wil] be harmed
because there is nothing mentioned in
the amendment which only says that
the Government should be empowered
to change this formula while retaining
the proportion as has been mentioned
in the recommendation of the Com-
mission as accepted by Parliament.

Now, the hon. Member from Bengal
has said that we have brought
forward this amendment on the
support of the bankers, It is entirely
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incorrect, It is mentioned here in
the Statement of Objects and Reasons
and was mentioned by me also in the
opening remarks that the bank
employees approached us. Since then
agreement has been entered into
between the State Bank and their
employees. Afterwards we consulted
the employers whether they are
agreeable to this formula. It came on
the suggestion of the employees and
not at the instance of the employers,
and after the employees wanted a
particular system acceptable to the
bankers we have come forward with
this amending Bill here. The inten-
tion 1s not to harm the bank
employees. We are certainly taking
powers, but before notifying any
change, I want to make it quite clear,
we will consult the parties concerned.
If the employees say that this will be
harmful or not beneficial to them, we
shall not touch it, we will leave the
present scheme to continue.

As 1 have said earlier, the scheme
has been agreed to by them. Let 1t
continue. We do not want to do any-
thing. If we do anything, that should
be to their benefit and not to  thar
disadvantage, Our intention is aot
that they should lose because of any
action of Government.

It has been said that if this scheme
is accepted they will lose Rs. 3/50nP.
If it 15 not accepted, they will lose
Rs. 7/-. Theretfore, to that extent they
will be benefited.  Every employee
will save Rs. 3/50nP. Then where is
the question of their losing Rs, 3/50
nP. because of this amendment? It
this amendment is not brought they
will be losing Rs. 7/-, whereas now
they will be saving Rs. 3/50nP.

Anyway, as I have already sub-
mitted, we will not make any
announcement under the powers that
we are taking according to this Bill
without consulting the parties con-
cermed. If they say that we should
not come anywhere near it and we
should leave them to settle peacefully
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with their employers, we shall be
happy to do so. Of course, it increase
is expected because of the cost of
living going up, decrease also should
ge there when cost of living goes
own.

The suggestion by the hon. Member
opposite 1s acceptable to us, that all
factors should be taken into con-
sideration before making any change.
As I have already said, by this amend-
ment we are not deciding anything,
we are only taking powers. The
allegation 1s that if we amend the Act
of 1955 and within a short period
there 1s a sudden rise then the
workers will be put to loss. We do
not want to do that. But here I must
submit that the rise in the cost of
hving index for the period of six
months ending June, 1858—1t 18
153 87—will be 987 over the figure of
144. Under the existing formula banks
will not pay the increased dearness
allowance from and for the period
commencing from 1st July, 1958. With
a view to solve such hardship only it
15 proposed to amend the clause which
is under discussion.

The difficulty has been felt on the
representation of the bank employees.
The present scheme 1s that if there 1s
a rise of ten points in six months then
only the increase can be allowed, but
if it is even 94 points then they will
not get any increase. Therefore, what
we suggest is, let it be three months
and five points. Still some hon. Mem-
bers fee] that we are betraying the
cause of workers,

slu-l_ Tangamani: We are not feeling
anything like that, but it means a
wage-cut for the employees.

Sbri Abld Al: As I said, Sir,
for the period ending June 1858, the
rise is P87 and still the workers will
not be benefited. According to the
scheme that we are proposing they
_will be benefited. Still there is opposi-
tion. It iz very much surprising. I
wonder whether hon, Members are
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feeling that the co-t of living index
will be going down rapidly, and -we
<should not reduce the period from six
months to three monthg because
otherwise the workers will be harmed.
That is why I said in the beginning, 1
have not been able to appreciate the
wopposition. They always say that any
suggestion or amendment coming
from the other side is rejected by us
because it is coming from the other
side. That is not our intention. If
-anything reasonable is suggested,
certainly we will accept If it is
unreasonable, certainly it is unreason-
able and it should not be accepted. We
bring all facts and flgures to show
that the intention is to benefit the
employees, but still they say that we
are harming the cause of employees.
As I submitted, Sir, it 1s bewildering.

The hon. Member Thas gaid that
workers are now better organised and
bank employees are very much clever.
I do not agree with this view, I
submit it is my feeling that the bank
employees’ organisation was much
more stronger, much more effective
before some of the hon. Members
could take possession of it.

Mr. Deputy-Speaker: Why enter
into that controversy now.

Shri Abid Ali: Because they were
having organisational strength, sitting
with the employers and getting things
«done...... (Interruption)

Mr. Deputy-Speaker: Order, order.
‘That is not the issue before us today.

Shri Abid All: An hon. Member
said that.

Mr. Deputy-Speaker: It is not that
severything that has been said has to
be refuted.

Bhri Abdd All: It is true. I was
referring to that. As soon as the first
Bank Award came it was called a
“black award’, not by the organisation
first but by some of the leaders.
“Because it was called a ‘black award’,
afterwards the employers went to the
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court, went to the Supreme Court to
get it annulled. Becau:e it was called
a ‘black award’, the employees who
were spread all over the country did
not give their support to the com-
mittee which was to defend the award.
The result was that the award was
squashed and another adjudication had
to be appointed. As soon as the
Supreme Court said that it was a bad
award, the employees came forward
and said that it was a good award, and
wanted Government, by Ordinance, to
restore the award

Shri Prabhat Ear (Hooghly): Sir,
to submit that these are not facts.
This 1 not what exactly
happened during the year 1948-50. It
was not the employees who said
it was a ‘black-award’—the reference
15 to Sen Award. It was the em-
ployees who welcomed this award. It
was the employees, again, who
defended this award in the Supreme
Court spending not less than Rs. 30,000
to Rs 35,000, bringing in the best
lawyers and paying them huge sums
of money to conduct the case. Now
he says that the employees said that
it was a ‘black award' and, therefore,
the employers came—as if to minimise
the wisdom of the employers. They
were all the time trying to torpedo
all the attempts of workers to bring
in a peaceful settlement. Now he is
again supporting the employers by
saying that they had gone to the
8Bupreme Court, instead of chastising
them that they ought not to have taken
that action.

Mr. Deputy-Speaker: It is not a
support that is bewng given to the
employers.

Shri Prabhat Kar: He is finding out
a plea in their support.

Mr. Deputy-Speaker: He has only
stated what happened. I do not think
that interpretation can be put on what
he has said

8hri Abid Ali: Sir, 1 stick to the
statement that as soon as the award
was out some of the leaders of the
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bank employees came out with a state-
ment that it was a ‘black award’ and
therefore—subsequently, of course,
pleaders were engaged—a committee
was formed to defend the award. But
because of that statement that it was
a ‘black award’ that committee did not
get the support that it deserved and,
therefore, 1ts plea did not prevail in
the Supreme Court, that is my
opinion.

Shri Prabhat EKar: The Supreme
Court decided the case on technical
grounds.

Mr, Deputy-Speaker: How could it
be said that because that support was
not forthcoming the Supreme Court
did not hold that view, Does the hon.
Minister mean to say that if the sup-
port had come the Supreme Court
would have held otherwise? They
should have engaged better lawyers
and they should have convinced the
Supreme Court that it was an Award
which should be maintained. It could
be possible. Therefore, I said the
workers' interest was not sufficiently
protected Then the position of that
Committee, became weak because of
that statement. Anyway, my submis-
sion is—

Shri Prabhat Kar: For the informa-
tion of the House, I may say that the
Supreme Court decided 1t on a techni-
cal point of lJaw, on the failure on the
part of the Government to issue a
notification when Mr Justice Chandra-
sekhar Aiyar went into the question.
That was the ground on which the
Supreme Court decided it. So, the
Deputy Labour Minister ought not to
make a wrong statement of fact,

Mr, Deputy-Speaker: The Labour
Minister had already made 1t clear.
There is no question of making a
wrong or correct statement. He said
that the case was not very well repre-
sented ms the Labour Minister would
have wished it to be done.
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Bhri Abid AH: Still, the fact remains
that the Award was called & ‘black
award’, and subsequently, a request
was made to the Government to restore
it through an ordinance. Anyway, as
I have mentioned earlier, our inten-
tion is to take powers to benefit tha
workers and wherever it is necessary
to intervene, and whatever we will
do will be done in consultation with
the representatives of the workers con-
cerned. I hope the hon. Members,
after having a little perusal of the
correct facts, will be convinced that
the intention is honest and the Bill
will be to the benefit of the employees.
I request that the Bill be considered.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Industrial Disputes (Banking
Companies) Decision Act, 1955, be
taken nto consideration.”

The motion was adopted.
Clanse 2.~ (Amendment of Section 8)

Mr. Deputy-Speaker: We shall now
pass on to the clause-by-clause con-
sideration Does the hon. Member
wish to move his amendment No. 17

Shri Prabhat Kar: Yes.

Mr, Deputy-Speaker: I thought that
perhaps after the explanation it will
not be necessary for him to speak.

Shri Prabhat Kar: I beg to move:
Page 1, for lines 8 to 25, substitute—

“(5) Notwithstanding anything
contained in the foregoing provi-
gions of the Act, the dearness
allowance available to the bank
employees at figure 144 (1544-100)
will not be reduced at any time
and beyond that level the dearness
allowance will be linked to the
month-wise All-India cost of living
index and adjusted with the rise
or fall of every two points of All-
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India Consumers Price Index
(1944-100) with an increase or
decrease of one-tenth of dearness
allowance available at cost of
living figure 144"

1 want to point out that I have still
been misunderstood. What I have said
is this. While the Bill seeks to amend
the dearness allowance formula
evolved by the Bank Award Commis-
sion, this relief intended for the bank
employees has not been given. That
was my contention. What I pointed
out at that time is not any opposition
to the Bill as it is. As far as it goes,
1 welcome the spirit of the Bill. But
1 disagree with the content of it.

Mr. Deputy-Speaker: It is just a one-
clause Bill, so to say. Where is the
doubt about the contents?

Shri Prabhat Kar: 1 agree with the
objects of the Bill. The Bill is meant
to mitigate the hardships. Now, I
placed before the hon. Labour Minis-
ter certain figures and I placed before
him the actual state of affairs in the
State Bank of India. I wanted him
to take those factors into considera-
tion. Therefore I moved this amend-
ment. Instead of sticking to the State
Bank formula, another formula could
be evoived. But here, I can quite
appreciate the difficulty. The proviso
is there. It says:

“Provided that any adjustment
so made shall, s0 far as may be,
bear to the rise or fall of the cost
of living index the same ratio as
15 indicated between the adjust-
ment of dearness allowance and
the rise or fall of the cost of living
index in the formulae recom-
mended in that clause.”

The whole point here is, unless that
“same ratio” is changed, there will be
no mitigation of the hardship, because,
instead of a reduction of Rs. 7, the
reduction will be Rs. 3-8-0. Further,
it it is two months instead of five
months, the reduction may be to the
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tune of Rs. 1-12-0, but then, there will
be reduction still. I pointed out to
the hon. Minister that while in every
part of the country other employees.
are getting an increase in their dear-
ness allowance, in the case of the bank
employees there will be a reduction.
I am agreeable even to withdraw my
amendment if this particular proviso-
is withdrawn by Government so that
we get sn opportunity to place our
facts and to convince the Government
to evolve a formula by which it will
be beneficial to the employees. As
there 1s a provision, the Government’'s
intention is already made out in the
Act, namely, that they want to limit
themselves within the framework of
the existing scheme of dearness allow-
ance which is working hardship, and
that is why I have moved this amend-
ment.

The first part of the amendment is
the accepted interpretation of the
Award by no less a person than the
present Law Minister. The first part
15, as it should be, the interpretation:
of the Award itself, and according to
the second part, as I have placed
before the House, there will be a varia-
tion of two points with the rise or
fall, with the increase or decrease
being one-tenth of the dearness
allowance.

Shrl Abid All: After nearly eight
years of tangle, a sort of agreement
was reached between the representa-
tives of the workers and the manage-
ment on the basis of which the Bank
Award Commission submitted its
report which was unanimously accept-
ed by Parliament and which will
remain in force for about a year more.
We do not intend interfering with this
scheme which has been accepted on
this basis.

This Bill has been brought here, as
1 have said earlier, because the em-
ployees wanted it and the employers
have consented to it. Otherwise, we
would not have interfered with the
Act, So, there is no intention toe
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change the scheme in the Act which
has been accepted already. In the
Temaining period of this scheme, we
want to help the employees if it is
found that our help will be necessary.
“To that extent, as I have explained
earlier, we want to get things
«hanged, and the suggestion made by
the hon. Member upsets the whole
acheme. That is not acceptable.

Shri Prabhat Kar: Only one sugges-
tion. Is he agreeable io see that the
present dearness allowance that is
being paid to the bank employees will
‘be maintained,—that is, the status quo
being maintained—instead of entering
into new schemes before 18587

Bhri Abld Ali: That is what I have
-said; instead of a big cut—

Bhri Prabhat Kar: Status quo not
-of the formula but of the amount.

Mr. Deputy-Speaker: This is what
‘he says. They are not enforcing any
-adjustment. Government have taken
powers to see whether it is really
necessary to go further or not. If it
is not in the interests of the em-
Pployees, then they would not do it.

:Shri Prabhat Kar: Not the formula.

Shri Abid All: And also after con-
‘sulting the representatives of both the
Jparties.

Shri Prabhat Kar: If the formula is
allowed to continue, it will be a reduc-
tion of Rs. 7.

Mr. Deputy-Speaker: It is good so
4ar as it goes. Let this be given. But
if it is not done, something more
-should be done. Seven should not be
reduced to 3. That is what the hon.
.Member says.

Shri Abid Ali: He should appreciate
-what will be the position if this
‘scheme is not accepted. The present
poeition is more unfavourable or will
becofne Jess......
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Bhri Prabhat Kar: I have agreed. It
will be more unfavourable.

Shri Abld AlM: Then why should
there be opposition?

Mr. Deputy-Speaker: He iz not
opposing it. He says he welcomes it
so far as it goes. But he wants that
something more should be done.

S8hri Abid All: All the time he has
been attributing to the Government
that we are going wrong and that we
are betraying the workers. Now, they
are realising the correct position.

Shri Prabhat Kar: I am sorry that—

Mr. Deputy-Speaker: I am also
sorry. 1 am now putting the amend-
ment to the vote of the House. The
question is:

Page 1, for lines 8 to 25, substitute—

“(5) Notwithstanding anything
contained in the foregoing provi-
sions of the Act, the dearness
allowance available to the bank
employees at figure 144 (1944-100)
will not be reduced at any time
and beyond that level the dear-
ness allowance will be linked to
the month-wise All-India cost of
living index and adjusted with the
rise or fall of every two points of
All-India Consumers Price Index
(1944-100) with an increase or
decrease of one-tenth of dearness
allowance available at cost of
living figure 144."

The motion was negatived

; Mr. Deputy-Speaker: The question
s:
“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill
. Mr. Deputy-SBpeaker: The gquestion
8:

“That clause 1, the Enacting
formula and the Title stand part
of the Bill”

The motion was adopted,
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Clause 1, the Enacting Formula and
the Title werg added to the Bill

Shri Abid Ali: I beg to move:

“That the Bill be passed.”
Mr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Shri T, B, Vittal Rao: I am glad that
the hon. Munister has assured the
House that before issuing any noti-
fication or before evolving any for-
mula, he would consult the represen-
tatives of the bank employees That
is a welcome thing.

But another point I would hke to
say is this. These awards or formula
which have been evolved have been
made, havimg regard to a sct of
figures compiled by the Government
of India, namely, the all-India cost of
living index and the consumer price
index. The Gadgil Commitlez on
dearness allowance had held that the
very method of compilation of these
figures did not represcnt ihe correct
cost of living obtamning mn the coun-
try. The Governmeunt had accepted
that recommendation and in pursu-
ance of that recommendation, they are
carrying out fresh surveys., But my
grievance is that though the com-
mittee reported in 1852 and the Gov-
ermnment accepted the recommenda-
tlons in 1953, now we are only in the
stage of conducting a survey.

15 hrs.

I would only request the hon Minis-
ter to sgee that the present survey
that is being carried on under the
Ministry of Labour, the all-India
survey for determining the cost for
the working class and #lso the survey
that s being carried on by the
Central Statistical Organisation under
the Cabinet Secretariat into the cost
ot living of the middle-class should be
completed very quickly, because al-
ready five years have passed.

148 L.SD—-3

28 AUGUST 1858

(Bonking Companies) 3538
Decision Amendment

Bill
Regarding the scheme of D.A. ad-
justment, I welcome it, because I

know what is happening in the coal
award. There also, for every 10
points, you will have to get Rs. 4-14-0.
But when the cost of living index
rises on an average by five points, the
workers do not get anything. Even
up to seven pownts, they don’t get
anything. For instance, from  1st
January, 1857 to 30th June, 1957,
there was nearly an increase of sewven
points i1n the average consumer price
index, but no increase in dearness
allowance was given, because the rise
was not by 10 points. There also the
position is similar.

Finally, I would like the Minister
to consider the fact that the system
of DA was a war-time measure The
war ended in 1945 and since 13 years
have elapsed, this should be given up,
and wage should rise or drop accord-
ing as the cost of living index rises
or drops That is the procedure
which is adopted in various countries.
But here still that war-time measure is
continuing 13 years after the cessation
of war. I hope and trust that the
Minister will give some thought to
this matter and very soon, at least in
the Standing Labour Committec meet-
ng which is going to be held in the
next two months, this system of DA
should be dropped and it should be
merged with the basic pay. That
would be the ideal thing and that is
the thing 1 would like to impress
upon the hon. Minister.

Shrl Prabhat Kar: I had an appre-
hension that the hon. Labour Minister
carried some prejudice against me
and now at last I find that he has
completely misread my approach to
this particular Bill and all that I have
said. Naturally if he is already pre-
judiced against a particular person, he
will not be in a position to give
proper thought to what he states. So,
he has completely not taken into cog-
nizance what 1 have said ir this House
today. 1 am very sorry for it. It is
a very difficult proposition; if the
hon. Minister does not want to hear
and understand, then nobody can
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make him understand. Even then, 1
represent the bank employees and I
Jook to their interests and therefore,
1 have come again and agawmn before
the Ministry.

Now the Bill is going to be passed.
The hon. Minister said he will take
into conmderation all factors. I am
very glad He has assured that he
will hear the representatives of the
workers I am very glad about that
glso. The only point I want to stress
is this. Will he give this assurance
that until all these things are done,
he would ask the employers not to
reduce the DA. at least until all the
differences are finally settled by the
Government”

1 am very apprehensive that today
when the prices of daily necessities of
Iifc are going high, any reduction in
the emoluments of an cmployee will
react very severely and we will be
charged that we were the persons
creating all these troubles In spite
of all these efforts, I can tell you
that it is the bank employevs who will
make the Government know exactly
how they feel. We do not want to
create that situation I am appealing
to the hon. Minister. Now that the
Bill 1s going to be passed and this
powcer has been given to the Govern-
ment, will the Government at least
ask the employers not to reduce the
D.A until the whole matter 1s scttled,
so that we may have an oppor-
tunity to discuss the matter with the
Labour Ministry and with the em-
ployers and come to a final under-
standing, because any reduction will
have serious repercussions? That 18
my appeal to the hon. Minister.

Bhri Abid All: As I said, we had
decided already that before issuing
any notification, we should have the
benefit of consultation with the re-
presentatives of the parties concerned
and I have given an assurance to that
effect,
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With regard to amalgamation of
D.A. with wages, as the hon. Members
themselves know very well, in all
our enactments, wage means including
the D.A. The D.A. has already
been wncluded in the wage for the
purpose of overtime and several other
matters The employees' provident
fund scheme also 1s applicable not
only to the basic wage, but also to
the DA On that basis, the provident
fund scheme is working

With regard to the hurrying up with
the work of the survey, the hon.
Member should appreciate that 1t 1s
a big job to be done thoroughly and
sufficient time should be taken But in
the meantime, there 1s no hardship,
because the increase or decrease is on
the basis of the same index If  the
basis 1s the same, when 1t goes up,
workers get more and when 1t goes
down, workers get less So, the cost
of living index calculation basis 1s
applicable both ways Therefore, there
15 no hardship because of this delay

With regard to the last suggestion.
I may submit that there have been
such suggestions by the employers
also that Government should change
the basis of the recommendations of
the bank commission. We are not
accepting that, because, as I have sad,
a thing which has been finalhised after
eight years of efforts should remain
pucca for four years at least. So,
there is no intention of making any
change 1n that.

Mr. Deputy-Speaker: The question
15"
“That the Bill be passed”,

The motion was adopted,

15.09 hrs.
ESTATE DUTY (AMENDMENT)

Mr. Deputy-Speaker: The House will
now take up the Estate Duty
(Amendment) Bill, 1958 as reported by
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the Select Committee. As the House is
sware, five hours have been allotted
faor all the stages of the Bill. I would
like to take the sense of the House as
to how these five hours should be
distributed among the various stages
of the Bill.

Shri Prabkat Kar (Hooghly): 4 and
1.

Pandit Thakur Das Bhargava
(Hissar): 3} and 1}.

Shri V. P. Nayar (Quilon): Yes-
terday we found that as soon as the
general discussion was over, there
were no speakers and when the
clause-by-clause consideration start-
ed, it collapsed.

Mr. Deputy-Speaker: I cannot help
that.

Pandit Thakur Das
There are 30 amendments.

Bhargava

Mr. Deputy-Speaker. Yes; so there
should be some time for that also.

Let it be 34 hours and 1} hours

The Minister of Revenne and Civil
Expenditure (Shri B. Gopala Reddy):
I beg to move:

‘That the Bill further to amend
the Estate Duty Act, 1953, as
reported by the Select Committee,
be taken into consideration.”

As the House is aware, this Bill was
referred to a Select Committee con-
sisting of 43 members on the 25th
April, 1858. The Committee has
submitted its report on the 18th
August 1958. I do not propose to go
into all the details of the changes
made by the Select Commattee as they
are fully explained in the report. I
shall refer only to the more impor-
tant points.

As hon. Members are aware, during
the discussion on the motion for re-
ference to the Select Commitiee, &
point of order was Taised in this
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House by Shri K. Periaswami Gounder
that Parliament was not competent to
consider the Bill in the absence of
resolutions passed by the Legislatures
of at least two States, as envisaged
in clause (2) of article 252 of the
Constitution. After a full discussion
of the constitutional position the
speaker ruled that clause (2) of
article 252 of the Constitution applied,
but that it did not act as a bar to the
consideration of the Bill by the
House and its reference to a Select
Committee. The Bill was, according-
ly, referred to the Select Committee
and, in the meanwhile, we also con-
sulted the Attorney-General as to the
further procedure to be followed,
and in particular, the form of the
resolutions which should be passed
by the State Legislatures, Followng
his advice, a new clause has been
added to the amendment Bill by
the Select Committce in order to make
it clear that the provisions of this
Bill do not apply to the levy of estate
duty on any estate which consists
wholly or in part of agricultural land.
Clause (1) of the Amendment Bill has
also been amended so as to make it
possible for the Central Government
to bring the Act into force from a
suitable date to be notified by
Government, instead of from 1Ist
April, 1958. The intention is that after
this Bill is passed in its present form
by Parliament, steps will be taken to
consult the State Governments with a
view to get resolutions passed by the
State Legislatures, requesting the ap-
plication of the amending Act to
agricultural land in their States. After
the resolutions are passed by the State
Legislatures, Government will again
bring before this House a short Bill,
which would make the amending Act
applicable to estate duty on agricul-
tural land in the States concerned. It
is only thereafter that the amendment
Act will be brought into force for
non-agricultural property as well as
agricultural property in the States
which pass the resolution. I hope this

procedure that has been sugfested by
the Select Committee will not only
solve the practical difficulties but also
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remove the doubts expressed by the
Members of this House on the last
occasion This procedure will also
ensure that the State Legislatures
know definitely what changes in the
principal Act they are being asked to
agree to, and there would be no possi-
hlity of different States suggesting
the adoption of varymng and possibly
contradictory amendments

Another important change made by
the Select Committee 15 with regard
to the rates of estate duty prescribed
under clause 30 of the amendment Bill
As hon Members are aware, no estate
duty 18 at present leviable on an
estate the principal value of which
does not exceed Rs 1 lakh and which
does not include coparcenary interest
in the property of a joint Hindu
family The amendment Bill seeks to
reduce this Limil to Rs 50,000 Thus,
an estate of the piincipal  valuc of
Rs 1 lakh would have had to pay an
estate duty of Rs 3000 accondang to
the rates originally propostd in the
Bill, whreas nothing 1s pavable under
the existing Act An estatc  of the
value of Rs 1,500,000 would hate had
to pay a duty of R~ 7,000 under the
rate-, proposed in the orniginal  Bill
whereas thce duty leviable at present
15 only Re 3,750 M mbicr- of the
Select Commuttee felt that  the in-
crease 1n duty on estates of the value
of Rs 1,50000 and less was rather
stecp and that some conccssion should
be shown mn such cases Tht Com
mittee has, accordingly, recommerd-d
that the duty on the second <lab of
Rs 50,000 should be 1educrd from 6
per cent to 4 per cent and the duty
on the third slab of Rs 50,000 should
be reduced from 8 per cent to 6 per
cent With the change sugpested by
the Select Commuittee the dutvy pay-
able will be Rs 400 in the casc of an
ettate of the wvalues of R 60000,
Rs 1,200 if the value 13 Rs 80,000
and Rs 2,000 if the value 1s Rs 1,00 000
As the Teductions are 1in the
lowest slabs, the effect of this re-
duction in rates will be felt not only
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i the case of the small estates, but
also the bigger estates.

The House is aware that in the
amendment Bill, as mtroduced before
the House, 1t has been proposed that
the period within which gifts are
charged to estate duty should be
raised from the present two years to
five years This was based on the
recommendation of the Taxation En-
quiry Commussion At the same time,
to prevent double taxation of gifts,
first under the Gift-tak Act and
later under the Estate Duty Act, it
was provided in clause 22 of the
amendment Bill that no estate duty
would be levied on any property
which had becn gifted and in respect
of which gift tax had bern pad
On a careful consideration of this
clause, the Selcct Committee felt that
it would lead to large-scale  tax
avoidance by the making of large
gifts just bcfore one's death At the
same time the Commuittee noted that
the propo-ed cxtension of the two
year peried to five years had also
been criticiscd on the ground that it
would lead to hardship in genumne
cases and that in any cas<¢, 1t amount-
ed to giving retrospective effect to
legislation 1L was also argued that
now that the Gift-tax Act ha. been
vnacted, 1t would itself be a check on
attempts at avoidance of estate dutv
through the making of gifts and
hcnee there was no need to extend
the two year period to five years
The Committee, therefore, felt that it
would be better to retain  the two
yvear period for chargeable gifts At
the same time, they have recommend-
ed that clause 22 of the Bill should
be amended so as to provide that any
gifts made within the two vear limit
should be included in the principal
value of the estate and subjected to
estate duty, a rebate being given for
the amount of gift-tax actually paid
on such property

It will be recalled that when the
amendment Bill was onginally intro-
duced in the House, the Prime
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Minister had estimated the yield from
the measure at Rs. 50 lakhs for the
current year. As was explained
during the Budget Debate, that figure
represented the effective receipts for
six months only, because of the period
of six months allowed for the filing
of returns. For a full year, there-
fore, the additional revenuc expectod
was of the order of Rs. 1 crore. In a
matter like this, it is very difficult
to make any firm estimate of the
probable vield. However, at a rough
guess, I feel the result of the changgs
made by the Select Committee, parti-
cularly in respect of rates, would
bring down the additional revenuec 1n
a full year by about Rs. 30 lakhs.
So far as this year is concerned, as 1
had stated earlhier, we have to consult
the various State Governments and,
through them, the State Legslaturcs.
I doubt, therefore, whether it would
be possible to notify the coming into
force of the amendment Act on a
date earlier than the 1st April 1858;
hence, no portion of the additional
revenue budgeted for may be realis-
ed this year.

I have briefly explained the changes
made by the Seleet Committee and
their financial effect. The changes
suggested by the Committee are, in my
opinion, fair and equitable and con-
stitute a definite improvement on the
original provisions. I hope they will
have the overwhelming support of
the hon Members of this House.

With these words, I move that the
Bill, as amended by the Select Com-
mittee, be taken into consideration by
the House.

Mr. Deputy-Speaker:
moved:

Motion

“That the Bill further to amend
the Estate Duty Aect, 1953, as
reported by the Select Com-
mittee, be taken into considera-
ﬁm.”

8hrl Prabhat Kar: Mr, Deputy
Speaker, I am sorry, the Estate Duty
Amendment Bil}, as it has emerged out
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of the Select Committee, will only
serve purposes other than the one for
which it was introduced. At the time
of moving this Bill it was stated that
the revenue will come to the
tune of Rs. 50 - lakhs. Now the
Select Committee has varied the rate
and it will reduce the expected
revenue. Not only that. An as-
surance was given at the time of
moving the Bill in this House that
out of the experience of the last five
yvears it has now been proposed to
change the two years' time to five
years. That suggestion of the Gov=
ernment which was made in the Bill
presented before the House has com-
pletely again been taken out. While
moving the Bill it was said that almost
five years are now passed and we
€an now review our experience of the
operation of the Act. As far as I can
judge {rom the reference made and
questions asked in this House, 1
see a certain amount of disappoint-
ment at the poor yield from this duty.
Though definite estimates were never
made, and by the very nature of things
could not have been made, of the
actual yield of the duty, I believe both
the House and the country expected
that the actual yield would be much
more than Rs. 2 crores per year. We
know that there was an expectation
and a concrete statement was made by
the then Finance Minister that the
yield will be about Rs. 7 crores
annually. Actually, during the last
five years, we have received only
Rs. 8.63 crores, that is, less than
Rs. 2 crores a year. An amending Bill
was brought with a view to increase
the revenue. But, instead of making
provisions so that the revenue may be
increased, it has been recommended
t9 the House that any such sugges-
tion made by the Government
should not be taken into consideration
and as the hon. Minister has said, it
was said that this will cause harass-
ment and a change from two years to
five years will, in fact, give retros-
pective effect which is not fair.

Knowing well how in this country

there are many persons who evade
taxes and knowing also what a big
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amount of tax evasion still exists,
now to talk of harassment of this
type of people at the cost of the
country cannot be understood, and I
am sorry to find a soft corner for this
type of anti-social people, I would say,
from the Government. It was admit-
ted that there was inherent difficulty
here in this country for the recovery
of this particular duty because of so
many complications and manipulations.
Yet, while passing legislation im-
posing taxes, we spend much more
time in considering the so-called
harassment of this type of people and
every time during the last two ycars,
whether in the case of the wealth tax
or expenditure tax or gift  tax, the
Bill has come back from the Select
Committee grantmg concessions to
those persons who, in the past, have
evaded payment of tax. When we
place these legislations before the
House, we let our pecople know that,
with a view to bridge the gulf bet-
ween the higher income group and
the smaller and with a view to tax
more those people who can pay, these
legistations are being introduced. The
expected revenue, whether of the
wealth tax or of expenditure tax or
estate duty, all the time, we find, is
not only not being fulfilled, but it has
been found that it ha> gone down to
an extent which nobody could have
imagined. In the case of expenditure
tax, very recently introduced, for the
assessment year 1858-59, very few
returns have been received from
assessees before 30th June, 1958. In-
dividual notices have therefore been
isswed calling for returns of the
expenditure in about 6,000 cases. So
far, the returns have been received
only from a small number of people.
The same thing happened in the case
of estate duty, where, in spite of all
provisions, it was found that we
expected about Rs. 7 crores annually
and against that, we have received
during 3 years only Rs. 863 crores,
that is, less than Rs. 2 crores a year.
To grant any concession to this type
of people..........
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An Hon. Member: Which type?

Shri Prabhat Kar: Persons who
evade tax; these are the persons who
have been evading the taxes. Because,
the estate duty or wealth tax is being
mmposed on persons who are in &
position to pay the taxes. These are
the persons who, all the time, circum-
vent by any means the provisions of
the Act and find out by their mani-
pulating of their accounts how not
to pay the tax to th: Government.

When this amending Bill was placed
before the House, it was atated that
for two ycars, five yecars have been
substituted 1t has been omitted now,
as already said by the hon Minister

here.

Again, 1in the schedule which was
placed before the House, you will find
that the suggestion was that it would
be 6 per cent. and 8 per cent. It has
now becen reduced to 4 and 6. It is
admitted that so far as estate duty is
concerned, it is the lowest in this
country If I may give you the
figures, so far as UK. is concerned,
for Rs. 20 lakhs of property, it is 19
per cent in India and in the UK. it
is 60 per cent; for Rs. 30 lakhs of pro-
perty, it is 22 per cent. in India and
in the U K. it is 60 per cent; for Rs. 50
lakhs of property, it is 27 per cent in
India and in the UK. it is 60 per cent.
For Rs. 1 crore of property, it 15 44
per cent. in India and in the UK.
it is 70 per cent. For Rs. 1} crores
of property it is 35 per cent in India
and in the UK. it is 80 per cent. I
could have understood that while
amending the estate duty Bill, a re-
duction is made at the lower slab and
there is a corresponding increase in
the case of properties worth more than
Rs. 15 lakhs or 20 lakhs. Neo such
thing has been made. A suggestion
was made, but it was said in the
Select Committee that the rule re-
quires the permission of the President
and the Cabinet did not think that it
will be possible at this particular
moment to increase the rate in the
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higher property group. You reduce
the percentage here. You want money

for the fulfilment of the Plan. You
impose indirect taxation on the
people. You give concessions to the
richer class and you impose taxes on
the poorer class. Coming Dbefore
Parlrament you say that we are
amending the Estate Duty Act with a
view to enlarge its scope. Coming
before Parliament you say that we arc
imposing the wealth tax, gift tax and
expenditure tax. In the Bill itself you
make provisions by which you allow
these persons to escape and impose
taxes on the common people. I think
that this taxation policy of the Gov-
ernment needs change.

There is one provision in clause 18
of the Bill which I am not able to
understand, and that is the provision
that half of the probate duty should
be exempted. I can understand that
if the estate is worth Rs. 1 lakh, and
the probate fee is paid for Rs. 5,000,
while imposing a tax on the estate,
you impose it only on Rs. 95,000.
That is understandable, But that has
not been done. As I have said, these
duties are imposed with a view to in-
crease the revenue. So, an atlempt
should be made to see that {Le
revenue increases. But that was not
the consideration which the Select
Committee had while discussing tnis
matter, and that is why instead of
putting in provisions to improve the
revenue, they have placed belorec the
House a Bill which will reduce the
revenue to something less than was
expected when the Bill was originally
introduced by the Minister.

About the retrospective effect, 1
would like to say a word. It has
been sald that the Bill will come into
operation after one year. Now, the
persons who are to pay this estate
duty were aware that the Estate Duty
{Amendment) Bill was coming.
Knowing fully well how these gifts
are made, how the accounts are mani-
pulated and how the transfers sre
made, we should have taken this into
consideration and given retrospective
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effect. But, instead of doing that, it
has been proposed that this Bill will
come into operation not earlier than
1st April, 19059, This will again give
scope for further manipulation of the
transactions in between. It has been
said that the State Governments have
to pass legislations in regard to agri-
cultural income. Now, it was withm
the competence of the Central Gov-
ernment to have taken this matter up
with the State Governments, and I
can cay that even a whisper from the
Centre would have sounded thunder
on the cars of the State Governments
and they would has2 acceded im-
mediately to such a proposal. There-
fore, to take the plea that the State
legislatures have to pass resolutions
and, therefore, we have to wait for
another year before this 13ill ecan
come into operation. is not the preper
way for bringing this particular sec-
tion of the Bill into force.

Lastly, I would say that the Bill
will surely be enacted. The main
point is how to collect the revenue.
Every time a Bill seeking to impose
taxes is brought forward, we have
brought it to the notice of the House
that unless and until the tax-collect-
ing machinery is put in order, it will
be difficult to realise the taxes, and
everv time, it has been said before
the House that the expected revenue,
whether it be from wealth tax or ex-
penditure tax or income tax has not
come. What is the reason for that?
What are Government doing? What
steps are Government going ‘o take
to remodel the whole structure of the
tax-collecting machinery! Parlia-
ment's duty is not merely to pass
legislations, but also to see that the
expected revenue is realised by Gov-
ernment.

In this connection, I would lik= te
gay that the other day I saw a paper
which is coming out from Delhl,
where they have challenged the Gov-
ernment that all these tax evasions
are done with the connivance of the
officers, and they have said that they
are even prepared to prove it I am
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not going so far as that. But I am
sure tne Minister will agree that there
are sume lacunae somewhere, Unless
the loopholes are plugged, it is no good
passing legislations with the expecla-
tion of a particular amount of reve-
nue, and then coming |before tkre
House and telling us that as against
an expected sum of Rs. 7 croras a year
by way of estate duty, only Rs. 1'5
or 1°7 crores have been realised and
80 on. This is a matter which should
be taken into consideration vcry
seriously. I hope while replying to
the debate, the Minister will inform
the House of what steps are bering
taken to see that the expected
revenue may be realised by the
Department.

I hope that even at this stage, Gov-
ernment will see their way to increase
the rate of estate duty in the cvase of
property worth more than Rs. 10
lakhs and will, if necessary, take the
sanction of the President for that
purpose, so that really we can gct
good revenue out of this estate duty,
in respect of which the present Bill
has been placed before us,

Pandit Thakur Das Bhargava: I do
not know whether I should congrat-
ulate Government, so far as this Bill
is concerned, or I should «ondermn
them for doing certain things in this
Bill which are of a monstrous nature,

Mr. Deputy-Speaker: He may not
do anything.

Shri Prabhat Kar: Or do both.

Mr. Deputy-Speaker: That is also
open to him.

Pandit Thakur Das Bhargava: I
shall certainly congratulate Govern-
ment on the good things that they
have done. At the same time, I shall
not spare them in regard to thngs
which I think have not Wween rightly
done.
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To start with, let me dispel the con~
fusion which may have occuired in
the minds of the hon, Members who
heard the previous speaker. 1t ap-
pears that the previous speaker had it
in mind that the Government's func-
tion is only to collect money and de
nothing else by way of taxes. He is
not alone in this, for, 1 know of a
speech by the previous Minister of
Finance who said to me on one occa-
sion that he was the Finance Minister
and he was not concerned with the
equities of taxation, and that he was
only to collect money. When 1
brought up that point last time, while
considering the Gift Tax Bill, I was
very glad to find that our present
Finance Minister did not accept that
position of the Finance Minisier. On
the contrary, he gave us to understand
that as a matter of fact, the fairness
of a tax and the equity of a tax were
considerations which must be taken
into accou.t at tue time of impusing
any tax.

From the Bill as it has c¢merged
from the Select Committee, I find
that the Finance Minister has in the
Select Committee concurred with
hon. Members, and from the speoech
of the Minister in charge now, I find
that they have practically accepted
what the Select Committee has done.
In regard to certain matters, the
Select Committee has done very well.
I congratulaie the Select Committee
on their reducing the rates of duty as
well as on their not changing the
limit from two to five years and on
their general approach to the relevant
questions,

It would be a sorry thing if we did
not act according to equity, so far as
taxes were concerned.

The previous speaker told us that
Government were not right in agree-
ing to adhere to the limit of two
years. May I quote from the Finance
Act of Great Britain when they en-
hanced this period fro mthree to five
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years? They did not do it retrospec-
tively. They had some transitional
provigsions to which I need not refer
at this stage. I1f an smendment to
this effect is moved, I will have oc-
cagion to quote from the Act of Great
Britain what the law is there and all
the world over the law is—that so far
as taxes are concerned, they are not
imposed in a retrospective wmannecr.
So I think the Select Committee and
the Finance Member did very well in
not agreeing to the recommendations
contained in the original Bill that this
period be increased.

So far as the taxing lhimit is con=-
cerned, I am sorry I do not agree with
the provision that the limit of Rs. 1
lakh should be reduced from Rs. 1
lakh to Rs. 50,000 So far as this
limit is concerned, originally we fixed
Rs. 1 lakh, and the conditions in the
country, if any, are to be considered in
this matter. This Rs. 1 lakh is not of
the same value today as 1t vas in
1953 or earhier. At the same time, 80
tar as India is concerned, this
kafanfar tax—as it is called by ordi-
nary people—is not swted to our
genius. A person dies and the ser-
vants of the Government are happy
at the prospect of realising taxes
They go there and before his dcead
body is taken away, they think they
must have their own share.

Shri M. C. Jain (Kaithal): Only
when a rich person dies.

Pandit Thakur Das Bhargava: At
the same time, when this Bill came
before this House in 1853, I supported
it, because so far as our coun:iry is
concerned, it cannot stand alone; n
the whole world there are enactments
like this, and in a welfare State we
need money. Therefore, on both these

grounds I supported it, and I :upport
it now.

At the same time, I think the way
in which the previous speaker has told
us, that we are only to collect money,
will not be a fair thing to do. For
instance, this amount of Rs. 1 lakh
is, in my humble opinion, too much,
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Shri Prabhat Ear: It is a tax-im-
posing Bill. So we are thinking of
revenue, If there are other things,
they will be considered separately.

Pandit Thakur Das Bhargava: [
understand that if the Government
bring forward a Bill for imposing
taxes on air and water, my hon.
friend will be there to suppoct them,
because it is a tax-imposing Bill

Shri Tangamani (Madura1): Water
is already taxed.

Pandit Thakur Das Bhargava: This
is not a fair way of looking at things.
You may certainly tax people, but in a
fair way. This lhimat of Rs. 30,000
may, in fact 1s sure to lead to harass-
ment, My hon. friend is not at all
concerned with the harrassmoent to
the ordinary people. He says harass-
ment will be there and the tax wiall
be there. May I humbly submit that
if we fix the amount at Rs. 50,000 as
the taxable limit, it will be the middle
class people, who have not got much,
who will be affected?

What about agriculture? Does my
hon. friend think that in villages
people can pay taxes like the one
proposed? It 15 too much. Even
where land is worth Rs. 1,000 an acre,
what will be the position? A 1man
owning 50 acres will be taxed. An
ordinary house in a city 1s worth 50,000.
Therefore, the amount of Rs. 1 lakh
which we had fixed in 1953 was fair.

What about jeint family, to which
I will come later? Joint family prop-
erty worth Rs, 50,000 is to be taxed;
practically, I say joint family prop-
erty worth Rs. 50,000 will be taxed
though the property of the deceased
passing on his death may be only
ten thousand. In a case of this
nature, the question will not be whe-
ther the deceased had property to that
extent, since we have made a very
serious _encroachment in this Bill on
the rights of the Hindu joint family,
because we do not tax only the prop-
erty of the deceased person but we
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tax the property of the entire family.
This is the amendment that we are
making, and I am very sorry that ex-
cept for one dissenting note, I have
not seen many dissenting notes to the
Report of the Select Committee on
this matter. This is a very scrious
matter. I will come to it later.

The first thing I want to suggest to
the Government is this. Of late, I
have been saying that the Govern-
ment are acquiring greater and great-
er powers so far as income tax officers
are concerned. Practically, income
tax officers or those like them will
use all these powers against the asses-
sees. Since the enactment of the In-
come Tax (Investigation Commissicn)
Act, I find that all those provisions
which were contained in that Act are
being imported into our ordinary law
year by year and very dras!ic powers
have been taken by the Govcrnment
for their income tax officers. I have
always been opposing it and will go
on apposing it because, in my humble
opinion, it is not fair to arm these
income tax officers with these large
powers,

To start with, the income tax officer
in India—and perhaps all the world
over—is a person who is himsclf an
investigating officer. He is also a
taxing officer. He has got very larpe
powers in his hands. He is himself
the police officer and the judge.
Therefore, he is all powerful, and any
assessee can be coerced into doing
anything. And when we find that the
income tax department is not so com-
petent and at the same time not free
from corruption, we can wvery well
appreciate the difficulties of an or-
dinary assessee.

The income tax department has been
burdened with so much work. There
are the gift tax, expenditure tax,
wealth tax and other taxes concen-
trated in the hands of the income tax
officers and we have got a dearth of
competent officers, After two or three
yvears of his joining, e person becomes
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an income tax officer and is invested
with these large powers whereas pre~
viously only after 8 or ten years the
man who entered the department used
to be made income tax officer. In-
competent officers are there with
authority to discharge all these func-
tions. These functions are new to
India. I know, at the same time, thas
the department has sent many officers
to foreign countries to study the ad-
ministration of these taxes there and
they have come back. All the same,
the work is very new.

Therefore, I think we should see
that all those safeguards which we
have been advocating here thould be
adopted by Government to sece that
between the income tax officers and
the general public there is a sort of
rapproachement. Every assessee does
not go to an income-tax officer ag he
now goes to a police officer. In fact,
the police officer is not so dreaded
now as the income tax officer.

In this chain of officers, I would
submit that there is one officer in this
department who is, as a matter of
fact, loved by the assessees and whose
services are appreciated by them. He
is the Appellate Commissioner. He
is independent of the Board theoreti-
cally, though in practice he is ot so
independent. At the same time, in
all these laws of income tax, expendi-
ture tax, gift tax and so on, we have
put in these words for the Appellate
Commissioner, for the Appellate Con-
troller and for their counterparts in
the other Acts:

“Provided that no such orders,
instructions or directions shall be
given by the Board so as to inter=-
fere with the discretion of the
Appellate Controller of an estate
duty in the exercise of appellate
functions”,

Under this Bill also, Appellate Con-
trollers are being appointed for the
first time. We have got this safe-
guard. At the same time, as I have



3557 Estate Duty

submitted earlier om many uvccasions
in this House, we have got articte 50
of the Constitution which enjoins
upon Govermment, which .nakes it
the fundamental duty of Government,
to see that there is separation of the
executive from judicial functions.
This Appellate Officer—call him Ap-
pellate Commissioner or  Appellate
controller—ought not to be subject to
the Board in matters of his own pro-
motion, transfer and conditions of
service, This is absolutely aecessavy
if you want to see that people .p-
proach Government and hon-stly pay
their taxes If you do this, they will
certainly have confidence in the off-
icers also. But if you make it a rule
that the terms and conditions of thrse
officers are conditioned to their en-
hancing the taxes and recovering mure
and more money, it will be disastrous
for the Government as well as for
the people.

You talk of tax evasion. Tax eva-
sion 15 there because the taxes are
too many and too oncrous And
further if an honest man goes there,
his word is not accepted. You mis=
trust him and think he is evading tax
This is one of the grounds for vvasion,
though I do not say that evaswion is
only due to this, When the appellate
functions are discharged, it is very
necessary that the asseszee should
feel that he is being dealt with ac-
cording to law and no such considera-
tions as enhancement and drastic
assessment of the assessees will affect
the promotion of the officers function-
ing in that capacity

Therefore, I am anxious, as I have
always submitted before this House,
that thiz appellate authority should
be absolutely free from all these con-
siderations. I have, therefore, pro-
posed an amendment to this effect.
I hope it will be rejected, as othcrs
have been rejected before.

This is not the first time. Once in
1858, there was Income Tax Amend-
ment Bill before us which went to
the Select Cammittee and I happened
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to be the Chairman of the Select
Committee. We tried to see that this
reform was accepted, and in spite of
all our efforts and the efforts of the
Finance Minister—Shri C. D. Desh-
mukh was the then Finance Minister—
who realised what we said was right,
it could not be done. Even now, in
spite of the best intentions of our
Finance Ministers—so far as I am con-
cerned I have got confidence in them—
they will not be able to effect this
reform because the Board as well as
the Income-tax Officers and the de-
partment are too strong for *hem also.
Therefore, I am submitting <hat this
may also be rejected. But, at the
same time, I know there must come
some time when this thing will be
accepted.

I am only submitting that this Gov-
ernment should follow the Constitu-
tion which they themselves have
framed. Under article 37 it is one of
the fundamental duties of Govern-
ment to follow the Constitution. If
you cannot do 1t in the Incometax
Department, how can you do it in
other departments of Government?
Therefore I am submitting that the
time should come—it should come as
soon as possible—when these Appellate
Commissioners will not be subject to
the Board, in all these matters,

Shri Braj Raj Singh (Firozabad):
Why should it not come here and
now?

Pandit Thakur Das Bhargava: They
raise many objections; they say they
have not got an ample cadre; there
are no chances of promotion. Twenty
other objections are raised which are
such that could be brushed aside if
the Finance Minister is strong. But,
at the same time, fhe Department is
too strong.

Az 1 have complained before, of late
years I find that all these Acts, the
Expenditure Tax Act, the Wr:alth.Tnx
Act and all these have got the same
provisions as are found in the Income-
tax Act Since 1948 our laws have
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been worsened and all those things are
being introduced which were the sub-
ject-matter of the Investigation Com-
mission Aet If a person wants to
appeal the sword of Damocles 15 hang-
g over his head In criminal appeals
the appellate courts cannot enhance

the punishment whereas in this Ball
you also say that the appellate court
can enhance the tax Therefore, you
are discouraging appeals

Similarly in  matters relating to
assessment and re-assessment also,
though for the first time I find that
you have placed section 73A on the
Statute book All the same, these laws
are too stringent They say, at any
time the assessment order can be
rectified

So far as these provisions are con-
cerncd, 1 have given some amend-
ments and I know thewr fate They
‘wiil meet wath the same fate as other
amendments mm othcr case have met
w.th The result will be the same
But, all the same, I bcheve 1In gomng
on hammering One day we wil]l see
the result of all this as 1 have scen
results in many other cases We went
on domng the right thing and ultimately
we got results 1 have got that con-
fidence

Ultimately, I come to a very import-
ant aspect of the matter Governments
are generally capable of doing very
wonderful things When we passed
the Marriage Act 1n this House, we
enacted that an impotent person could
have a son In fact, parenthood was
forsted on an 1mpotent person by
section 16 of that Act But this time
we have done something better Go
to any part of the world and you will
find that Estate Duty 1s applicable to
the estate of the decerased persons The
property of a llving person can never
be the subject of Estate Duty I went
to the Library and saw some books
and I found that they were all death
duties and no living person was charg-
ed with death duty

28 AUGUST 1038

(Amendment) Bill 3560

An Hon. Member: That is why they
cali 1t Estate Duty here and not Death
Duty

Pandit Thakur Das Bbargava: But
here I find that Government are going
t0 charge duties on the properiies of
living persons This 13 an anomaly—
I should say a monstrosity—which I
find in this Bill

As a matter of fact, so far as
previous Governments were concerned,
I had occasion many times to criticise
those Governments in this House
regard to their treatment of the Jomnt
Hindu family so far as taxation is
concerned On many occasions I found
that the Finance Ministers of previous
Go crnments dig admit that the inct-
dence of income-tax was hard and
unfair to the joint Hindu family With
your pcrmission Sir, I will just quote
two Finance Ministers This 15 what
Sir George Schuster said

“] am quite ready to admit that,
as the law stands at present, there
are frequent cases of | may almost
say injustice, ccrtainly of hard-
ship as regards taxation But1l do
submit that the existence of these
cases does not justify the whole-
sale alteration of the law without
careful consideration”

Then, on the 28th March 1946 Sar
Archibald Rowlands said

“From my short study of this
question, it secms to me that there
may be cases in which the opera-
tion of the law at present works
hardship on the Hindu jomnt
family 1 do recognise there are
several cases in which the opera-
tions of the present law may be
hard on a Hindu Joint Family”

At this stage I do not want to go
into the entire history of what hap-
pened so far as the Hindu Joint
family is concerned in the last 80
veare But, since 1928, when we rea-
lised that the Hindu Joint family was
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not being feirly treated like all other
families in the land, we brought this
question. I have quoted only two
Finance Ministers who admitted this
fact and I can quote many more.

Even in 1847, when I brought this
matter before Parliament, Liagat Ali
Khan of blessed memory was the Fin-
ance Minister and he also said that
when the next Taxation Enquiry Com-
mittee comes, then we will go into
this gquestion. Our Finance Ministers
have been saying the same thing lately
also.

In 1924 the gquestion arose and the
Taxation Engquiry Committee said that
so far as the Estate Duty is concerned
it cannot apply to the Hindu joint
fam:ly. In 1946, the same question
arose but they found a solution which
1 accepted as the right one. But
before I come to this aspect of this
case, let me, for your consideration,
complete the history.

When Shri Mathai was here e
accepted my criticism and was pleased
to say that the Iimit on taxation of
joint Hindu family should be increas-
ed from 3,000 to 3,500 and then from
4,200 to 8,400. Ultimately, the matter
went to Investigation Commission and
thev said it should be HRs. 12,600, that
is, three times Rs. 4,200 for Hindu joint
families where the family had got 3
or more than 3 coparceners as a
palhative measure. The matter went
before the Taxation Enquiry Com-
mittee and I appeared as a witness
before the Committee and I asked Shri
Mathai to look into the matter. Again,
he shirked the issue. If you go
through the Taxation Enquiry Com-
mittee Report vou will be pleased to
find that the report said that since the
Hindu Code was on the anvil of the
Legislature it refrained from making
any recommendations whatsoever. The
report said that so far as joint family
property was concerned, the incidence
of taxation depended on the rules of
the Hindu law and therefore they were
not competent to go into the question.
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They shirked the issue, but at the
same time, they confirmed the recom-
mendation of the Income-tax Investi-
gation Commission and they said: “We
accept this that so far as three mem-
bers are concerned, the family will not
be taxed unless it has got an income
of three times the taxable limit if the
family consisted of three or more
adult members.

16 hrs.

When the matter came up before
the predecessor of the present Finance
Minister, Shri T. T. Krishnamachari,
he brushed aside everything and said:
“No, I am not going to accept this.
Money 1s the only consideration with
me, and 1 am not going to be influenc-
ed by these considerations of the
Hindu joint family, etc.” 1 told him
that for the last so many years we
had fought out the issue and gained
certain points and asked him how he
ould by the stroke of the pen brush
that aside. He was very obdurate but
on my resistance, he became a bit
considerate and said that he would
appoint a committee which would go
into this question and then the Gov-
ernment will take decision. He dis-
regarded the ‘three times the amount
of the taxable limit and said that only
twice the amount would be consider-
ed in regard to families which had a
membership of two persons or more.

Last time when we were considering
the issue, our present Finance Minister
adopted a somewhat hesitating atti-
tude, and then on my insistence
agreed that he would appoint a com-
mittee, but the committee has not
been appointed, and this Bill has come
imposing new penalties and commit-
ting new monstrosities as I have
submitted.

Now, so far as the previous Bill was
concerned, in 1958 the Hindu joint
family was discriminated against.
Whereas in the case of ordinary per-
sons, Rs. 1 lakh was the limit, in the
case of the Hindu joint {family,
Rs. 50,000 was the limit, and T had
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very hard things to say from my place
here, and went on for hours submit-
ting to the Finance Minister that he
had not acted properly. However, at
that stage the thing had gone too far.
Section 34 had been passed, and when
he came to the schedule, he could not
do anything

This time I find that the lIimat 1s
placed, so far as the individual and
the Hindu joint family are concerned,
at the same level, but they have intre-
duced another unthought of mnnova-
tion, a thoroughly unjustifiable, a
thoroughly 1niguitous nnovation I
will read 1t out and you will kindly
consider what they have done

Shri D. C. Sharma
When will the
appointed?

(Gurdaspur)-
committee be

Pandit Thakur Das Bhargava: I am
sorry I could not hear him

Shri D. C. Sharma: Will the hon
Minister who 1s 1n charge appoint a
committee?

Mr. Deputy-Speaker: That would be
seen afterwards

Pandit Thakur Das Bhargava: He is
only remunding me of the promise of
the Finance Minister to appomt a com-
mittee which he has not so far carried
out. I will certamnly ask him to do the
right thing because this 1s a matter
which does not end here. That com-
mittee related to income-tax This
comittee just mught

Mr. Deputy-Speaker: By the time
Pandit Thakur Das Bhargava has
succeeded mn his efforts to get some-
thing for the Hindu joint family,
perhaps the family might have dis-
sppeared from the scene.

Pandit Thakor Das Bhargava: 1 am
at one with you in wishing the same
thing. In fact, when we were consi-
dering the question of succession, I
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said to the Government: “Take cour-
age 1n both hands and finish this
family, because, after all, in these 80
years crores, hundreds of crores of
rupees have been taken illegally from
the Hindu joint family based on no
principle of justice.”

Now, what 15 happening? You are
quite right I am just reading out,
and this very sentence will show that
the joint family will disappear sooner
than we think. What do they say? In
the new section 34 they say:

“(1) For the purpose of deter-
mining the estate duty to be paid
on any property passing on the
death of the deceased,—

(¢) in the casc of property so
pas»ing which consists of a copar-
cenary interest 1n the joint family
property of a Hindu family gov-
trned by the Mitakshura, Maru-
makkattayam or Alwyasantana
law, also the interests in the joint
family properiy of all the lhineal
descendants of the deceased mem-
ber,

shall be aggregated so as to
form one estate and estate duty
shall be levied thereon at the rate
or rates applicable in respect of
the principle value thereof.”

Now, what would happen® Supposing
a man of 75 dies and he has got six
sons, the eldest being 55. Supposing
he has got some daughters also, they
are also lineal descendants. The
expression used 1s not ‘“male lineal
descendants”. The property of all his
sons, and of his daughters if he has any
daughters, will all be aggregated, and
the more sons the greater the aggre-
gation. I do not know whether it is
a population control measure, whether
this is a birth control measure, or what
it is. If a person has got one son,
well, the aggregate will not be too
much. If he has got five, the aggre-
gate will be five times the amount, so
that in the case of living people . . .
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Mr. Deputy-Speaker: Then it is
wealth control or duty control and not
population control.

Pandit Thakur Das Bhargava:
According to Hindu law a copy of
which I have got in my hand, a Hindu
in a Mitakshara family gets an interest
by birth. As soon as he is born, he
gets rights in the family, whereas in
the Dayabagha this is not so, and he
gets all his rights independent of his
father. The father has got an equal
right with the son in a Mitakshara
family. If a Mitakshara family con-
sists of a father and four sons, all the
filve have got one-fifth-—not more, not
less, so that the birth gives him the
right, and not succession. There is no
succession in a Hindu joint family
practically so far as joint family pro-
perty is concerned. This joint family
even defled death and the family
conlinued in spite of the death of the
father. My submission, therefore, is
that when the sons have got an inde-
pendent right, how can you take into
account their properties?

Shri M. C. Jain: Then, there cannot
be any estate duty on a joint Hindu
family according to you.

Pandit Thakur Das Bhargava: My
friend is only submitting a thing which
is quite obvious and which was con=-
ceded by this Government; for a very
long time since 1924 till 1946 they did
not 1mpose this duty as they said the
joint family was not capable of being
subject to any estate duty.

Then again in 1948 the Government
brought a new proposal. They said
any property which passes on the
dngh of a member of a Mitakshara
family is a property equal to the pro-
pert;.r'which would fall on a notional
pnl:hhon made just before his death.
This is the principle even today. There
is a notional partition and it is taken
that the man who ig dead has effected
& partition of his property just before
h-'ls.duth and that is the property
which is taxable. This iz the principle
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today. Why do you add the property
of other lineal descendants? Perhaps
when they impose taxes Government
forget the ordinary principle of
Euclid, that the part cannot be equal
to the whole, the whole must be
greater than the part. Today an indi-
vidual getting Rs. 5,000 pays the same
tax as a family constituted by ten
members. Is it justice, is it equity?

Mr. Deputy-Speaker: All must be
deemed to have died.

Pandit Thakur Das Bhargava: At
least a partition can bc made very
easily. Ewven in succession there is &
notional partition when the share of
the daughter is determined under the

Hindu law.

What has happened in the succes-
sion law? When we passed the Hindu
Succession Act, there was a Joint Com-~
mittee according to which section 6
ran as follows:

“When a male Hindu dies after
the commencement of this Act,
having at the time of his death an
interest in a Mitakshara coparce-
nary property, his interest in the
property shall devolve by survi-
vorship upon the surviving mem-
bers of the coparcenary and not
in accordance with this Act:

Provided that, if the deceased
had left him surviving a female
relative who is an heir specified in
class 1 of the Schedule, such
femnale relative shall be entitled to
succeed to the interest of the
deceased to the same extent as
she would have done had the
interest of the deceased in the
coparcenary property been allotted
to him on a partition made imme
diately before his death.”

And this did not satisfy the daughters.
Therefore an Explanation was added;

“Explanation.—For the purpose
of the proviso to this section, tne
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interest of the deceased shall be
deemed to include-

(a) the interest of every one of
his undivided male descendants
in the coparcenary property, ana

-that is not all-

“{b) the interest allotted to any
male descendant who may have
taken his share for separate enjoy-
ment on a partition made after the
commencement of this Act and
before the dcath of the deceased,
the partition notwithstanding;

and the female relative shall be
entitled to have her share in the
coparcenary property computed
and allotted to her accordingly.”

According to the Select Committee
on that Bill, the daughter was entitled
to a share out of the entire family
properly including the independent
properiy of the sons who had sepa-
rated from the family. This came up
for discussion before the House and
then this proposal of the report was
rejected by the House and it was
accepted that the daughter could take
a share only in the property of the
deceased. The operative part of sec-
tion 6 reads like this:

“Provided that, if the deceased
had left him surviving a female
relative specified in class I of the
Schedule or a male relative speci-
filed 1n that class who claims
through such female relative, such
female or male relative shall be
entitled to succeed to the interest
of the deceased to the same ex-
tent as she or he would have done
had the interest of the deceased in
the coparcenary property been
allotted to him on a partition made
immediately before his death.”

The only thing passed in the proviso
was that the only property which
could be inherited was the property
+which would fall to the share of the

28 AUGQUST 1888

(Amendment) Bill 3568

deceased if he had separated from the
coparcenary before his death. The
principle accepted was that only
the share of the deceased would be
divisible among the sons and daught-
ers and not the independent rights
of the sons also who got them by birth
We accepted this principle in the
Succession Law. With what face can
we now come and say that we do
not accept this principle because
accarding to the Government and some
of my non. friends in the Opposition,
they want money and nothing else.
This was the accepted principle in
1946 and even in 1953, What has
happened since then in these years to
change this law? It is very unfair.
We have got articles 14 and 15 of the
Constitution; we shall have equality
before law. We do not want any
discrimination so far as law is cone
cerned.

May 1 just give an example, Sir?
Suppose a man of 75 dies and he does
not belong to a joint Hindu family.
Will the property of his sons and
daughters also be ecalculated for this
purpose? My submission is that so
far as the law goes there are certain
things in a joint Hindu family which
gve certain advantages; there are cer-
tain things which give some dis-
advantages We must take it as a
whole as we find it. I am not here
to complain sbout the difficultiés of a
joint Hindu family so far as this Bill
1s concerned. But at the same e,
I do w'sh to contend that so far
the Hindu joint family is concerned
the Government is not well advised in
changing its fundamental rules like
this. 1 am one of those who would be
happy if the joint family goes away;
nothing will be lost. But if you allow
it to continue, let it continue in its
pure form with all the incidents and
fundamentals which govern it; these
should not be changed.

May I just give only one more
example for your consideration?

Mr. Deputy-Speaker: Pandit}i haz
taken about forty minutes; now . hs
should be brief.
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Pandit Thakur Das Bhargava: I am
sorry to have taken such a long time.

Shri Tyagl (Dehra Dun): There are
many coparceners (Interruptions).

Mr. Depuiy-Speaker: I concede to
Mr. Tyagi that there are many co-
parceners in this argument.

Pandit Thakur Das Bhargava: My
difficulty so far as Mr. Tyagi is con-
cerned is that he knows as much about
the Hindu law as the Government,
about the difference between a co-
parcenary and a Hindu joint family. I
do not think that this is appreciated by
any person. Hindu joint family is
different from coparcenary, A copar-
cenary consists of father and those
who inherit something by birth and
not daughters and wives, That is so far
as matakshara is concerned. Whereas
in dayabhaga, wives, daughters and
mothers are all parts of the copar-
cenary. I do not think Shri Tyag
knows it. Shri Tyagi knows about
coparceners. He has enough know-
ledge of Hindu law. Among lineal
not a coparcener You are speaking
of rights of daughters also because a
daughter is a lineal descendant. You
do not realise the difference between
coparcener and lineal descendant.

Mr. Deputy-Speaker: I was getting
nervous that I may also be accused of
the same ignorance

Shri D. C. Sharma: Even he has
not made clear the difference between
coparcener and lineal descendant.

Pandit Thakur Das Bbargava: Sir, 1
will try to be brief. As a matter of
fact, I can understand the anxiety of
Government to get more money, the
anxiety of many other Members to get
more money, but at the same time I
was submitting another rule which has
made a lot of difference so far as the
Hindu joint tamily is concerned. You
Xnow, Sir, a member of a Hindu joint
family or a coparcenary has within
the hollow of his hand the entire solu-
tion for himself. He can separate any
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time by an unequivocal declaration
that he is separate. Even if he brings
a suit for partition, the family will be
divided and joint status would be dia-
rupted. If he makes an application
for partition, even by that very act he
loses his joint status. Similarly, if a
member unequivocally declares that
he is not a member of that joint
family, according to strict Hindu law
there and then the joint status of that
family will be finished.

But what have the income-tax
people done to get more tax? They
have enacted section 25 in the Income-
Tax Act in which they say that unless
there is a registered deed,—even that
is not sufficient—unless there is divi-
sion by metes and bounds, unless each
property has been partitioned off and
divided into bits, they will not accept
that family as disrupted, as not joint,
as separate. It is because their income
suffers. This is the basis why they
have really maimed and wounded all
these principles of Hindu law; It is
for the purpose of getting more
revenue.

In the British Government days 1
made all these points before the then
hon. Finance Ministers. They only
sympathised with me and said: “Let
the Taxation Enquiry Commission
come.” It has come now, and it has
not given us justice on the plea that
they are not competent to deal with it
as long as there are soclal laws
about joint family on the anvil of the
legislature.

What I submit to Government now
is, finish with this joint family busi-
ness, we will all be happy, or do
things in the right way. So far as this
Act is concerned, you cannot tax the
property of all those who are not sub-
ject to Estate Duty. I can give you
many examples, but as you have al-
ready said, Sir, that I have taken too
much time, I will only give one exam-
ple. Let us see what happens in a
Hindu joint family where the father
has retired at the age of 80 and he
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and his wife, who are parenis in the
family, get only maintenance, and the
real work is done by the juniors who
may acquire the whole property. The
father might have got only a pro-
perty of Rs. 10,000 or Rs. 20,000,
whereas the sons may have acquired
property worth some lakhs. When the
father dies, is it fair to tax the entire
earnings of the whole family to which
the yvoung men not only contributed
but vigorously contributed and acquir-
ed the whole property of the family?
Is it fair to put all the property in
the name of the father and say that
it should be taxed, as if not the father
alone but the whole family has died”
That is not fair at all

Shri Braj Eaj Singh: They want
the whole family to die.

Pandit Thakur Das Bhargava:
Therefore, Sir, my submission is that
this ‘aggregation’ section No. 34 re-
quires modification.

Shri M. C. Jain: A very good argu-
ment by the capitalists.

Pandit Thakur Das Bhargava: In
fact, Sir, [ wanted to say many things,
but since I have taken a long time I
will not take any more time of the
House. I will only submit for the con-
sideration of the House that so far
as this Bill is concerned, we will be
doing an entirely wrong thing if we
pass this section. Therefore, I am go-
ing to press my amendment seeking
the deletion of the words “lineal des-
cendants of the deceased”. 1t is, as a
matter of fact, to my mind, certainly
discriminating, iniquitous and entirely
wrong to include those properties
which are not included in the case of

ather perzans.

1 will therefore respectfully submit
that they should take it as a serious
problem. The House should not be a
party to it, to the tyranny which has
been exercised for many years over
the joint family. The broad question of
the incame=tax is not before the House.
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This is a new measure, & new innova-
tion which the Government are putting
before the House. The House will not
be stultifying all the previous laws by
accepting this suggestion of mine, be-
cause it relates to a separate measure
which has got a background of its
own. We had accepted in 1946 and
also in 1953 that only the property of
the deceased which on partition would
have fallen to his share is the subject
of or is subject to this duty and
nothing else. We ought not to enlarge
it by including the interests of the
members of the Hindu joint family.
The daughters are also lineal descen-
dants and they have got an interest in
the joint Hindu family, an interest on
maintenance, getting married, ete. I
can go on giving you many examples,
but I refrain from doing it.

I feel that the House should kindly
consider sympathetically what I have
urged, and on principle also, we as
the House, have got a duty to dis-
charge to the entire population. It
18 not a question of money alone. Let
money be taken, and money will be
taken. Who are the persons to pay
1t?7 The joint Hindu family is to pay
a very large amount I do not grudge
it since we have to contribute to the
coffers of the Government, but in this
manner, putting an estate duty, as
soon as a person dies when the whole
family is stricken with sorrow, and
the minions of this Government going
on making inventories of the entire
property and not the property of the
deceased only, but of his descendants
also, is not correct. An inventory
shall be made of all the ornaments of
the wives of the sons and every plece
of property shall be taken into account.
As againgt only the property of the
deceased, everything in the family
will be made an inventory of, and ul-
timately, if the words relate to ‘aggre-
gation’, the property will be much
more. Perhaps the words as they are
relate only to the rates. But the words
are very ambiguous. I will beg of the
House to read the words. So far as the
first operative part is concerned, it says
that it will form an entire estate and
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for the purpose of rates, an explana-
tion is given. The opening words of
the clause are:

“For the purpose of determining
the estate duty to be paid on any
property passing on the death of
the deceased—"

For that, saggregation shall be made
I am afraid that if these words re-
main there, not only for the purposes
of the rates, but the entire property
may be subject to duty.

I oppose both the things—either for
aggregation purposes or for the pur-
pose of rates. It should not be done
At least so far as the aggregation for
the purpose of actual charging of the
estate duty is concerned, this is abso-
lutely unjustified.

Shri M. R. Masanl (Ranchi—East).
I am sure the House has hstened
with sympathy to the forceful plea of
the speaker who has just concluded. As
a Member of the Select Committee I
was glad to hear at the beginning of
his speech that he felt that the Select
Committee had made certain improve-
ments 1n the Bill. That is true, and I
think we all welcome the improve-
ments to which the Finance Minister
was good enough to agree.

There 15, however, one feature of
this Bill with which I cannot possibly
associate myself, a feature to which
I shall now confine my remarks, and
that is the lowering of the limit of
taxation or the bringing within the
scope of this duty all estates worth
between Rs. 50000 and a lakh of
rupees. Somebody at the back—one of
my hon. friends—talked about the rich.
The plea that I am making has
nothing to do with the rich, because
the people involved in this change
which I resist are not the rich but the
relatively poor.

An estate of Ra. 50,000 today 18 the
equivalent of an estate of Rs. 12,000
before the war. If we cast our minds
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back to 1939, I wonder whether we
would have thought that if a senior
clerk or a junior official or a shop-
keeper died, leaving Rs. 12,000 to his
widow and four or flve children, we
should consider it a lordly inheritance
which may be mulcted or penalised.
1 am sure Members of the Government,
as all of us here, would agree that that
thought would not have occurred to
us And yet, we are so hypnotised by
the larger figures which the inflation
through which we have gone since
1939 make us real, in that, when we
think of Rs 50,000, we think of some-
thing rather big Actually, what we are
discussing i8 whether a man leaving
Rs. 12,000 to his family, on the pre-war
purchasing power of the rupee, leaves
such an inheritance or estate as de-
serves to be penalised or mulcted
Today a man who leaves Rs. 50,000
or a little over would be a middle-
class man who might have drawn the
greater part of that amount from his
provident fund or retirement gratuity.
Those Rs 50,000 may reflect the hard-
earned savings of his life-time on
which a great deal of tax has already
been paid In other words, the man
about whom I am talking is the small
man and ] must confess that I am
amazed that the Government should
thuink that the savings of the small
man, born out of hard labour, should
be forfeited even up to the extent
that is contemplated.

The muddle-class is the back-bone
of our nation and to hit at his back-
bone on every financial issue that
comes before this House is bad eco-
nomics and bad politics. By demora-
lieing and depressing the middle-class,
this Government, which resists com-
munism and other disruptive tenden-
cies in other flelds, is aggravating
those very tendencies on the economic
field without knowing it.

As 1 said, these Rs. 50,000 represent
the savings of a life-time, which we

are all supposed to emcourage, The
fact is, if I do not save these Rs. 50,009

out of my earnings, but spend them,
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1 escape from the tax. But if I take
the trouble of leaving Rs. 50,000 for
my widow and children, which the
Government wants us to do, then I
should pay tax.

That I am not alone in this view
was borne out a few days ago by
editorials in two leading newspapers
of this capital, from one of which I
shall quote, because it is well put.
‘This is what the editorial says:

“,,..it is certainly the case that
neither at the stage of the intro-
duction of the Bill nor at any sub-
sequent stage have the Govern-
ment brought forward any con-
vineing argument for flinging its
tax-net so wide as to catch such
small fish . . . It remains for the
Government to consider whether
it is really worth their while to
persist in the intended unremu-
nerative harassment of relatively
small property-owners.”

Bhri B. Gopala Red4dy: Which is
that newspaper?

Shri M. R. Masani: This is the
Hindustan Times. About four days
ago the Times of India carried a very
similar editorial which you must have
read also.

What are the Government going to
get out of it7 As far as 1 can make
out from discussions with the Finance
Minister in the Select Committee, the
amount is relatively small, and the
Finance Minister at one stage in the
Belect Committee, I think at the con-
cluding stage, was good encugh to say,
“All right, you find the money by
modifying the rates and I shall agree
to reconsider this matter.”

1 have given notice of an amend-
ment and I am glad to see that some
other Members of the House, Shri
Khadilkar, Shri Assar and Shri P. K.
Deo, who have also put in minutes of
dissent similar to mine have moved

reduction in the rates frem 8 to 4 per
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cent. and from 8 to 6 per cent.
revoked and that we go back to B
7 per cent. striking the mean, so
part of the loss that would accrue
the Government through keeping the
limit at Rs. 1 lakh and not at Ra.
50,000 may be restored to them. 1
think the figures can be worked out
and I hope the Finance Minister will
do so. He will find that by accepting
what we are suggesting, the loss will
be only a very few lakhs of rupees.
I do suggest to him that the psyche-
logical harm that he will do and the
disincentive to saving that he will set
in motion will be out of all proportion
to the gains that he will make with
a few lakhs of rupees from these poor
people. So, the force of my amend-
ment would be to tax the people with
Rs. 1 lakh and more higher, and
thereby to tax the rich more and to
relieve the poor or relatively poor.

sBiy

The first speaker, from the commu-
nist benches, made the statement that
this is the lowest estate duty rate in
the world. I was expectantly waiting
for him to tell us the very high in-
heritance tax and estate duty in the
Soviet Union, from which he derives
his inspiration. But he was silent; and
that is not an accident, because the
fact is that in the Soviet Unicn, the
so-called communist country, there
are no estate duties and no inheritance
taxes whatsoever, After the first ten
years’ attempt at equality, the Soviet
Union has swung so far back in the
direction of inequalities of wealth and
income that today in the Soviet Press,
you can read reports of millionaires,
people with millions of roubles leav-
ing their fortunes to their family
without paying even 1 per cent. tax.
So, it is not for people who derive
their inspiration from that part of the
world to preach to us as to how much
we should tax our lower middle-clasa
or the poor people. Now, as the
Finance Minister is not here 1 do
request the Minister in charge of this
Bill to consider, along with his
colleagues, whether in response o0 the
wide fTeeling that was expressed in the
Selett Committe¢’ which, 1 sin con.
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vineed, s shared by this House, this
unfortunate retrogressive measure of
taxing the poor is rezlly necessary.
1 do appeal to him to consider whe-
ther by raising the slabs on estates
over Rs. 1 lakh in the manner that I

whatever it may be cannot be recoup-
ed from those estates which are
better-placed to bear this loss, this
burden. I do hope, therefore, that
even now, belated though it might
be, the Government, whose general
political ideologies are esteemable,
will refrain from passing this Act,
which injures the general climate of
political democracy and the growth
and development of the middle clas-
ses in which they believe. I believe
all these measures, with which you
come before us every year, increasing
the burden on the middle class, peo-
ple who work hard, people who are
the backbone of the nation, will
encourage the forces of disruption and
communism in this country. And if
the Government will not accede to
this suggestion, I do hope at least
some of the governments of our States
will apply their minds to these con-
siderations and desist from applying
this law in its present form.

L
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[{Shri Khalilkar]
this occasion I would like to make
two observations. This is perhaps
the last measure in the effort of our
Government to broaden and integrate
the tax structure in this country, and
as we all know, this integration and
broadening were more or less based
on the proposals of Mr. Kaldor. In
fact, this is the last measure in the
process. When this Bill came before
the House, I thought that there was
no intention to change the basis of it,
for, as I said, the time had come
when Government should take into
consideration the social effects of

taxation in our society and the
result of taxation. 1 would, at the
outset, appeal to Government to

apply their mind to this social aspect
of taxation.

Do you really desire, and is 1t
possible by imposing taxes, to reach
the so-called ideal of an egalitarian
gsociety? It is really a matter for
serious study, how the different sec-
tions in society and how the whole
class structure have been affected by
the taxation measures which Govern-
ment have brought forward. I would
appeal to Government and the Plan-
ning Commission to apply their mind
to this aspect of taxation.

There is another aspect which s
equally important. As I had observed
while criticising the budget pro-
posals there 1s a certain amount of
stagnations, if we were to see the
results of all the tax proposals and
fmposition of burdens that Govern-
ment have put on the people. That
is also an aspect I mean the yield,
which has to be thoroughly gone into.
My little inquiry leads me to the
conclusion that it has not only affect-
ed the class structure unevenly, but it
has put an added burden on the lower
strata of society, the middle strata,
while the upper strata are compara-
tively untouched by the taxation
measures,

Some people might think that Gov-
ernment have lowered the limit down
to Re. 50,000, and therefore, this is a
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very radical measure. I would like to
appeal to the House not to go by
pseudoradicalism, but to try to apply
some scientific thinking to everything
that is done. Otherwise, tomorrow,
Government may say that they want
some money and they would go down
to the limit of Ra. 25,000, Of course,
that might be welcome. But, ultimate-
ly, while enacting a measure of taxa-
tion of this nature, do you really want
to hit a class which I have called in
my minute of dissent as the lower
muddle class, consisting of teachers,
professors, lawyers and government
servants, who have certain cultural
traditions and traditions of learning;
they want to preserve it, but in the
changing pattern of society, they are
finding it extremely difficult to pre-
serve that tradition. If at all, you are
aiming at pauperising this particular
section of society, I have no grouse,
and you can go ahead and bring down
the limit to Rs. 25,000 also. And why
keep 1t at Rs 50,0007 Tax the lowest
strata as much as possible. But what
would be the result? Are you really
serious in laying down a democratic
foundation for a social change? If
you are, then you have to follow a
different course.

Therefore, they should give serious
thought to all their taxation measures
and particularly this measure. The
class 1 have referred to has no eco-
nomic pulls. It does not live on
coupons as the richer class lives; it
lives on its earning either by way of
retirement benefits or by way of
gratuity or provident fund or what-
ever earnings it has. That iz their
only ambition, a certain cultural
standard, a certain academic life, a
life of learning. Preservation of that
tradition in their family js their only
ambition.

Therefore, if you are going to pau-
perise those people in a society who
have socio-ideological influence and
no economic pull, no means to exploit
the society at their disposal, I have
nothing to say. Go ahead. But my
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humble submission is that it is com-
trary to your ideal that you have
placed in the Five Year Plans and the
method by which you want to achieve
that and build up our society. That
is my first submission,

I referred to stagnation. In a deve-
loping society, while taxing, Govern-
ment must see the results, whether
they are really mopping up, whether
tax evasion ig lessening. Have Gov-
ernment started a study of this
nature? To my knowledge, they have
not. On the contrary, they feel, ‘All
right; go ahead’. But unfortunately,
they have not given deep thought to
this aspect of the problem. In a deve-
loping economy, incomes are growing.
But the incomes of the upper strata
in our country grow in a geometric
proportion and that of the lower
strata in an arithmetic proportion if at
all—calculating it in this way.

Therefore, 1f Government keep this
aspect in rmund, the first congideration
they have to take into account is:
what are the effects? Have we tight-
ened up the machinery? Have we
removed that blot which Prof. Kaldor
has pointed out of Rs. 200 crores going
away by way of tax evasion? Has
some machinery beensetup and is it
at work to remove it? Government
are proceeding in a complacent man-
ner. They think: ‘Go ahead. This
is the last Act of estate duty to integ-
rate, broaden and cast the net as wide
as possible’. This measure has been
visualised and they have brought it
before the House. But what are they
going to get by it? I asked this ques-
tion of the Finance Minister in the
Select Committee. He fumbled a
littlee. He was not sure about it
because he has not given any serious
thought to this aspect of the problem.
He knows that the Cabinet hasg taken
a decision and it is a matter of pres-
tige and the rigid man that he is, as
we know, by temperament—though
he is now showing some signs of
fiexibility; perhaps this House is res-
paonsible for that change—aaid to me:
‘Loock here, of all pemsons you are
asking this?' I said: ‘Yes, because I
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have seen what the effect of this mea-~
sure would be. You are going to
practically uproot by peuperising a
class of people who are really the
bulwark of democracy, if at all you
are thinking of dem in this
country’. He said he would get about
Rs. 30 lakhs. Then I said, ‘1 am pre-
pared,—and my hon. friend, Shri M.
R. Masani said the same thing—to find
a way out. You begin your lowest
slab at the present limit; keep it at
Rs. 1 lakh. If it reaches Rs. 1 lakh,
of course give effect from Rs. 50,000
to Rs. 1 lakh. In that reverse pro-
portion you can tax the whole estate,
but do not tax property worth Ra.
50,000'.

What would be the effectt Now
urbanisation is taking place. If you
take any district place, a small house
there will be worth about Rs. 50,000.
And it depends on the evaluation
officer, and under this law the man
becomes accountable. He is served
with notice; and at the time of death
or immediately after death the family
is posed with the problem of where
to get the money from to get probate,
pay the income-tax authorities and
satisfy them and how, in the presemt
situation, hve with the same prestige
which perhaps, the father enjoyed.
This is a very serious problem before
the middle class people. With urban-
isation and the money value having
gone down 4 or 5 times as we all
know, this is a measure which 1is
most inequitous on record and would
not lead to any substantial addition
to the Government treasury. This is
my submission.

I would very humbly submit that,
without making it a point of prestige,
Government should give serious con-
sideration to this serious aspect of this
taxation proposal and reconsider their
original proposal because Estate Duty
was never intended to get more
money. Primarily, it was intended to
plug the loophole. There was a lot
of evasion and Government could
not get anything. By what logic bave
they brought forward this measure
in such a way by lowering the limit?
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We say that higher rates for the apex
clazs does not matter. But from this
angle, if at all, it was not intended
to get more money for Government.
But we intended it as a last measure
in the process of new taxation pro-
posals that we have adopted to make
it really a broadbased and integrated
one, and casting the net wide and it
would be in the fitness of things to
accept the proposal.

Even now it is not too late. I would
appeal to the Finance Minister and
the hon. Members opposite that they
should give very serious thought to
this aspect of the problem. ] am not
motivated or pleading any cause. I
feel my hon. friend, Shri Jain, will
also admit that I am not pleading for
any particular class of exploiters. On
many an occasion I have criticised my
hon. friend Shri Masani; but, on this
occasion he is applying his mind in
a broad scientific way and that should
appeal to the House I would again
appeal to Government not to allow
prestige to stand in the way of accept-
ing the amendment as it has been
suggested.

Shri Karni Binghji (Bikaner): Mr.
Chairman, I rise to speak on the note
that I have appended to the Report of
the Select Committee on the Estate
Duty Amendment Bill. I shall con-
fine myself to the exemptions that I
wish to secure for the members of
the Armed Forces and the Police
Forces, when they are killed on active
service, while discharging their duties
in the service of the nation.

In the Belect Committee meetings
when I had raised this point, though
some of my brother Members were
sympathetic, I do not know whether
they were fully apprised of the situa-
tion as it exists in other parts of the
world. Since then, I have collected
certain date and 1 would like to place
it before the House.
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In the United Kingdom and in the
United States, members of Armed
Forces killed on active service have
been given very specific exemptions.
I shall read out extracts from what
I have with me. In the United King-
dom, the exemption extends to the
exemption of the property of Com-
mons, Seamen, mariners, soldiers or
airmen who are slain or die in His
Majesty's Service., In the United
States, it goes on this way:—

“(a) Deaths after December 6,
1941 and before January 1, 1847.—
The tax imposed by section 985
(Additional Estate Tax)—in addi-
tion to the estate provides for
taxation of estate of residents and
non-residents of the United
States—imposed upon the transfer
of the net estate of a citizen or
resident of the United State dying
on or after December 7, 1941
and Dbefore January 1, 1847,
while 1n active service as a Mem.
ber of the military or naval forces
of the United States or of any of
the other United Nations if such
descendant—

(1) was Kkilled in action, or

(2) died as a result of wounds
or other injuries, or of disease
suffered while in line of duty by
reason of a hazard to which he
was subjected as an incident of
military or naval service”

On the basis of that I appeal to my ~
brother Members here that we have
probably one of the finest armed
forces in the world, and I think we
may be doing a great service to them
in recognising their services if we
came forward with an exemption to
exempt them when they give thelr
lives in defending us.

Shri Tyagi: We accept your am-
endment.

Shri Xarni Singhfi: There are some
reasons which I will also advance as
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to why I feel this exemption should
be given. I have already given the
first reason as it pertains to other
countries.

Secondly I feel that when our
armed forces or policemen are dis-
charging their duties, they must have
their mind completely free. They
gshould not be thinking: “If I got killed
today, what is going to bhappen to my
children? Maybe my son will be
paying estate duty for the next 20
yvears.” We expect every fighting man
in the country will give the best that
he can.

Thirdly I think it is only fair that
the nation, or rather the Finance Min-
istry, should not directly or indirectly
gain by the death of a soldier who is
ordered to give his life in the inter-
ests of the country. Taking the case
of the police, we see that in anti-
dacoity works policemen are Kkilled
frequently. We also want that our
policemen should discharge their
duties and rid the country of dacoits.
But we must also likewise recognise
their service, and when they are
killed in such service, exempt them
from estate duty.

There are a number of arguments,
of course, advanced by people as to
why we should not exempt the armed
forces from the duty. One of them
is that we should wait till war comes.

An Hon Memebr: Who says so?

Shri Earni Singhji: That was
advanced as one of the arguments.
There are some of our troops who
are today in the Middle East. There
may be Indian troops who will be
going out to do U.N. work. There are
people who may be killed in police
action in our country. We must have
a provision whereby we can give them
that exemption. Every day policemen
are killed in discharging their duties.
We do not have to wait for wars to
enact this exemption.

Another question I have been ask-
ed, which is rather strange: ‘“How
are the Indian army pecple any bra-
ver than others? It is obvious that
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the troops are governed by an entire-
ly different code. If during warfare
any army personnel refuses to fight,
he can be shot or court martialled,
whereas no action can be taken
against any of us refusing to fight or
give up our lives.

Bhri Tyagi: Or refusing to vote.

Shrl Karn! Singhji: Another ques-
tion which some of my friends have
asked is: how many men are going
to be affected in the armed forces by
estate duty? Firstly, by reducing the
cxemption limit to Rs. 50,000 a very
large number of fighting men are
going to come in this category.
Secondly, we are also proud that some
of our richest families’ boys are going
through the mill, and they are coming
up from the lowest rung of the ladder,
and climbing up. These men will be
fighting in the forefront to defend
their country, and they may be slain
while doing so. Therefore, I feel that,
although not a very large number
may be affected by this, a certain
number is bound to be attracted to
the tax. I should finally conclude by
making an appeal to my friends here.
Let not our brave men of the armed
police forces feel that we, the Mem-
bers of Parliament, are not their
friends and let us, therefore, recog-
mise their services and let us recog-
nise their sacrifices. We can be proud
of our gallant men of the armed forces
and the least we can do is to exempt
them from the Estate Duty when they
die in defending our homes.

17 hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-EICHTH REPORT
Shri Raghubir Sahali (Budaun):
Sir, I beg to present the twenty-

eigth report of the Business Advi-
sory Committee.

17.01 hrs.

The Lok Sabha then adjourned 81l
Eleven of the Clock on Saturday the
30th August, 1958.
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MOTION FOR ADJOURN-
MENT

The Spesker postponed rill
the 1st September, 1958
his decision on the ad-
missibility of sn adiourn-
ment motion given notice
of by Shrimati u Chakra-
vartty and Sarvashri 5. M.
Banerjee, Tangamani and
Prabhat Kar regarding the
allegcd lay off of skillea
worke:s of Messrs. Burn &
Co., #n engineering firm in
Howrah
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STATEMENT BY MINIS-
TERS ; . . .

(#) The Prime Minister and
Minister of Bxternal Affairs
(Shri Jawaharlal Nehru)
snd the Minister of Health
(Shri  Karmarker) e

:et:emmts. e - Sm

Question on dra
of cution against Dr,
tonde of the Irwin

Hospital, New Delhi.

(%) ‘I'he Minister of Irrigation
and Power (Hafiz Moham-
Dot segarding  the Flood
ment regar
Control and the
Fiood situation in the coun-
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TABLE

The followang ™  Were
Iaid on the ble :—

(1) Ampy of each of the
following Notifications under
Section 58 of the Delhi
Development Act, 1957 '—

(i) G S.R. No. 391, dated
the 17th May, 1958 con~
taining the Delhi De-

velopment  Authority
(Election of Repre-
el Comporsion

unic, tuon
Rules, 1958.

(1) G.S.R. No. 479, dated
the 14th June, tgjm

containing the
Development  Autho-
rity Rules, 1958.

(2) A copy of each of the
foll Notifications un-
der Sub-section (6) of Sec-
nion 3 of the Essential Com-

ties Act, 19855 :(—

€3] GdIS.R. Nuc;. GﬁgA, dmg
e 2 1
iting the Whest

©0on

(Re tion of Use in
er Mills) Order,

1958.

(#) G.S.R. No. 687, dated
the 8th August, 1958.

(das) G S.R. No. 703, dated
the 14th August, 1958.
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(iv) g S'R'emni 703, d.ltead
e I st, 19

(South Export
Control) om::, 1958.

REPORT OF COMMITTREES
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS PRESENTED

Twenty-fifth Report  was
presented.

BILLS PASSED

(5) Further discussion on the
motion to pass the Central
Sales Tax (Second Amend-
ment) Bill, 1958, as amend-
ed, conunued. The Bill
was passed, as amended.

(1) The Deputy Minister of
Labour (Shri Abid Ali)
moved for consideration
of the Industnial Disputes
(Banking Companies) De-

cision Amendment Bill, 1958.

The Motion was adopted.
After clause-by-clause con-
siélcrmon, the Bill was pass-
ed.

BILL UNDER CONSIDERA-
TION

The Minister of Revenue

and Civil iture (Shrd
B. Gopala Reddi) moved
that the Estate Duty (Am-
endment) Bill, :958. n
reported by the Select Com
mittee be taken into 00!!‘
sidecration. The discussion
was not concluded.

REPORT OF BUSINESS
ADVISORY COMMITTEE
PRESENTED

Twenty-eighth Report was
presented.

AGENDA FOR SATURDAY,
joTH AUGUST, 1958:—

Consideration and
of the Estate Duty (
ment) Bill and the Bnmu
Hmu}%ﬂﬂ ;Sorted by
ent ill as re
tSnelect Committees

and
Privite Members Re-
solutions

3600

CovLuvane

3471

3471—3540

3540—90
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